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I.EG ISL.aTIVE ASSEMBLY 
Wednesday, 10th MaTch, 1943. 

... The Assembly met in the Assembly Chamber of the Council House at 
~  of the ~  Mr. President (The Honourable Sir Abdur Rahim) in the 

ChaIr. 

STARRED QUESTIONS AND ANSWERS. 
(a) ORAL ANSWERS. 

GUARDS ON NORTH WESTERN RAILWA.Y. 
271. ·Sardar Sant Singh: With reference to the answers to unstarred questions 

No. 2G (c), .and 27 of the 5th November, 1940, asked on the 23rd February, 
1\:)40, regardmg the grades for Guards on the North Western Railwav will the 
Honourable Member for Railways please state the result of the ~ r  

'''mentioned? 
The Honour&ble Sir EdWard Benthall: The position has been explained in 

the speech of the Honourable Member for Railways reported at page 741 of the 
Legislative Assembly Debates, Volume I, No. 11, for 26th February, 1941. 

GUARDS ON NORTH WESTERN RAILWAY. 
272. ·S&rd&r Sant Singh: Will the Honourable Member for Uailways please 

lay on the table of the House a statement showilig: 
(i) the sanctioned and actual strength of each of I, II, III, IV grades 

for Guards on the North Western Railway for each Division, 
separately, employed in the old and new scales of pay as on the 
1st January. 1943; and 

(ii) the number of Guards on the North Western Railway in each Divi-
sion, separately, who are blocked on Rs. 68 and Rs. 115 showing 
the length of their blockade in years as on 1st January, 1943? 

The Honour&ble Sir Edward Benth&l1: (i) and (ii). I have no information 
beyond that contained in the replies to the Honourable Member's following 
q\lestions; unsturred question No. 100 asked on the 16th March, 1941, and 
starred question No. 149 asked on the 23rd February, Hl40, respectively. 

Sardar Sant SiDgh: May I know if there has been any change since then? 
The Honourable Sir Edward Benthall: I have no information. 
Sardar Sant Singh: Will the Honourable Member make enquiries? 
The Honour&ble Sir Edward Benth&l1: An enquiry would take a good deal 

.• of time and I do not think that in the present circumstances it will be justified. 
S&rd&r SantSlngh: May I know if the Honourahl,. Member is aware of 

~ fact that the guards on the N. W. R. are asked to do higher work ~ 
lesser pav? 

The Honourable Sir Edward. Benthall: Not with lesser pay. This matter 
wall ver.v carefully enquired into by my predecessor. ~ spent. a great ~  of 
time and trouble over it and I understand that he ~ satlAfiecJ WIth the poslhon. 

Mr. LalchaDd :R'avalral: May I know if they are paid any overtime allow-
anc'e? 

The Jlonourable Sir :ldward Benthall: I understand so, but I should 
, require notice of that question. 

INSTRUm'IONS 1I'0R A.VOIDING LONG WORKING HoURS !'OR TRB RA.ILWAY RmnmfO 
STAlI'F. • 

2'13. ·Sardar Sant Singh: (a) Will the Honourable Member for RallwI\Y& 
~ refer to his speech ir. the ~  ~  on the 1 Slth Februar;;' 

1948. in reply to the General Disc1lssion on the RaIlway ~  and lay.on t e 
table of the House a copy I)f the instructions issued to Railways to aVOId long 

I .. hours of work. especially for the running staff? . 
~  V{ith a vil'W to avoidinlt hardship to the run!lmg staff ~ long ~  I hours extracted under rule 787D of the old Operatmg Manual, ~ t e 

.. ( 911 ) ..p A. 
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Honourable Member fixed some definite unalterable maximum number of hours 
for the working of the running staff assuring sufficient rest? 

The Honourable Sir Edw&rd Bent.balll: (a) No. 
(b) No. In pursuance, however of my undertaking to the House, the 

question of long working hours is undergoing a fresh investigation. r 
Mr. Lalc.h&nd Nav&lr&i: May I know when the Honourable Member under-

took to go into this question and how long still it will take? 
The Honourable Sir Edward Benth&14: To enquire into the working hours 

of running staff all over the railways will naturally take a considerable time if 
it is to be done thoroughly. 

Mr. Lalchand Navalrai: There is the question of their working overtime at 
pref:lent, and therefore this matter should be decided soon. May I know if it 
will be taken up 6Itrly? After the budget ~ over the Honourable. Member may 
go into that question or rather ask the General Manager to do it and come to a 
conclusion. 

The Honourable Sir Edward. 'Benthall: I have informed the Honourable' 
Menlber t.hat I have already initiated investigation. 

Mr. Lalchand Nav&lr&l.: Hurry it up. 
CANOELLATION' OF PROMOTIONS OF Two SIKH STATION MASTERS IN RAWALPINDI 

DIvISION, NORTH WESTERN RAILWA.Y. 

2'14. ·Sardar Set SlDgh: (a) Will the Honourable the Railway Member 
please state if it is within the competence of a General Manager alone to order 
the promotion of station-masters from Grade V to Grade VI? If so, is it a 
fact that the General Manager, North Western Railway, ordered two Sikh station-

r~ in the Rawalpindi Division to be promoted £rom grade V to grade VI in 
February 1942 or thereabout? 

(b) Is it 0. fact that the order for promOtion was communicated to one of -
them? If so, is it a fact that the said order was withheld from being com-
muniruted to the other? If so; who withheld that order and under what autho-
rity? 

(c) Is it a fact that subsequently both orders for promotion were got cancel-
lE,d? If so, at whose instance? 

(d) Were there any adverse remarks against these two Sikh station-masters 
prior to the passing of the order for promotion? If not, is it not a fact that 
communal considerations outweighed with the Divisional Superintendent' over 
the first claims of the two Sikhs in the matter of promotion? 

(e) Is it a fact that I brought the matter of communal consideration to, 
the notice of the General Manager? If so, what action was tallen on that repre-
ientation? 

(f) What is the position now about these promotions? 
The Honourable Sir Edward. Benthall: (a) As regards the first part. the 

promotions referred to are made on the recommendation of the Selection Board 
held in the Headquartbrs Office who in making their recommendat.ons take into 
ac..'Count the reports of the Divisional Superintendent who is the competent 
authority for passing the orders. The second part does not arise, but I am in-
formed that the Selection Board recommended in succession' two S.kh station 
wHst,ers of the' Rawalpindi Division for promotion to station master Grade VI ~ 
in }I'ehruary and March, 1942. 

(b) The reply to the first part is in the affirmative. As regards the second 
part, the competent authority did not issue orders of promotion. The third 
and fourth parts do not arise. . 

(c) The ~ r  issued in the case of the first man were cancelled; as stated 
in reply to part (a), no orders were issued to the second. As r ~  the last 
part. the Divisional Superintendent, 1tawalpindi., • 

(d) In the case of one, I am informed the previous year's eonfldential report 
W8" 1ft er:tirely satisfactory; in the case of the other. a complaint reeeived .t 
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about the time he was selected required: investigation. As regards the second 
patii, the reply is in the negative. 

(e) I am informed .that the Honourable Member did what he claims to have 
done. As regards the second part, the Administration, after investigation, held 
thn there was no justification for the charge made. 

(f) . One of the. men ~ r  has not been considered fit for promotion;" the 
other IS at present conSidered fit for promotion and subject to his continuing to 
be s;) will be promoted in due course. 

Bardar Sant Singh: May I ask the Honourable Member if the order had 
been passed and had been communicated to the person to be promoted? Is it 
permissible under any rule of equity or justice to withdraw or withhold that 
order? 

The Honourable Sir Edward Benthall: Yes, because reports at that time 
ill the case of this particular man were not satisfactory and necessitated 
investigation. 

Bardar Sant Singh: May I ask who considered the report to .be unsatis-
faotory? When the order was passed, was not that report taken into considera-
tion? 

1Ir. President ,(The Honourable Sir Abdur Rahim): The Honourable Mem-
ber is arguing. 

The Honourable Sir Edward Benthall: No. The report was received Bubs .. 
quent to the first report of the Divisional Superintendent which was submitted 
to tht< Selection Board. 

Sardar Bant Singh: May I ask the Honourable Member to explain to the 
House this curious prooedure-selection is made, the man is promoted, orders 
are issued and orders are communicated to the person cpncerned .... 

Mr. President (The Honourable ~ r Abdur Rahim): The Honourable 
~ r is again arguing. 
Sardar Sant Singh: May I ask if there is any rule of service by which suoh 

order can be withheld by subordinates? 
The Honourable Sir Edward Benthall: I cannot without notice point to the 

rules of service which oover that point, but it seems to me common sen8& that 
if unsatisfactory reports are received about B particular man he should not .,. 
promoted at that particular time. 

1Ir. President (The Honourable Sir Abdur Rahim): Next question. 
Sardar Sant Singh: May I submit. one supplementary question' This is au 

important question. 
Mr. President (The Honourable Sir Abdur Rahim): Order, order. Ned 

qupstion. 
Sardu Bant Singh: I want to elicit information. Tliis is a moat abnormal 

case. 
Mr, Prealdent (The Honourable Sir Abdur Rahim): The Honourable Vem· 

bel' has got enoue'h information. 
Sudar Bant Singh: This is a question of communal consideration. Tbat 

iu why I am asking. . . . 
The Honourable Sir Edward Benthall: Communal questions do not enter 

intr, it at all. 
Mr. r ~  (The Honourable Sir Abdur Rahim): Next question. Bbai 

rarma Nand. ' 
CoNSDVANOY CONTRACT IN RAILWAY COLONY AT GI!AZJABAD. 

215. -Bhal Parma Rand: (a) Will the Honourable the RaIlway Melll_ be 
pleased to state if he ia aware that: • 

(i) in the Railway Colony at O!.aziabad the CODservancy contract has been 
held by a contractor for the last ten years with only a few hreaka: 

(ii) ~  according to the terms of the contract tbe Railway. was to 
supply carts in working order, the Railway. ~ ~  ~ to. ~ ~ 
their part of contract and although the DlV1slOnal 8upe1'ften" 
Delhi ordered the thorough repair of the carta or tllefr replacement , ~ ~ , A. 
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by new ones, nothing has been done by the Sanitary Inspector !lIId 
the A. E. N. to improve their condition; 

(iii) on account of no improvement being made and no heed paid to his 
complaints by the Sanitary Inspector, the contractor has been 
obliged to use his own carts and although he has been urging for 
an enquiry into his grievance, nothing has been done in. the 
matter; 

(tv) the contractor hae: not been paid since April, 1942, and the Sanitary 
Inspector whose duty it was to prepare bills, JIlarked the animals 
and drivers as absent although according to the terms of the con-
tract the animals and drivers could be marked absent only when 
they were actually absent and not because their work was not up 
to the mark? 

. (b) Is it a fact that the contractor represented to the authorities ~  as the 
prICe of all commodities had gone up three to four hundred per cent., the amount 
of contract should be increased by at least a hundred per cent., but no decisicm 
.has been taken on his representation? . 

:t'he Honourable Sir Edward Benthall: Government have no information 
1l.nd do not consider that the amount of time and labour involved in its collec-
tion is justifiable in War time. A copy of the question will however be for-
warded to the General Manager, North Western -Railway for such action as he 
DIlL! consider necessary. 

Mr. Lalchand Jfav&lra1: May I know if the Honourable Member is aware 
that this contractor actually made complaints that the sanitary inspector was 
coming in his way on account of certain ulterior motives? What was done to 
the complaint that was made to the Divisional Superintendent? 

The Honourable Sir Edward Bent.haU.: I have already undertaken to take 
up the whole matter with the General Manager of the N. W. R. 

Mr. Lalcha.D.d Jfa.valr&i: Will the Honourable Member enquire into that 
report that the sanitary inspector is really inimical to this contractor and the 
contractor is fed up with the contract? 

The Honourable Sir Bdward Benthall: I dare say that other contractors 
will take on the work if necessary. But in any CRse I have undertaken to refer 
the matter to the General Manager. . 

Mr. Lalchand Bava1ra.1: All right, but I may tell the Honourable Member 
that there is no other contractor so competent as this man. 

Mr. Prealdent (The Honourable Sir Abdur Rahim): Order, order. Next 
question. 

LoNGWOBKING HoURS FOB THB RAILWAY RUNNING STAFF. 
276. *Mr. Lalchand Bava1rai: With reference to the Honourable the Railway 

lvlember's speech on the 19th February last, in reply to the General Discussion 
on the Railway Budget, to- the effect that the complaint regarding long hours of 
work on railways was incorrect, will he be pleased to state: 

(8) whether his observations apply to the members of the running staff 
, as well; if not, does he propose to wake enquiries in regar.d to their 

hours of work; 
(b) if it is a fact that a guard or an engine crew on the North Western 

Railway can claim rest Conly after 16 hours' continuous work; 
(c) if it is a fact that such employees are frequently on duty for 16 hours 

or more with Shunting and Van Goods Trains; 
(d) if it is proposed to issue instructions that no member of the runninll 

sta'iI should be employed at work continuously for more than 12 
hours; if not, why not; and 

(e) the reasons for laying down the maximum of 16 hours' work at 8 
-stretch for members of the running staff? 

'.l'Ile ~ r  Sir BdWard Benthall: (a) The answer to the fust part is 
in the afiirmative; the second part does not arise. 
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~  Yes, but this is not to say that under normal oonditioDi guards actually 

rernam on duty for 16 hOUlS. 
(c) I have no information which suggests that the occurrence ia frequent. 
(d) The ~r to the .first part is. in the negative; 8a regards the second 

part, the matter IS one which 'will receive attention when the application of the 
Hours of Employment Regulations to running staff is considered ilter the war. 

(e) The railway considers thiB reasonable taking into account all the circum-
stanCles. , -

JIr. LIlchaDd Bavllr&l: May I know if it is a fact that they have to work 
actually for 16 hours or they are made to work for 16 hours? . 

The Honourable Sir Edward BentbaU: They are not made to work for 
16 hours, but the exigencies of service in war time sometimes necessitate their 
dc.ing so. 

Mr. Lalchand .avllr&l: Is it without any more compensation to them? 
The Honourable Sir J:dWUd Bsnthall: TheI receive overtime or mileap. 

which I think reconciles them to some extent. ' 

RIGHT TO GU'l'11ITY ON RBSIQNA.TION BY lUILWA.Y EIIPLOYDS WI'l'H OVJQl U5 
YlUBS' SBBVICB. 

277 •• JIr. Lalcband Bavalrat: Will the Honourable Member for Railway. 
be pleased to state: 

(a) whether it is a fact that employees with over 15 years of aenice are 
entitled to Special Contribution (Gratuity) on discharse from 
service; 

(b) whether it is a fact that employees with over 15 years of aenioe 
while resigning their employment in terms of agreement, are DO. 
entitled to gratuity unless the grounds for such resignation are 
admitted 8S good and sufficient from the point of view of the 
Railway Administration; if so, the reason for this discriminatory 
treatment; 

(c) the reasons which are admitted as satisfying the conditions referred 
. to in (b) above; if the Railway Board or local administratioDs have 

issued any instructions on the point; if not, why not; 
(d) if it is a fact that a proviso to this effect was added to Rule 1508 (b) 

of the State Railway Establishment Code, Volume I; what the 
. intention of this proviso was; and 

(e) if the reply to the first portion of (d) be in the affirmative, if the rules 
will be suitably amended to make the intention clear; if not, why 
not? 

The Honourable Sir J:dward Benthall: (a) Nobody is entitled to apecial 
contribution (gratuity) as a matter of right. Under the rules, an employee with 
over 15 years' service is eligible for special contribution, if discharged for reaeoDa 
other than misconduct .. 

(b) The reply is in the affirmative. Government see no discrimination in 
t.bis. 

(c) Such reasons cannot be catalogued. Each case has to be considered on 
its merits, and the question of any instructions by the Railway Board or the 
local administrations does not arise. . 

(d) The proviso W8S not added, but already existed in ~ ~ original .rule. The 
intelJtion of the rule is. to discourage persons from r ~  for madequate 
reasons. • . ( e) Does not arise. r 

JIr. Lalcha.ncl .avllr&l: The resignation is given because they have 'fery 
strong reasons for doing so.. In that case, why ~  they· Dot gel gratuity 'I 
Wijl they get it? a. . 

The Bon01l1'able Sir J:dward Bendaall: The Railway ~ . .  h&e 
to be the judge whether the reaSODa given are good and . ~  . 

.." 
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SUI>I>LY OF MAOBlNEBY FOR L.1unM.xCAL INDUSTIUES. 

1218. ·Kr. K. O. Heagy: (a) Will the Honourable Member representing ~  
Supply Departmettt be pleast:ld to state whether machinery and other equip· 
ments for chemical industries have been, or are proposed to be, imported at the 
.instance of the Government and supplied to different parties for the purpose of 
undertaking the manufacture of speCIfic chemicals 'I 1£ so, does he propose to 
.explain the policy of Government in this matter, indica.ting the considerations 
that determine the selection of the indiVidual parties for the purpose of under· 
tllkng different specific industries, and the terms on which the agreements are 
made WIth them 'I 

(b) What are the names of the parties that have so fat been selected for 
beiug supplied with maehinery and other equipments unqer this scheme, indio 
eating the cost of the machinery supplied to each and the nature of the 
chemicals which each such party is expected to manufacture? 

Mr. 1. A. Jlackeown: (a) The Government of India hope to be able to 
establish or increase the manufacture of certain chemicals, but the availability 
of imported plant is not certain in all cases. The present intention is not So 
mstal Government factories, but to have factories installed by private firms. 

The selection of firms wi,ll depend on a number of factors, such as geogra-
phieal location, availability of po,!er, previous experience, capacity to make the 
bAst use of the plant and others. Generally speaking, the projects will be 
financed by the selected firms, wliile Government will give every assistance in 
obtaining plant and the services of tenhnicnl personnel. Distribution of the 
products and prices will be controlled by Government and the selected finns 
will bE' required to pay for all items of plant imported by or for them. If plant 
is secured from the United States Government on Lease/Lend its transfer to a 
private party will of course be subject to" the conditions attaching to the use of 
Letise /Lend goods. " 

(b) No final selection has been made in any case. 

UNSTAkRED QUESTIONS AND ANSWERS. 
GUARDS ON NORTH WBSTBRN RAILWAY. 

46. SWa.r Set Singh: Will the Honourable Member for Railways please 
.tate if the Running Links for Guards are enforced on the North Western 
Beilway? If so, what is the number of guards with their grades who are 
required to work on Mail, 'Expre"ss, Passenger, Branch and Luggage trains, 
I16parately, for each Division as requirl'id under the latest Time Table? 

The lIpnourable Sir Bdward Benthall: As regards the first part, Government 
understand that links for guards nre in force on the North Western Railway. 
As regards the second part, information is not readily available and Govern· 
lDent regret they cannot undertake to collect it under present circumstances. 

SETTLBMBNT PASSBS TO RXTIRBD RAILWAYMEN. 
41. Sarda.r Sant ,,!ngh: Will the Hont:mrable Member for Railways please 

state if settlement passes are given to railwaymen who retire from service for 
taking their luggage and live-stock to their native places if they be on the foreign 
ruilways? If not. why not? 

The llonourable Sir Edward Benthall: I understand that settlement passes 
r.~ given under Conference Regluations to certain R,ailway employees on 

retirement. These cover the usual luggage allowance admissible on a pass 
bul not live-stock. Reciprocal arrangements exist by which certain Railways 
issue passes for extra luggage to retired employees and for transport of their 
liyc·stock to thei' nativ,il places at concession rates. , 

EXPENDITURB ON COMPILATION OF COST OF LIVlNG INDEX.: 
18. Mr. Lalch&lld Kavalra.t: (a) Will the Honourable Member for Railways 

be pleased to state how the provision for Rs. 25,000 for the compilation of the 
Cost of Living lndex. referred to on page 16 of the "Demands for Grant for 
1948-44" t'Tas spent? 

t Answer to this question laid on the table, the quetltioner being abaem. 
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(b) Have any figures for the Cost of Living Index been oolleoted on behalf 

of Railways, and have they been published? If 80, where? 
(c) Does the Honourable Member propose to make a brief statement giving 

important details as to how the sum of Rs. 75,000 budgeted for the year 1948-44 
for the Compilation of Cost of Living Index 'is proposed to be spent and wba' 
bene·fit will be derived by Railways and railwaymen therefrom? 

The Honourable Sir Bdward Benthall: (a) The amount represents the rail-
ways share of the expenses incurred. in the Seheme, moet of which relate to 
.payments to staff collecting the data. 

(b) Not yet; the second part does not arise. 
(c) The amount is made up as follows:-
Half share of cost of Central Organizlltion-44 thousand, quarter share of 

cost of Provincial Organisation-25 thousand; full share of rurnl area scheme-
4 thousand; rounded off to-75 thousand. 

As regards the second part, Govemment accepted the r~  of 
the Rau Report that steps should be taken to compile reliable cost of living 
indices and Railways as a large employer of labour stand to gain whatever 
.ad vantage may accrue from the existence of such figures. 

MOTION FOR ADJOURNMENT. 
lIr. President (The Honourable Sir Abdur Rahim): I have reoeived notil"e 

(:If an adjournment motion from Bhai Parma Nand. The notice was handed .Tl 
just as I was coming into the Chamber. The Honourable Member ought t<' 
know that he ought to have allowed me a few minutes to read the notice and 
conl!ider it. I do not know whether the Government Member received am 
notice of it or not. 

The Honourable Sir Reginald Maxwell (Home Member): I did not receive it 
before the Assembly commenced sitting. 

:Mr. President (The Honourable Sir Abdur Itahim): l'hen it cannot bt' 
allowed. 

Bhal Parma Nand (West Punjab: Non-Muhammadan): Can it be taken up 
tomorrow? 

Kr. President (The Honourable Sir Abdur Hahim): No. 
Bhai Parma Nand: May I know the reason, Sir? 
Kr. President (The Honourable Sir Abdur Rahim): The notioe was rec61ved 

teo lat.e. The rules ought to have been complied with. It il not a valid 
notice. 

Bhlt Parma Nand: In what sense? 
lIr. PreSident (The Honourable Sir Abpur R ~  The disoussion on .the 

(:ut motions will continue. I think it is the Muslim League Party cut motion, 
No. 65. Mr. Yusuf Abdoola Haroon. 

Bhal Parma Nand: May I know, Sir, why it cannot be taken up tomorrow, 
if it is not possible to take it up todll:Y? . 

Mr. Prealdant (The Honourable SIr Abdur Rahim): Order, order. Mr. YU8uf 
Haroon is in possession of the House. ----

THE GENERAL BUDGET-LIST OF DEMANDB-concld, 
SECOND STAGE-oomd. 

DEMAND No. 12-ExECUTIVE ~~  
Administration of MartiaJ Law I~ Bind. ,. . . 

Setb Yusuf AbdDola Harocm (Sind' Muhammadan Rural): SIr. I mOle. 
"That. the demand under t.he head ~  CouDcil' be reduced by ~  10!>d'" red b 
Sir after the arrest of the Pir Sahib of Pagaro, who was consl. e y 
~  of Sindi Mussalmans as their religioul head ia bu: in mid" oJ ~ ~  

ers, there is a fanatic hand of people called Hurs, w 0 ave Pf e ge hie . I Sind 
and their property to the Pir Sahib, bave been the real cause ° '1 trqp v.o3 ~ 
It Willi in the eariy week of May that the .first labof tageth!ln :baltagwa1 t'her: wu 
wna committed near Gotkhi railway statIon. A ter II s 0 e, 

~ 

• JI 
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lome looting and murders in the Province and then a more serioul sabotage 
took placE' on '.he 16th May near Hyderbad station of Lahore Mail in which 
mQIly precious lives were lost. Among them was the brilliant son of the then 
Home Minister, Sir Ghulam Hussain Hidayatullah.' It was after that inci-6 
dent wll(;-n General Richardson proclaimed martial law in Sind. I am not here 
to discuss under what authority General Richardson proclaimed martial law. 
Th('lf! was no forder from the Governor General in Council or the Governor 
~ r . On the evening of. 31st of Ma.y, while I and some friends including 

, Khan Bahadur Khurho, SheIkh Abdul Majid and G. M. ~  were touring 
J ~~  we were handed a lea.flet by a friend, by which we were informed 
that :cmhtary law 'was coming into force in Sind from the 1st of June. It is 
now Just over nine months. Has martial law achieved anything in these nine 
months? There has been a reign of terror in Sind and poor innocent people 
have bElen harassed and what has been achieved. The War Secretary. will get' 
up and Bay "We have arrested so many Rurs, we have shot so many Hurs and 
10 many Hum are still at large". . 

ilartiaJ. law was first proclaimed on the East Bank of the Indus. After 
two months, General Richardson not being satisfied with the area thought tha.t 
it did not cover the area. which was stiU free from martial law and did not 
give bim more power and therefore he proclaimed martiaJ. law on the West 
Bank of Indus. 'l'hus three-fourths of Sind was brought under martial law, 
~  the Hur menace existed only in one or two distriets, Nawabshah and 
Tharpar Kar districts and even there also in only in some Talukas of those 
distncts. 

Sir, when martial law was proclaimed, the military was !Stationed in Hyder-
ubad Bnd from there the Military was despatched to Rural areas. llliterat41 
pMpl .. il, the villages were unaware of the regulations. The result was that 
~  innocent lives were lost. The military authorities did not give sufficient; 
tiu e to educate these poor rural people about the military regulations. The 
result was that people were shot at bight. For the infonnation of the House, 
I will quot,e one incident that happened at Sukker, near the Sukker Barrage. 
'fl::.rc e fishennen were returning from their work early in the r ~  a* 
5 o'clode 'fhey were caJ.led to halt by some of the military soldiers. These 
inrlOl'ent people did not know what to do. They were frightened and naturally 
,illugerR are always frightened of the, police and the military. They got COn-. 
fused and ran and the military opened fire, one was killed and the others 
jUJllr.eu into the River Indus for s$lety and were drowned. Their bodies were 
found h few hours afterwards. This· was not reported in the pa.pers but I wal 
at Sultker in those days along with some of the League Leaders who are now 
Ministers. Thero.'l are many other cases in whieh innocent lives were lost but 
no 1I0tice was taken. Now what did the military do when they went to the 
villages nnd rural areas? They stayed there and enjoyed the luxuries, of 
course, I~ the expense of the zamindars. They went and sat in their houses 
anet . ~ the zamindars to provide them with luxurious food, harassed them 
a1'!d took their money. The ~r  was so much that the zamindllrs were 
fed up nnd many of them left the villages and carne to the towns. Sir, this 
was not all. There are instances where rapes were committed by the soldiers 
un1 this was brought to the notice of the authorities of the Muslim League 
Reveral times. We, made representations on the subject but were not heard. 
These Boldien went to the villages lind sat there comfortably and forgot ~ I 

abf) It 'their work. Imtead of moving into jungles, and plllces where they could 
find daooits, they thought it was the time to enjoy Bnd make th6mselves 
comfortable. Sir, it was a reign of terror which was going to start in fact, it' 
WIiS morf' ilhBn thp. Hur t,error. People stRrted wondering in the villages and I 
the ~  whether the Rur menace was more terrible or the British mensee. 
You cannot imagine what was going on. People actually Raid that the Hur t 
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menace wu. many times better than the British menace whioh was going to be 
~  up. . ' 

~  Sir, this was the ~  beginning of what was going to come. Whea 
the .milltary started ~ . the martial law area and' when they started 
movIng. towards the nllages whIch were supposed to be occupied by the Hurs, 
what dId they do ~ The militalj started their operations in an actual warfare' 
mallner. They encircled ~  villages and machine-guns were brought; mobillt 

r ~ were ·brought and tren'Ches were dug; wireless poles were ereoted aDd 
telephoues were installed; it was an actual warfare-likE- Lybian oampaign. 
The only difference Wile that it was now a wa.r against a. few criminals bui 
many innocent people who were una.rmed, illiterate and who never knew wha. 
WbS going to happen. The voice of these people was throttled and they were 
not allowed to raise protest to their leaders or Government. No educ80ted m80D 
with r-esponsibility W80s allowed to go to the villages a.nd tell them whether 
they should evacru80te villages or not. Even this is not all. The military threw 
leaflEts fmlll plB.nesdemanding from those villages which .were surrounded by 
military to evacuate within ten or fifteen days. How could they expect those-
illit(lrat.· people to read these leaflets and how can you expect them to leave· 
their villages without enough warning? Did you consider these leaflets enough 
wnrning to thoscl villagers? Those people who had 'COmmonsense and who 
could read and write had already left the villages. These leaflets contain aD 
order evacuating villages within 10 or 15 days, otherwise the responsibility 
will be of people who stayed. After the expiry of time,the villages were bomb-
arded by planes. Actual bombardment took place of these villages and con-
~ r how many innocent lives were lost. Children and ladies were killed. H 
was B ruthless war against the innocent people. When the military were clos-
inp.-the circle on these villages that they had encircled. they caught ~  of those-
lJMple who were left behind in the villages. They were put in concentration 
'C:unps; they were ~  and ladies were stripped naked. The WiV68 and 
children of Hurs were so much bea.ten that some of the children actually died' 
in the concentration camps. There wag no arrangement for their food or for 
their clothing. 'l'he wives of these Hurs were innocent and they did not know 
anything about their husbunds. The Indian wives are not like the wives )f 
Emopenns. ~  are uneducated ladies and they do not know a.nything except 
their home and children. These laaies know to live and ent and nothing else. 
Tho!;E' Indies were brought before these soldiers; they were stripped absolutely 
naked and were asked to say whereabout of their husbands. They could not. . 
IlDswer and even say a word because they hsd never gone out of Pardah. Sir, 
it wns a reign of terror. It was my misfortune and the misfortune of eo few 
friends of mine who had ${one to Thorpsr J{ar and NAwnbshBh and actually 
heRr.! these 8C'Ccunts from the victims of these outrages and from thOle who-
hut) escaped fron. thelle prison camps. We made representations. 
1 bf:.lieve the Honourable the Home Member will benr me out, that thi. 

rll!1rt,ial law was proclaimed with his consultation ~  gJthough. ~  daYI! ~. 
hI) hEAd denied thfl.t the Home Department had anything ~ do ~  .It. He will 
be'or me out when I say that the Muslim League deputatIon consllltmg .of Khaft 
J3llhndur Khurho and Sheikh Abdul MAjid, G. M. Syed had ~  to hi,? wheD' 
Allnh Bakhsh Wild in power in Sind. They made a representation t,() hIM that • 
at leQll;t the marti&l law should be withdrawn from thllt area whpre there w. 

DO Hur menace. . t' d' th 
S· lth h ~  much has happenpd in Sind. nothtng W&B men lone In e' 
11". A oug. .  . f t that the Musalmans ltave no paper aDd' 

~ r  ~  Itt IbS °hur :18 ~ r  friend, Mr. T.oJcband NavaJrni, 
t,helr ,"olce canno· e ea. J d h Hi d hap(> 
told tb otber day that the MU8alman8 a.n ten us were y .... 

r~ L:ICh&Dd lfavalral (Sind: N,0n-MuhnmmRdan Rural): I muRt eorreet. 
the Honourable ~ r. I never saId that they were .happy, .On the ~ r r . 
't 'd I th "uslfm S1·de that Hindus were JubIlant and , enn ..... ure-
1 WUS Hal lroJr. e.l.u 

tbe House they were not. 
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Seth Yuauf Abdool& Baroon: 1 stand corrected, but I must. say that it 

W:lS only the MUE,lim League which raised its voice as soon as the martial la.w 
was declrared. Wr questioned the authority on which this martial law was 
Gf>clured. There was no such order by the Governor General. We made 
inquiries in the matter and we were on the _point of going to the civil qourt. 
TJle reimlt of this martial law has been that the tenants have left the villages. 

, the Hanss of lower Sind have migrated to Kathiawar and the Hariss of Central 
Sind huvE' gone to Baluchistan because they could not remain there. ' The 
hllrvest was ready to be cut but it was left on the fields; the villages became 
burren. Only the zamindars were left in their houses and all the tenants left 
them. It was a. pitiable sight. Lands are lying uncultivated. The crop is 
surely going to suffer. The Members of the Agricultural Department will bear 
me ('uL next year as to 'fhat will be crop of Sind and how much Bind has 
suffered. May I ask the Government how long can' this go on? We have 
.suffered to a large extent. His Excellency the Governor of Sind in the month 
of ~ r  while addressing DUrbar, told the people that at least martial 
law w1ll be removed from the area between t:)ukker and on the west bank of 
Indus. It is well over three months" yet martial law has not been removed. 

, l.Tndcr thE.. Defence of India Rules we could not publish, our voice was throttled 
ane we could not raise voice. Why does not thjs Government consult the 
l'rovincial Government? Why does, not this Government take, into confidence 
ihe l'rovincial Government? Is it because of Allah Bux's faults and mistakes 
thllL we are gomg to suffer? Are we still going to suffer? Why does not the 
Ceutral Government take the Provinci.al Government-now popularly known 
.as the people's Government-into confidence and ask for their opinion on the 
wutter. 

Sir, Government have not still finished with Hur menace as they are still 
kc.epiug martial b.w in Sind. I believe these military lords sitting there want 
to t:ujoy themselves, because they do not want to go to any war front. They 
wuut to remain in villages and enjoy, because they feel that it is a more safe 
pln-:e than any ot,her place in the world. -

Ilr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
,ber hao> got two minutes more. . 

Seth Yuauf Abdoola Baroon: I will finish my speech. In spite of all the 
GrOl;tic mEasures, the military started Borne other methods of meeting with th'3 
.situutioll. It was indeed ruthless. But have they succeeded in putting an end 

• to thii' menace? A person was brought to give evidence and his head chopped 
,off under the very nose of the military. You can understand what the military 
has achieved there. Hurs are still at large. They are arresting thousands and 

~ .  of innocent people who have nothing to do with Burs. One K. B. 
Mohomed Hayo.t Junnajo, a relative of the Pir who has given evidence against. 
hin-, hus been arrested and kept in detention for months and months. He was u. 
Ullin of lakhs a few months ago. But now his property has been snatched frOm 
him. Military officers and police officers have taken money from those people. I 
:ask thp. Government, how- long can this go on? People have got hatred against 
you. They are not going to forget what has been done with their mothers, 
brothers and sisters. Time will come when thev will tell vou all about that. 
'Sir, I wish these lords who sit over there should only go to Sind and see for 

~ -thelD!lolves with their eyes open what is the actual state of affairs in Sind and 
-should not rely on the correspondence whicli they received from their officials 
'prr:'8entillg a rosy picture. Why don't they go there and speak to those people 
'Hnll bear t.heir I-"l'ievancel>. I hope Government will now realize that it is high 
time that· thev should withdraw mortial law. With thel!<' few words, I moY(' 
the luotion' ~  in my Dame. 

Mr. President (The Honourable Sir Abdul' Rlrhim): Out motion moved: 
"T"at the dem¥ld under the heed 'E!'(ecutive Council' be reduced by Ra. 100." 
Mr. IIqammad Bauman ~ and Chota Nagpur cum Orissa: Muham-

madan): Mr. President, Sir. I rile to support the motion before tWB HO'Jse . 
..... . 
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I have ;1.0 desire .to. ~  brief for r~ ~  and insurgents in this country, but whLt 
.1 ~ 18 that this mdlSCrllrunate kllhng of hwnan-heings of one section or other 
lS gomg to. such aD: extent that Government should now decide what really 

~ they. are I~  to ~  m ~  and . ~  form this Government is going to assume 
for mtroducmg measures like this m conditions which have been revealed' in 
Sind. I do not want to describe the wanton actions of military authorities which 
have been fully discussed by my Honourable friend the Mover of this motion 
but ~ would only like to Impress on the House, Sir, that under the garb of 
martial law all Borts of wanton actions are aHowed !lnd ahuse of law has become 
probably the order of the day. Innocent people are killed and put to all sorts 
of humiliation, trouble and I do not know what not. What I want to impreas 
is this, if Hurs are accused of certain hooliganism or of certain excess toward8 
the public pe!lce and tranquility, the Government established by law, Ilnd oraHr 
has not been acting in a manner worth v of its name but on the other hand it 

H hap retaliated. and 'Ucted in the n;tanner 'pr?bably far worse than Hura. As my 
Honourable fnend Mr. Yusuf has Just desCf"lbed, I feel, l:iir, that the Government 
authorities have resorted to even worst hooliganism and to such actions which 
probably would not be tolerated by any civilized power in the world. I really want 
to know whether the Governmellt who claims to champion the cause of demo-
CriW;\' and who claims that she has taken up the responsibility of fighting this 
great war to relieve the world from the menace of terrorism like Nazi-ism, has 
any olaim or justification for that ideal with such actions as they are taking in 
the small province like Sind agalllst an armless mob of destitute and forsaken 

. Hurs. That is the only question I want to ask. 
There is another point whioh I will try to make before I close my speeoh 

, and it is this: if one leader of a certain section or community is condemnable 
in the mind of Government is it neoessary for the Government to condemn III I 
<>ther peaceful members of that section or the community lind treat all of theul 
with atrocities with which the Government has treated the Hurs. Could not 
the Government ask other leaders of the publie to help them in restoring law 
and order and to come to an understanding with that 8ection of the Hura whom 
they are treating as rebels by their own choice. That point has also to BOrne 
extent been brought in by the Honourable the Mover when he said that the 
present Ministry which is a responsible ministry in Sind was not associatt!d or 
consulted when this martial law was proclaimed. That is tht! point that I 

. wanted to make and nothing more. I only want to impress that it was ,the duty' 
• of the Government established by law and order to take all precautions in treating 

Hurs as rebels a'nd should have tried to create understanding and confidence in 
those people and Government of India should not have handled the situa1ii,lD 
in the manner in which they did and which ms!!ns atrccities of hunting dowll the 
Hurs and allowing soldiers to acts of violence unp.arrelled in the history.of the 
province. With these fel' words I lupport ~  motion to remove the martIal h,w 
order immediately. 

nan Bahadur JD&n 'Ghulam. Kad1r Kuhammad ShaIlbaD (Sind JagirdarB 
and Zamindars: Landholders): Sir, I rise to ~  the motion. Sir, the 
ostensible purpose of the introduction of martial law in Sind ~ ~ suppress thl) 
'Hur trouble'. But the House will be surprised to hear that thl8 IS not the ~  
time that there has been 'Hur trouble' in Sind. The 'Hur trouble' started 10 
Sind in the nine tees and aSllumed a very violent form in that period, but it "'81 
8uppressed thoroughly by the Deputy Commissioner of the r ~ Mr. W. n. 
Lucas and his Assistant Sardar Muhammad Yakub Khan. Agsm when ~  
trouble began t<> manifest itself in 1918, Mr. Lucas was fortunatel.v the ~

t lioner in Sind and with the aid of one Sub-Divisional Officer, on :whom he rehed 
fully. namely, Khan Bahadur Nabi Bukah Muhammad Huue1O .. the r ~ 
"'as completely nipped in the bud, It was 8ubsequenily ~ ~  b7L _ 

> authoriiiiea that had not these me8lures been taken, the sItuation woWd ... Y8 
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become complicated during the last Great War. Why was then the introduction 
of martial law necessary now? The answer is clear, namely, the incompetellc:r 
of the present local officers and ~ Local Government, or undue interference 
of the Government of India. Now, Sir, when the trouble began the police Oil\-
posts instead of being strengthened were abolished and the Zamindars were 
deprived of their arms. It was ~ confession to the criminal elements that the 
Government had become powerless and thereby they were encouraged to emb.uk 
on a series of violent orimes. 

With the introduction of the martial law, it was felt by everyone that the 
AdrmlJistrator of the martial law would make his headquarters in the heart e>f 
the troubled area, namely Sanghar. But, instead, he chose his headquarleI1l, 
where he has remained throughout, except cursory visits here and there, in toe 
comfortable climate of Hyderabad, Sind, which is hundred miles away from the 
core of the trouble and in a corner outside the troubled area. Ignorant of thi) 
conditions of Sind and the characteristics of the various people, how could he 
possibly enter into the spirit of the whole affair? The evident result has beoll 
that too, much has been left to the subordinates, underlings and hirelings. The 
,harassment of the innocent anrl poor people has been very great and this 1s 
acknowledged and proved by the fact that a Special Magistrate has recently 
been appointed to investigate into the cases of people who have been r ~  
r ~  with as HUTS. This is a sufficient instance of the lack of responRibility 
on the part of the Martial Law Administration. Should sufficient vigilance have 
been exercised from the beginning, such things would not have happened. It 
is Q fact that martial law has been extended over much larger area than neceSS'lry. 
It is also a fact that though the martial law was introduced fer the HUl'8. ~r 
offences have also been tried under that law. This is rightly reg:uded as an 
abuse of 'authority by the Martial Law Administration, by the public of Sind. 
One more glaring inst.ance of the lawlessness of the martial law is that the 
Administrator has passed a RegUlation givi.ng powers to his administration to t.ry 
cases which h!ld occurred before the martial law was introduced. The Deputy 
Commander-in-Chief admitted in the Council of State, in answer to the inter-
pellation by the Honourable Mr. Hossain Imam that such ,a procedure w'lol 
without a precedent. May I know, why the Government of India has given sllah 
unbridled authority in this case? Ma.y I also appeal to this House to take Lote 
of this unprecedented procedure? Are these things possible only in this country? 
The general impression in the mind of the public is that this is an expedi(mt 
to victimise persons who could not be dealt with by ordiiiary courts or tribun,lL'I. 
I again repeat that it is the general impression in the mind of the public that; 
this is an expedient to victimise persons who could not be dealt with by ~r  
courts or tribunals. Is this House going to sit silent ever such ·a state of things? 

It is evident that the Government of India have not done their proper luty 
1n not observing a greater degree of vigilance over the r&artial law r . ~ 
in Sind which extends over a larger area than necessary. It is also true that in 
spite of being in existence for the Last nine months, the 'martial Inw has failed 
to suppress 'the Hur trouble' completely, and it has caused undue inconvenience 
to the public. Therefore it is high time that it should be withdrawn. 

I accordingly support the motion, Sir. 
Mr. Lalohand Navalra1: Sir, this is a. question pertaining to Sind only but 

I hope the House will pay due consideration to this; because if anything wrong 
has been donea.in Sind, it, will not only affect Sind, but it will affect at some-
tim!;' t.he administration of other Provinces as well. Now, Sir. the motion 
before the House is to discuss the Martial Law Administration in Sind. I 
wtll('ome such a motion, I will first of all say ~  with regard to what 
rnv Honoul'lbhle friend, the young Muslim Lea.gue nelo from Sind, said. I 
wouli Fve been very glad if he had represented questions in the interests of 
wh'lie of Sind instead of only from the point of view of the Muslim League or 

'-
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communal point 'of view. I will dilate on this point, .but there is of course not 
much time for me to do so. Now with regard to the application of the martial 
law, at the outset. I agree with him, tb?ugh I do n.ot know myself personally 
h/.'w the real fact IS. He says that martlal la.w was mtroduced in Sind without 
ary order or without any proclamation of the Governor General in Council. 
This is the point which I also raised in certain of my interpellations. But no 
satIsfactory reply has yet been gIven up to this time. it WIlS said that martIal 
law 'was mtrouuced by the Administrator General of the Martial Law who is 

~ \he work "here. He may pass It.egulatlODS, but under what authority 
was !Ie appomted and sent there. 'l'heretore that legal question must be made 
clear. 

Now, coming to the second question that was raised; as to what hall been 
IIchieved up to this time by this martial law? There is a long tale to tell but 
the reply should come from the'l'reasury Benches. What has been done, they 
know It most. 'l'here have been many allegations made. I personally dd not 
klltow whether any rapes were committed or whether allY people were stripped 
nuked. These aliegatlOns have come from my Honourable friend. 1 submit 
th!lt. ~ ~ charges should not go uninvestigated. They should be investigated 
and vmdicated. But 1 must say toat by the apphcatlOn of martial ~  some .. 
thiug has been achieved. 'l'here is no doubt about it. When I give. the 
fnctfo to this House as to how martial law was introduced in Sind, it will make 
it clear that at any rate the intensity of the Hur menace has been lessened. 
It has not been extirpawd, it has not been terminated altogether. Some 
progress has been done, without which greater harm would have been done by 
t.ue Hurs. 

Now, Sir, coming to the question of the application of martial law to u larger 
area than necessury, 1 say that this was not necessury because the Hur menace 
war. confined to a partiPular area only. My Honourable friend Mr. 8hahban 
als(o referred to the application of strict measures required only for that area. 
Thut 'area is in Sangh.ar taluka of the Mirpurkhas district. There actually 
tho Hurs have got a den, they have got what is called the 'makki dund' which 
is situated in the midst of a dense forest. It is a place where they can conceal 
themselves and go about from there doing their aepredations. If the Govern· 
ment had prolIlulgated martial law round about this area it would have been 
all rIght, but it has been extended too far, especially to the western side of the 
Indus-in the portion of Larkuna District. a portion of 8akhur district, and 
in portions of Jacobabad and Dadu districts. There was no Hur menace in 
ti'Lse districts and ordinary police were able to maintain law and order. People 
in those "districts-both Hindus and Muslims-never asked that martial law 
should be extended towards this side nor were consulted. It seems it was done 
enly on the pretext that people from one side may at any time come to the 
other side. I wondered when I was told the other day that Hura were found 
011 the western side. If they were found on that aide. why. ~  the whole 
area be brought under martial law. Those who were found 1D this area could 
h&V6 been arrested by the ordinary police and taken ~ to the real Hur area. 
1'herefore, I say that it.is not necessary to enforce martIal law on the Western 
illcte. f th . h M . 1 I agree with my Honourable r ~  ~ M.over 0 emotIOn t at ~I . 
Law has been &.pplied in a manner 10 whlCh It should not have been applied. 
It IS very strictly applied. Of course we know what martial law ia. but All. it 
assumes its jurisdiction over the civil population area it should be applied 
cautiously and mildly and not in the r ~  ~r. I have put &evera) ques-
tic.ns in . this House regarding the flogglOg of chddren and lespe?table ~  
but the reply in the beginning was t.hat the. Government had n? I r ~  
or that they bad not any detailed lOformatlOn. I gave them. the detaded 
information with names and I tell theD! that small boys .of r ~  agel haTe 
been flogged. I actually cited cases. Tbey should ~  lba.MoCIi tC::haecr 
the information asked ~r  and not only say that "ftoggmg no pace 
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in the maimer in which 1 have suggested". But ~  canes were used on them. 
'l'he harsh way in which the martial law is worked even the ordinary police 

'gol; corrupted: they began arresting people on least pretext harming them and 
extrac.ting something from them. All that was going on was known to every-
body. 
I also agree that it }U.s really e, war between the Hurs and the martial law 

authorities. There is no doubt about this. But the scourge of that war should 
not have come upon the civil populatioJl, and on the top of that not to apply 
to tbe offences under the Defence of India Rules. 'ro punish such offenders 
under the martial law regulations is really too much. Wai it the intention 
that, the ordinary law should also be excercised through the hands of the Martial 
Law Administrators. . 
Then my Honourable friend said "take the Provincial r ~  into 

consultation", and ·again he went too far and showed' some bias of Muslim 
League-ism by saying that Khan Bahadur Allah Bux was at fault. How was 
he at fault? When both Hindus and Muslims wished that the m8rtial law 
!!hould be promulgated. 
Seth Yusuf Abdpola BaIoon: Muslim League can never ask that. 
JIr. Lalclumd Navalr&1: I never said Muslim League. Muslim League is 

soaring high now in the paradise, but it will soon tumble down; wait to see. 
My Honourable friend suggested that the local Government should be con-

l:iulted. I' was simply surprisea how he called it people 'a Government. Ii 
would have been all right if he had called it 'the Muslim League Government' 
without the other Parties. He knows fully well what it is. When you are 
proud enough to say to the world that Pakistan has been resolved by Sind. 
YOIl should also tell the world by whom was ~  resolved. Only by Muslim 
Leag-uers. 
:Mr. Prealdent (The Honourable Sir Abdur Rahim): The Honourable MePlber 

had better confine his remarks to the motion under consideration. 
1Ir. Lalehand Navalrai: Then Sir, I must say that the present Government 

in Sind is not "peoplo's Government". It is the Muslim League Government 
and we do not recognize it as a complete Government. 
Before I come to the question of what should be done as to withdrawal or not 

of thE-martial law, I must refer to certain remarks made by my Honourable . 
friend, Syed GhullJ,m Bhik Nairang. Sir, 1 consider hill). a very decent gentle-
Tn ttl I. (Interruption.) Allow me to say what I say; do not, run up at once. 
I have Reen him very sober nnd also I take him to be Bvery decent gentleman, 
but I was feeling very sorry when he became ungenerous the other clay. Per-
haps it Wltll becausp. he did not know the facts as he does not belong to Sind. 
IHe was also misguided by Muslim Leaguers, at least these youngsters coming 
from Sind-and because what he said was without having real information, it 
WBR U very unpleasant spectacle. He said: "See, our -Hindu friends in Sind 
and outside are exulting over what was being done to exterminate or wipe out 
the Hurs. The point which appealed to them was that all this is being done 
ngaillst a section of the population in Sind." I take strong exception to that. 
It is not right to say that the Hindus were in any way jubilant. 
Seth YUBU! AbdooUa Baroon: If you read your own newspapers, you will 

~  the truth. 
Kr. Lalchand Bava.1r&t: If you only hear a few facts about this, you will 

know that I am correct in what I sav. How did this Hur movement arise, and 
bow did the m.rt.rtial law come' to jJlnd? Sir, this 'Pir Pngaro. .. 
]I[r. Prealdent (The Honourable Sir Abdur Rahim); The Honourable Member 

h8[l iml,V two. minutes more. ' 
JIr. Lalcha.nd Bavalrai: Then I will say that this .Pir Pagaro was the leader 

. !\nd his follo'feTs who are Hurs-'Hur' means one who can be set up againHo 
the othe;-took up arma and did harm not only to Hindus but Muslims also. 
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They killed ~  Beetaldas, M.L.A., of Sind Government. Bind Government 
could not do anything. The Hindus and Mussalmans both applied to the 
Sind Government for taking action and the Sind Government thought that the 
only way was to get promulgated the martial law. This was done and it 
pleased everybody, bec.!use the Hurs were committ.ing so many atrooities. A 
train was derailed and so mf\IlY other mischiefs were done whioh affected 
both Hindus and Muslims, and yet if my Honourable friend should get up 
and say in the House that the Hindus were jubilant it is very amazing. If the 
Hindus were pleased so were Muslims. It was only becnuse the Sind Govern-
ment was not able to do anything, and it was because of their inability to do 
an):Lhing that ~  mart.ial ~  was ~ r~ . But I do condElmn the way in 
whIch the martlal law lE bemg applied ill areas wherf> there is no Hur menace. 
I have also said that the regulations have been applied in a manner which I 

12 N would call objectionable an.d this I will also Hay of areas where 
~ . people are calm and quiet and where the Hur menace is absent I 

hcpe the Central Government will take this'matter up with the Administra'tor 
• General there. At any rate, he is not all 1n all ina civil area. He may have 

his martial law applied in his brutal manner to his own military people when 
he 18 on the field, but he should remember that he is in the midst' of a civil 
population t<;> whom the Central Government and the Local Government are 
responsible tor giving peace and tranquillity. I would therefore say that so 
far as the withdrawal of martial law is concerned, it should be withdrawn only 
from those portions of Bind where it is not necessary. It should be reatricted 
to the parts of the four talukaS; of Bangar, Nawabshah, the desert division and 
Shahadadpur. " 

lIr. X. Ghiaauddin (Punjab: Landholders): May I ask the Honourlible Mem-
ber if he wants martial law in those places? ' 

lIIr. Lalchand Navalra1: Yes. Until the object is achieved, whioh is not 
wh(Jlly attained at the present moment. 

Sardar Bahadq,r Oaptain Dalpat Singh (Nominated Non-Official): I rise to 
oppose ~ part of ~ speech of my Hon01lrahle friend. He has paRed 
remarks against the military .... He says that Bind is a very good place and the 
climate is excellent. I say that the Sind climate is bad, very bad. Libya 
is be,tter than Sind, and as a retired regular army officer I can say that tbtt 
;military do not like to stay in such places. They want to fight with the real 
(·Iement and not with innocent people. But 'When there are disturbances we 
ara sent to stop them and preserve law and order. So the remarks which he 
hBb passed against the military are unreasonable and quite untrue. We, military 
pr.ople, are very anxious to go on active service and not such places. 

Seth Yusuf Abcloola JI&roOD: I invite you to Sind at my expense. 
Sardar Bahadur Oaptain Dalpat SIqh: Bo I oppose this part of ~  speech 

of mv Honourable friend. 
Mr. O. X. Trivedi (Secretary, War Department): Sir, my Honourabltt 

friend, Mr. Yusuf HBToon, started his speech by making a number of allega-
tions against the military ~r . He alleged that rapes had ~  com-

o mitted, that women were stnpped naked, that troops were ~  forced 
hospitality from the countryside and that in fact there was a retgD of terror. 
Sir, I deny that there has been, anything of t.his ~  or that the!e bas ~  
any reign of terror in the martial law areas m Smd. I.f . the thmgs which 
my lfonourable friend has alleged have happened, how IS It ~ . no one haa 
brought them to the notice of the Government so fa:? How 18 It that tbere 
hRs heel! no reference in this House by way of . ~  ~ an., of ~  allega-
tions which my Honourable friend has made thIS mornmg nl bIB Ipeech? . 

SeUl YUIUf· Abdool& KIIooD: I had. given a notice of ap adjoqram8Dt motion. 
1Ir. O .•. Trivedi: Martial Law has been in existence for nine months .and 

vet ~ ill the first time that this House has been treated to ~  ~ 
by my Honourable friend. I would 88y no more about them ~  would SO 
on to so.y •..• 
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JIr. lIubammld X.amID.: Has the Honourable Member ever tried to find 

out how martIal law bas been workmg there? Does he deny that these are 
ihe true facts? 

Ir~ O. II. "l'rivecU: On the information available to me, I am in a position 
w say that these allegations are absolutely incorrect. 

My Honourable friend asked what martIal law had achieved in Sind. 
Martial law was introduced not to deal WIth any Budden uprISIng in Sind but 
to deal with a state of affairs amounting to chronic disorder which had been 
going (Ill in parts of that Province for over a year and which the civil authorities 
were wlable to deal with effectively. ' 

1Ir. President ('l'he Honourable Sir Abdur Rahim): will' the Honourable 
Member please speak up. The other side has got to hear. . 

Kr. O. II. '.l'rI:v.&: '!'he results sO far achieved bY' martial law are that the 
incideuct! of murders and dacoities which reached a peak in May 1942 has 
bt!en rreatly reduced. (Interruption by Sardar Sant Singh.) 'I'he affected 
areas, including those bordering the desert, to wmch many Hurs fled to avoid 
arreat have been penetrated by troops and police. 'I'heir main hiding places' 
have been visited and many Hur gangs have been broken up and many leaders 
and their followers arrested and brought to trial or detained in special camps. 
~  these operations, troops and police have met with armed resistance from 
~  Hurs, resulting in dacoitics. -Acts of sabotage on tpe railways and against 
oommunications have almost entirely ceased. The task of the troops in the 
restora-tion of order and security has been attended by many difficulties, and 
I do not think that my Honourable friends who· have spoken on this motion 
have made 8nyallow8nce for these difficulties. In the beginning the local 
populat.ion having been terrorised by the Hurs for so long in the past were 
in 8Uch fear of them that they would not disclose any information whatsoever, 
and it iE wellknown that intelligence is the basis of any operations. The area 
in which the troops have to operate is enormous, and the country, as the 
Honourable Members coming from Sind will testify, is difficult owing to the 
lack of good communication. This necessitated tying up many of. the troops 
in purely police and static duties. Further, unusually heavy floods occurred 
in some parts of the area in which martial law has been in force, and to these 
must be added the civil disobedience movement beginning in August, which 
iUlJleded to a certain extent measures against the Hurs. However, the 
.it-uatien has now improved very considerably. 'l'here is an increased sense 
of security. and order has largely been restored. At the same time, the task 
of restorotion of o!'der and security cannot yet be said to be complete. All 
the Hur leaders have not yet been disposed of. Some are still ~ . 
They must be traced out and brought to justice. . 

Mr. L&lchand X.valral.: What about the Pir of Pagaro? Has his case been 
disposed of? 

Mr. O. II. '.l'r1v.d1: Not finally disposed of. Though the Sind Government 
am raising Sind Police Rifles and are also strengthening the ordinary district 
polioe in the areas affected, the forces at the disposal' of the civil power have 
not yet attained adequate strength. From this review of the situation, it 
is cleM that the state of affairs, though it is very much changed for the better, 
has not yet reached a stage which would justify the withdrawal of martial law. 
No one ill more ~ U  for the withdrawal of r~ ~  law and handing over 
the are,. to the CIvil Government than the Govemment of India and the 
militnry 81,1thorities, and I can 8ssure the House that it will not be retained 
a day longer thap is absolutely necessary. I am obviously not in a position 
to specify 'any date for the withdrawal. of martial law. I would have done so 
if I ~  'antioipate the course of future events. This obviously I cannot do, 
but I would ask the House to acoept my assurance that the martial law 
Administ·rator i, proceeding with the task of the complete elimination of the 
Bur menapt' and the restoration of confidence among the civil population, with 
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the p.ate.t possible .peed, and that martial law will be withdrawn ae IOOD 
as the situation reasonably warrants tliis being done .  .  .  . 
Dr. SIr Zl& .'UdcUJl Ahmad (United Provinces Southern Divisions: Muhant-

ma4auHural): May I ask whether the Honourable Member hus received anv 
requiHt .from the Sind Government to withdraw mart,iul luw. . 
" •. 0 ••• Trivedl: NOj-Sir, we have not received any requeet. from that 

Government for the witBdrawal of martial law. 
~. LIlchaDd ~ ~  ~ regards the pronouncement of His Excell8l\.c;y 

the Governor that It wIll be wIthdrawn from t.he Sukkur side, f.he WPRtern sida. 
is thut going to be aoted uf-on or not? 
Itr. ,0. M. "1"dvedi: I have llot seen the exuct t,f·xt. of tIlt' prolloullcemfmt 

to which my Honourable friend refers. . 

Kaulana Zafar AU lD1an (East Centrul llunjub: MllhulIunadau): It III WO 
much .to expect. lin independent commission of inquiry woul.d be appointed to 
lflvest/gate these charges, but may I ask whether the Government are going 
to iuvestigate the definite charges made by Seth Aboooill Harooll? • 

Mr. 0. M. 'l'rlvedi: No, Sir. The charges. which my HOllourllbit' friend, tht\ 
Mover of the motion has levelled are not' definite charges .  .  .  .  .  . 

Seth YUUf .lbdoola B&roon: In view· of the misleading Iltatement of tile 
Honourable Member that there was no deputat.ion or reprellentation made to 
the Government, may I ask him whether a deputation consililtillg of Khan 
Bahadur-Khuro and Mr. Ghulaln Syed have seen the Honourable the Home 
Member and the Private Secretary to His EX('etlency the \'i(·(!·ro." when mart.inl 
law \fas declared in the beginning? 

Kr. 0 ••• "ntvedl: Sir, the War Departmcnt, which ill in .,hlirge of tllill 
partloular subject is not aware of that. 
I only wish to deal with a few other points which havl' been railled .Ill t.hc 

debate. One was that martial law was extended to tne WClilt bank of the Indu". 
My Honourable friend, Mr. Lalchand Navalrai, characterised the reason I g,ve 
sometime ago in this House for the extension of martial law to the west bank 
of the Indus us a mere pretext. I can afllilure him that the reason I gave Willi 
not a  . pretext: it was a real gTound for t,hl' extenFlion of martinI IlIw t.o t,h(\ 
west bank of the Indus. .• 
The second point which my Honourablt' friend, Mr. I.n)dHLllil Navalrai. 
~ wa!l about the trial of, offences connected with the civil I ~  

~  by martial law courts. r dealt with ~ (Inestion in "ollie detail A 
fpw days ago in Ilnswers to supplementary (IUest.ioJlR; Rnd what. I said then 
WIlS thi!!, ~ civil disturbance", in a. mart·io) law area, whntRwlr their ori¢n 
may h':!, must hamper the military Ruthorities in their primRr.v tUIilK. ~ iT. 
this particular COAe is one of dealing wit.h the Hur menQC(', hecause Rueh 
cliAOrclerA wha.tever the ('auI'<' may be. til' up thl' troopA. tie up the poliQD. 
tie up othl:'r dvil authol'itit's ana thlls ~ I r .  divf'rt t.hl'ir r~  from 
their primary object .  .  .  .  . 
Mr. Lalch&nd B.va.trat: Are the ci\,il flllf,horitit·" unllbl(, toO ao t.hat? 
. Kr. Prelident (The Honournble Sir Abdur Rahim): The Honourable Mmn .. 

ber hag haa his speech: let him allow the Honourable Member to go on. 
. .... o .•• 'l"rtvedl: My Honourahle friend Rlpo r('.fArroo t .... tbl' qUf!Rtion nf 

~~  of children .  .  .  .  . 
1Ir. Lalch&Dd' lfavalrai: Young ~  and r . ~ .. . 
Kr. 0 ••• 'l"rlvedl: T dealt with thnt matter too 1D replv to B I U ~I . 

I saill that hovs hetween the RIl'CI'1 of 12 aT!iI 18 were ~  nnd thflv WM'e R1Y8D 
four to ten strokes. beclluse it wnll conslflered unde,"mlt]... t.o fiend them .10 
illils as n punishment fer their unlawful ads. _ h  .  • L_ • _ri-.I 

Kr. I.alcbaDd' Kavalral: That is exaetly th!! pomt t at JI. toO ...,. fA'f---
into. ad h .... ~ ... 
1Ir. O ••• Ofttvedi: The allegation that wall. me. t en lrlJat ... ey W8I'8 

.tripped naked and then flogged is not rr . ~ 81r. thaI III An J blve '" ta,. -. 
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.S&rda.r Sant Singh (Wcst Punjab: Sikh): Sir, the approach m:J.de I-iy r.he 

Government to this questioll of introduction and ',continuation of Il1attiul law 
i.Jt a -particular area is such that one cannot agree to it. I wish the Honourable 
Sir Sultan Ahllled would present a copy of Dicey's Constitution to his ~ r 
the Honourable Sir Heginald Maxwell and his chief Iieut.enant, Mr. Trivedi. 
!'hey forget that the rule of law ann the introduction Ilnd continuation of 
ltHlrtinl Jaw depend on certain weH-known prinr.iples which the juristlO have 
ynunciatcd with very great clearness. First of all, is the point which the 
Honourable Recretary for the War Department has omitted \to nnswer-was 
t.his martial law promulgated by the Governor General in Council? He has 
not answered that question. If it was not, will he justify it on any provi-
~  of the statute law in the country, that this 'administration 'l.ud i:1troduc-
Lion of martial law is in uccordance with law? Ite does not suy so. Who is 
responsib!e for this? Who introduced it und who is continuing it? 'rhese are. 
tbe questions which my Honourable friend the Mover of this motion has D.-ked 
the' Government in detail; but the Government has refused to answer them. 
The seeond point is thut murtial law has been continued now for Iline nonths 
-a period which is unknown in a civilised administration. This nmrtiBl law 
which is continued even now and which has ruthlessly suppressed the liberties 
of the people hus not been justified by any statute in the count,l'y itself. 
Then again I ask, it is all very well to put down disturbances-I am at 
one with the Government on that; but the means adopted to put down the 
jisturbsnces are to be taken into consiaeration as well. The law prescribes 
certain procedure, certain meaDS to be adopted in suppressing offenees. If 
those means are not adoptea and if that procedure is not followed the Gov-
ernment cannot claim that the administration of martial law has resulted in 
greater security And putting down the disturbances. If that were the ('riterion, 
where is the guarantee that the Government would not take ')ut troops to 
J1unish every Memb<:lr of .this House beeause they are making speeches against 
the Government. . . . . 

. An Honourable Member: Not all of them. 
Sudar Sut Singh: Not alwavs; but sometimes they will ... 
An Honourable Member: Not" all Members. 
Sawr Sant Singh: After you have given certain guarantees to the puhlic 

in the matter of h'JW they are to be treated when the! break the law rInd 
these guarantees are contained in your law statutes, you ignore your law 
fit!1tutes; you supprcss an 'let, because i it is an offence, in a manuer which 
is not prescribed in the statute of the land and then you claim you have done 
the right thing. The rule of law is a policy which we insist ~ he followed 
in this country, and when vou do not follow -the rule of law we l'nn it a. 
-policy of frightfulness, a policy of striking terror. We have no 'luarrel v.ith 
you when you puniilh an offender, but we quarrel with YOIl when you puniah 
:the offender in a manner which is not permissible under the law. ~  is 
our quarrel with you. You say, the results achieved are good. The result. 
may be good, we have no quarrel with that, but you are not here to achieve 
results by.t.errorising people, by making them silent and noncomplaining. You 
create a Situation in the countr:v ~  was onee 'cleBcribed by a verv learned 
Secretary of Stat.e for India as the peRce of the graveyard: But this is not 

's justification which can comE' from A civiliserl ~ . I have ~ I  
their attention several times. Here is the caAe of HIU'B with whom t!obody 
has any I~  no political organisation, or religious 'organisation, or any 
otherorganlS8tlOn has any sympathY..But. you hAve put down thiR ag'ltation 
in a manner, which has aroused the indignation of all honest men in' t.he ~ r . 
That is the complaint against you. Will you cure t'hat complaint? Will you 

~  your mind? Ii. is monstrous to Ray that because security llas rp:,;ulted, 
~ r r  the martial law is justified, The same thing WAS said tly General 
Dyer ill the administration of martial law in the Punjab. He ~  thAt. 
people . ~  martial law because almonds could be had more cheaply during 



~ GBN&&AL BODGKT 
the admillistrl&tion of martial law than it was before or after. He was for 
the purchase of almOl:ds, badams; he bays, badaOl halO become chol&per Lf.cauae 
martial law is being ~ r  This is the way in which you had bEien 
admini!ltering msrtial law. May God help you. Have you forgotten what 
your own jurists say-; I will again request the Honourable Hir Hulta;l Ahmed 
t<J hand over a copy of Dicey's Const.itution to these two gentlemen so that 
the Government should make out. ~~ . plausible case at leust .. People laugh 
a.t. you, people laugh at your clvllisatIon, people laugh at the manllt!r in 
which the Government acts in this oountry. Practically the whole oountry is 
under the heel of military rule to·day in India. We protest against that. Will 
you please refoI;lll yourself? That is one thing we want. Our demand is 
very simple, namely, the rule of law in t11is country, no more, no less. I am 
sure no Member of this Hau1>e, whether. sitting 011 this side of ~  ~ CJl' 
on that side of the House, will disagree with me when I demand that the rule 
of law in this cowltry should ~ restored. Hule of law is one rille which 
m8'kes for' the progress of the country, which will maintain respeot fur you 
ill this country. Wiihout that you are laying yourself open to the I18ml:' 
eomment and criticism as you levy against the Nazi adminiatratiOD. The othl:'l' 
day a friend of mine said' that the difference between Nazi rule IWd this rill,· 
would be, you are permitted to say these things here white your heads will 
be chopped off there. (Interruption) I am not using that very unhappy 
expression. I won'j; refer to that expressioll. I will excuse him because in 
his over enthusiast'l ~ said that. I will excuse him. My point is this. 
Either deal directly with us and say, "it is the rule of the ~ r . Your 
head will be chopped off if you say anything against the Govenlment". We 
will then know our position because that position will be inteliigible. Or (;81, 
you are governing this country under IIny system of law. If you are govern-
ing this country undet· a systelll of law, please follow that law. That is the 
only issue between Uf;o One I. C. S. Member after another jumps lip And 
MYS, the result· has been very good, security' has been achieved. there are no 
more dacoities, no more murders. Is that the satisfaction" No. I suy that 
the method by which vou achieve that end is the main 'factor. If you a(!hieve 
tbat end by· a ruthless· method, we call it II. policy of frightfu;nesi BI'ld wain 
the Government agamst such a policy. Therefore, I will support this IIlotion 
and tell the Govemmtlnt that the sooner they end this regime, tht! lIooner they 
Ilppoint a committee like the Hunter Cgmmittee to go into the II.dminiatI'Rtioo 
of martial law in Sind during the last nine months, the better. They wiD be 
cloing justice to themselves and to this country. 

I$ome Honourable .embeD: Let the question be now put. 
SethYuauf Abdoolla HUOOJl: Are the Government prepared to appoint aD 

enquiry committee? . . 
JIr, PreIldent (The Honourable Sir Abdur Rahim): The qUAlltioo i.: 
"1'hat the q1lelltion be now put. to 

The motion was. adopted. 
Kr. PrellideDt (The Honourable Sir Abdur Rahim): The question i.: 

"That thl! demand under the bud 'Executive Council' be mduced bJ Be. lGO." 
The Assembly divided: 

AYES-0t 
Abdul Ghani Maulvi MuhamJDAd. 
Azhar Ali. Mr. Muhammad. 
Bhutto. Mr. Nabi Bakah Il1ahi Baklh. 
Deahmukh. Mr. Govind V. 
Eeeak Bait, Mr. H. A. Sathar H. 
Iamail Khan, Rajee Chowdhury Muham· 

mad. ' 
Kamaluddin Ahmad. -Shamaul·mema. 
Kriahnamachari, Mr. T. T. 
I.lchand Navalrai, Mr. 
Lalljee, Mr. Hooeeinbhoy A. 
Liaquat. Ali Khan, NaWllb_da )luham· 

mad. 
Murtuza Sahib Badadur, Maulvi Sy.d. 

Nairang, Byed Ghnlam Bbik. 
. Nauman, Mr. MuIwnmad. 
Neogy, Mr. K. C. 
Parma N.nd, Bhai. 
Sant Singh. Sardar. 
Rhahban Khan Rah.dur Mim 

Kadir Muhammad. • 
Siddiqne Ali Khan, Na.ab. 
Umar Aly Shab, Mr. • 
Yamin Khan, Sir Mllhlllllmad. 
Yu.of Abdoola Haroon. (Ioo'.h. 
Zafar Ali Khan, M.ol ...... 
Zia Uddin ~  Dr. Sir. 

• 

Gbulaa 
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NOES-39. 
Abdul Hamid, Khan Bahadur· Sir. 
A.bma.d. N .. ..,1oZ Khm, 1b.ior N"..,t.b Sir. 
Aiyar, Mr. T. S. Sanka.rt.. 
Ambedkar, The Honourt.ble Dr. B. R. 
Bentht.ll, The Honourt.ble Sir Edward. 
Bewoor, Sir Gurnnath. 
Bozman, Mr. G., S. 
Chettiar, Dl·. Rajah Sir Annamalai. 
Dalal, Dr. Sir Rate.nji Dinahaw. 
Dalpat. Singh, Sardar Bahadur Captain. 
Dehejia, Mr. V. T. 
Dumasia Mr. N. M. 
Ghiasuddin, Mr, M. 
Gray, Mr. B. L. 
Gwilt, Mr. E. L. C. 
Haida.r, Khan Bahadur ShamBuddin. 
Imam, Mr. Sai:yid Haidar. 
bmaiel Alikhan, -Kunwar Hajee. 
James, Sir F. E. 
. Jawahar Singh, Sarda.r Bahadur Sardar 
. Sir. 
'l'he motion was negatived. 

Jehangir, Sir Cowujet'. 
La.wBon, Mr. C. P. 
Ma.ckeown, },fr. 'J. A .. 
Ma.xwell, The H'onourable Sir Reginald. 
Miller, Mr. 'C. C. 
Muazzam Sahib Babadur, Mr. MJlharn-• 
mad. 
Pai, Mr .. A. V. 
Pillay, MI'. T. S. 
RRisman, . The Honourable Sir Jeremy. 
Richardson. Sil' Henry. . 
Spear, Dr. T. G. P. \ 
Spence, Sir George.' . 
Swked, Mr. H. G. ~ 

Sultan Ahmed, The Hononrable Sir. 
Sundaresan: Mr. N. 
Thakur Singh, Ma.jor. 
Trivedi, Mr. C. 1\1. 
Tyson, Mr. J. D . 
Wood, Major General E. 

GrieV(J.nces of Muslims in regard to their 'meag'l'e Share in the Services of the 
Supply Department and in the Contracts given by the Department. 

SJ"" Ghulam Bhik Nanna (East Punjab: Muhammadan): Sir, I move: 
"Thal the demand under the head 'Executive Council' be reduced by R.. 100." 
. Talking first about meagre representatio!l in the service, the Government 
orders on the IlUbject of communal proportions in the servioes passed in 1934 
are a matter of common knowledge aud I need not refer to them except 
merely by mentioning them us they form the busis for the communal 
proportions to be ~  in the services. A minimum of 25 per cent. 
Muslims has to be maintained. Mind you, Sir, it is a minimum ar.;d. in 
the very nature of things, there could be no maximum. Now, in the 1'lUtter 
of uctually enforcing the principles embodied in' those orders, the older depart-
ments of Government which were in existence before those orders were passlla 
stand on a somewhat different footing from those departments which have come 
into existence after those orders were passed. In the case of' the ~r 

departments, in the natural course of things, one has to wait till the older 
people in· the seryi1lt1S waste out by superannua.tion and retirement nnd junior 
people and new entrants get their opportunity-the juniors to rise higher iu 
the service ladder and the entrants to ~ similar chances in due course, but 
in the case of a department like the Supply Department; which is of reeen1i 
creation and is an offspring of war conditions, one would expect that those 
principles would be adhered to pretty rigidly. In the very beginning when ihis 
department began to be organised, it was during the Autumn SessioJl I'.t Simla 
that I wrote a letter to the Seoretary to the-Government of India in the Home 
Department caUing his att,ention to the need of a proper proportio,1 heing 

~  for the Muslims in organising this department. La.ter on, on· 
varIOUS occasions, we took steps from time to time to invite the attention of 
those responsible for the enforcement of this principle but when ,l'e found 
that things had really assumed an aspect, wben a formal and comprehensive 
statement of our position to. the Government was ,necessary and .vhen we felt 
. that r~  attention should be drawn t,o the grievances of Muslims, I Addressed 
a detlUled letter 10 the late Supply Member, Sir HomiMody, on the ~  
September, 1942, just after the end of the last Autumn Session, in which I 
gave a number of dotails and invited his attention to the grievances whioh 
hnd come to .ie.velop in his Department. I stated the position in that letter 
as far 8S I was "hIe to do it to be this. You will permit me, . Sir, to nlad 
one ~  two ~ r  of that letter whioh will give an idea of what I t;lated 
to hun .. I s8,Jd that .the present number of the I.e.s. officers in the Supply 
Secretanat (both MaID and Branch) is Europeans 6, Hindus 12 and MuslimR 
2. Tot'll 20.' • . 
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Sarda.r Sot SiDgh: Does it include any Sikh Officer? 

.. 818d Ghulam Bhik .&lrang: Sardar Sant Singh was the only Sikh. 
Sardar Sot Singh: I am asking this as a matter of information. 

/. S18d Ghulam BlUk N&lrang: I will throw light on that later on. .From 
the figures I have given, it.was clear that the proportionol MUBlims was 10 
per cent. I anticipated that somethiug might be said to explain away the 
position, so I said by way of anticipation: 

"We rio not want to be told that the pOlIte of the Supply Department are· techDical 
posts ana Muelime with technical experience are not available. It iB Impo88ible eveD for the 
most credulous ~  believe. that everyone of the hWldreds of officers in .the D. G. M .. P'I 
D. G. S., etc., IS a. technlcal·man. If you were to order to preparll a hst. of t.he teclUlICIIl 
.qualifkations, of all thoee officers, you will know that a very large proportion have no 
such qualifications. For instance, the Jost of the Deplty Director General i. the s800nd 
highest post in the Directorate' Gener , and the following non-technical officere have been 
appointep a8 Deputy Directors-General in recent. months. (7'11.011 I (lave the 1IQfIU' but I 

~ wi/./, lIot mentiun ~  1Iame! here.) If the post of the Deputy Director Senerlll can be 
" giv,.en to .. a non-teclmical man, one can easily believe that other posta can also be filled b7 

Ilon-tedw\cal men whenever Government is disposed to appoint them." 
Then, Sir, after giving certain other detaEs, I gave the figures for the 

Directorate General of Supply (Planning side). I gave these figureB for 
different designationB, such as, Superintendents, ASl:!istantB in (·hurge, etc. 
The totals were Hindu!' 810 Clnd Muslims 140, in all 950. That &howed that 

. t.he' Hindus were 85'11 per cent. and the MuslimB were 14'7 per cent. I 
added a note that the members of other minority communitieB whose number 
is insfgnificanthuve been merged with the Hindus. After giving ('crtnin ether 
cletnils, 1 made certain definite suggestions. J said that our reque8ts are: 

(8) Proper representation of Muslims- in the I.O.S. appointments in the 
Main and' Branch S('cretariats and in the offices under the Department of 
Supply should be maintained. 'fhat wus the request with regard to the 
I.e.s. appointments. 

(b) An independent inquiry to be arranged to find out the r~  ~  thE 
J.JstablishmentCommittee of the Directorate General of Supply VIS-Q.-VI8 the 
percentage of the M·uslims appointed in ~ lower. ~ .  percentl\ge')f 
Muslims promoted from lower divisionB to higher diVISIOns and percent.6jlO of 
South Indians appointed in various divisions. This inquiry should ,.Iso be 
extended to Calcutta and Bombay. . ' 

A . '. ~ be made regarding case8 of promotIOns of Muslims that (c) n lllqUlry ""'. M l' . Il S I'h . are deliberately delayed to give seniority to non· us nn8, espeCl1l y 011 . 

, Indians. . bl' h ~ ·tte • . -. (d) A ointment of one Muslim ~ r t.o the EBts 18 men vOI.mm 
in ~~ to the present MUBlim Supenntendent who has no .lIlly. m ~ . 
matter (who being only a Superintendent has to depend upon lus tlll.god; ~I  
the Branch Secretariat for his prospects and has, ~ r r  ~ ~ ~ 

al} 'rh I 'nvited his particular attentIOn to thlB. DeCillion m 
elv1ery pttroPOB. .' l' eU'tn'c't\y Muslim interests to be Bubject to the final 'a ma ers lDVO vmg s 
concurrence of the' ~  Member·tat' . h' her grade. to be re.lllovpd 
. ~ r  in U I I ~ r r ~ ~ ~ r  of the Btaff nlrClldy recom-
Imme la e y y prom h t' 
mended. b their respective officers for suc pro.mo lOllS. . .. 

(f) C Y. t t' Bux of Muslim recruitment m the clencal cadre to Lrmg 
onBlS en.· m to 25 ent I'n thc Supplv oPDa-the minimum Rnd cc.mpulsory percentage per c . . '.'" 

nisation at Delhi, Calcutta, Bombay and other places as a whole. . 
. . h' I tter I received an acknowledgment from Str 

WeB, Sir, In reply to t IB . e. . to the details a& ~ of tho lug-
R ~  Mody in ~ he promised to go m r on .after I(ettinj{ a detailed 
gestlOnB r ~  ~ 1ll my letter ~ ~  ~  ~ all the facta, it mighfl 

I Teply from him and when he had po. nd diBcusa the matter pet'llooally_ 
he necesBary for my Party to Jdjt tIT? ::, the matter and addre\a rle later 
He wrote to me to say he wo 00 In ber 1942 he &eM me 
~ . Aft-er twomontbs precisely on ~ 28th Novem, , nd t thnk6 

I a very detailed reply on receipt of which, of coune, I felt bou. 'P , 
•• 
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him for the attention which he had paid to my letter and the detailed 
intormation which hI.; had supplied. I ~  him that I shall have to lay it 
before a meeting of my Party which will take some time and ufter tjlat I 
sha.ll· address rum further or suggest an interview with a deputatir)n of my. 
~. ' 

Now, Sir, with this detailed letter of Sir Horni Mody were anpexed 
tabular statements giving the figures. From the figures supplied by him it 
appears that in the Directorate General of Supp!y ut Delhi Muslim officers 
were 14·4 r~ cent, Muslim mipisterial staff (othcr than rD,utine) were 18·4 
per cent. and routine staff were 20·9. As he had given the percentage o! 
Muslims on the 1st August, 1941, also and the percentage which I have qvoted 
was on the 1st October, 1942, it showed that there was' deterioration through-
ouL. On 1st August, 1941, in the officers' cudre the percentage was 17'6; on 
1st October, 1942, it became 14'4 .. ' On the same date in 1941 the percentage 
in the ministerial stLff other than the routine was 20·7 and tha't had fuUen' 
to 18'4. In the routine staff the percentage on' the 1st August, 1941, waf> 
20-9. }"rom the figures. which he gave it appears that in the Chief Controller 
of Purchase in the officers Muslims were 41'5, ministerial staff other than 
routine they were 25·3 and routine staff they were 29·3. 

Then, Sir, there was the Bombay Offwe. I do not know what these 
abbreviations stand for being a laymim.-D.G.S,B.R. 

lIr. 1 . .l. Jlack80wn (Government of India: Nominated Official): Director 
General of Ship Building and Repairs. 

. Syed Gh*m Bhik Hairang: Thank you. I expect that today ill thit>-
Debate Mr. Mackeown wiil reply 011 behalf of the Govermnent. We have known 
him for 0. long time in this House. He is a well disposed gentlemun und will 
be heipful.-

Well Sir, in that office there are no MUBslllnillns whatsoever-Bombay 
Director General of Ship Building and Hepnir, Controlier of Supplies, .Bombay, 
there in the officers no Mussaillluns. Ministerial staff 10·7 1Iel' cent., Houtine 
staff 4'8 per cent. In the Cotton Textile Department: officers ~  Ministerial 
stuff 11'7, Routine· staff 13'9.' Calcutta Munitiollfl Ilnd Production Secretariat 
Rna D.G.M.P.T.: in the officers, Mussalnllms are 3'2], minif;torial Rtaff othel" 
than routine 15·1 and routine stuff 21·(j. Then the Chief Controller of Pur-
chase Munitions, Calcutta: officers 15'8, .ministerial staff other than routine 
15'7, Routine staff 27 per cent. Controller oJ Supplies, Bengal: officers 20 per 
c'1nt, ministerial staff nil, !toutine staff 29'4 per cen't. Controller of Supplies, 
Madras: officers nil, Ministerial other than Routine 27'2, Routine staff nil. -

From these figures I think it is evident t.hat the complaint as regards 
meagre proportions of Mussalmans in the r ~ of the Supply Departmtlnt 
is completely borne out. In the reply to my letter which Sir Homy Mody 
sent me he made certain remarks trying to explain the position. In the Indian 
Civil Service cadre tha paucity of Mussa!mans was explained by the remurk 
that:: 

II I'rovincial Government. .re sometimes reluctant to lpare officers and the field of 
aelectifl/l thul i. limited. The reason for Blight declin" in the MUBlim percentage is ~  
we have not been able ~ secure lIuitable officer. from Provincial Governments- through 
the agency of the Establiahment Officer, You will observe, however, that the pel'cE'ntage of 
IDdk-n Civil Servic.e hal risen from 46 in Auguat, to 68 in October, 1942." 

Then. Sir, later on ~  his reply he did plead-and I pad antiripated that-
that this Depllrtmcllt was a temporary WIlT Dcpartment nnd majority of tlW 
posts outside the Purchase Secretariat are posts of specialised or technical 

r ~ r  We 'luticillated thiil aIlswer. I may say straightaway that ,.Jt,hougb 
perhBl;>8 to ~  into thl' perRonnl ~  of individuals in the l'ourse 

,of a aebate" like this would be not only impracticable but also invidious and 
unpleasant, yet I may say general!y that this plea of specialised posta aDd 
appointmen8s meant for techniaally qualified people has really no substance. 
The It·dian Civil St'rvice people are regarded as good for anything, Aft.er 
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working for a month 0)' so they become specialised in their sub' t, d ~ 
carryon a branch efficiently and do the work roperly An Jec 'Ihll . can . b k' h' pI . Y JUan w en plit 
:- any JO ~  lmself conversant with t.hete'chnical side of hi .. ~ r  anll 

~  speroa Ised in that work. Sir, that' was the excuse which did n01 
~ ~~~  ~ r 011 ~~ r ~  of this reply we oontinued to I r ~.  

than it was' whe: ~~I ~  ~ M ed present moment ~ r  ~ me. much worse 
b f I I . . ~I. 0 Y wrote to us. It IS a Pity mdeed that 
De ore, cou d fimsh WIth thIs subject Sir Homv Mody resigned and left the 
~ r  so that now We have got to deai with the De artment' &8 it. 

eXists. We do n?t know who is going to succeed Sir Homi ~  and who will 
~  made r ~  for looking into this matter. I am prepared to .,ltate from 
dhet ~ r  w?lch I have been endeavouring to collect that the positioll hal 

e enora sIDce. • 

MemKrb' ~  ell;t ('l'hfl Honourable Sir Abdur Rahim): The Ir ~  
er s Ime IS up. 

'I ~~ I  Bhik Na,trang: I have said practically all that I had to ~ . 

~. President (Tue Honourable Sir A:bdur Hahim): Cut motiOIl 1:loved: 
'Thad. the demand under. the head 'Executive Council' be I'Ieduced by Re. 100." 

. Sardar Sant SiDgh: SU', I.do not want to take much time of the Houlle. .] 
wIll make only a few -ohst!rvatlOns. Bec'ause the motion belongs to the Muslin. 
League Party, I do not wllnt to transgress into their time,and I will, thereforf1, 
only say ..... . 

Kr. President (The Honourable Sir Abdur Rahim): Honourable Member re-
r ~  the Government has got to reply. 

S&rdar Sant Singh: I will just finiflh. If I am allowed I will not take more 
.. that' one minute. Governm.ent must hB'Ve noticed that I have also given notiee 

of cut motions regarding the Sikh representation in the Government of India, 
St'cretariat. I simply want to request the Honourable Member who is llIa.Icing 
reply on behRIf of .the Government to tell us whether there is any rcpresentlltion 
at all of the Sikhs in ,the Indian Civil Service in the Supply Department, in the 
higher servieR!! ,IlS well as in t,he lower services. Is there 8ny Silth I.C.S. in any 
post in the Government of India Secretariat? I will only request the Honour· 
Able Member to hear that in mind when making a reply. 

lIr. J. A. lIackeown: Sir, it is with considerable nervousne!:lS, lifter !lOrtH' 

years of blissful obscurity and silence in thill Assembly, that I rise ~ 
1 P... answer this motion, and I much regret that my first speech should b/J 
~ opposing the motion moved by my Honourable friend of the Muslim League. 

But I am bound to oppoRe this motion, not because our Department ~  
that the position of Muslim representation is in all respects satisfacoory, but 
because I contend that eonsidering the difficulties which we have t.o face and Ul" 
eirortoH we have mll'de to surmount them and the degree of success which we havf! 
achieved, we do not deserve cenSllre, but I think, 8 cflrtain amount of credit. 

Now, Sir, my Honourable friend, Byed Ghulam Bhik Nairang, Ims made a 
very modernte !fIIcl It ver.r reasonable speerh bOl.led on correspolldenC'..(' which h,; 
had at the beginning of the cold weather with Sir Homi Mody when be Wall t.kto 
Suppl.y Member. I do not think I can do better than fol.Jow th? gllnflral. tenor 
of Syed Ghulatn Bhik Nairang 'f; ~  and answer t.he pomts wbICh he raised all 
I g'1 ·along. Nt)w, Sir, nrat of nil he drew attention t.o'the very vlllicl distillction 
which exists hetween the 'old Departments of the Government and the newer. 
Departmp-nts like the Supply Department. Unfortunately, he did lIot (iraw. 
from that fact· the <'-Onclusion which I would draw. He lIaid fhll! it I ~  ~. 
be easier in a new Department to adhere rigidly to the r ~  lwid down. 
by the Govemment of India to regulate U ~ or MUI:!iJ11ii. Now, tlillt 
may ~ true up to 8 point when you are dealing with snwller ~ r  and hn(). 
• nucleus st:lff to build on. or to .draw from, of men who are tr'llned Ilnd ~ ,.., 
take the higher posts which are necessary even in n oomr.letel.v.ncw ornm __ . 
tion. But when you come to the very large J)wnoon .which the R ~ J)f\part. 
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Ulent has to deal with, and remember that the Supply Department practically 
I ~  from nothing, it is very difficult to find in exiating Government servioM 
,,1\ the trained men that you need for the higher posts. You cannot, therefore, 
draw-entirely 011 the pool of Muslims who exist in existing Government services, 
especially :ts they are !\,lreday being competed for by every new Department and 
as Departments thernselvc!l are reluctant to give them up because their dut·ies 
also have extended "ery much owing to the war. 

Now, Sir, the next point which he made was that I.O.S. and other 8'dminis-
tt'ative p6l:lts Ilre not t.echnical posts and it is not fail' to give the' answer that. 
you must ~  technical officers for such posts. With t.ho.t rerilark, I entirely 

_ agree.. It IS . r ~  correct that .. we have mlmy posts which do not require 
teohlllcal quahficattons. But when you come to examine the matter more 
deeply, ~  find that it is not so easy to get Muslims for our higher adniinistrative 
posts. Now, take the I.O.S, cadre. When we want to recruit I.C.S. officel'B 
We have to go through the Establishment Officer of the r ~  I ~ 
and approach the Provincial Governments to release. suitable)fficers to 11S. 
The Provincial Governments are themselves short of Muslim Officers nnd not 
always willing to give them l!p. We are not the only Departments who re-
quire Muslim Officers, and it is not possible for us to get t,he officers whom we 
would like to h8'Ve in aU cases, or indeed in most cases. 
• ~  . ~  I do suggest to my Honourable friend that the right way of 
lookmg at tIllS question of Muslim I.O.S. officers is not to look at it Ilnd Bee how 
many t.here are in a part,icnlar Department, but to look at the I.O.S. cudre for 
the whole of India and t.o see whether the proportion of recruitment 10r the 
I.O.S., as a whole, which if! an All-India service, is being observed. If their, 
proportion in the whole I.e.s. is correct, then the fact that one Department 
n:ay.have a less pr?portion of Muslims or another Department 1\ higher propor-
,tlon In I.C.s, Mushm officers seems to lose a good deal of its relevance. That 
is all I wiRh to say on that point. 

The next point made by my Honourable frie11d was that the statement sent 
to him by Sir Homi Mody showed that between 1st August, 1941, and 1st October, 
1942 there had been in many cases a fall ~  percentage of Muslims employed 
in the Supply Department in its various 15'ranches. Well, Sir, I regret that 
looking at it from the point of view of percentages that is perfectly correct. 
But my Honourable friend did not mention. that in all the cases which he quoted, 
the actual number of Muslims employed had increased, that is to say, there has 
been a fall only in the percentage of Muslims compared with the total of the 
d(!partment,al strength, but. there ~ been an .increase in the total number of 
Mllslims employed. Formst8'llce, m the Dlrectorate ~ r  of Supply, 
amongst Officers, they hod risen from J2 to 23, amongst the higher non-gav.etted 
",taft from 42 to 70, and amongst the routine staff in the office of th3 Ohief Con-
tJ;'oUer of Purchase, Supply, from 84 to 146. 

'IIaulvt I~  Abdul GhaDi (Tirhut Divi9ion: Muhammadan): What' 
about the totlrl ? 

1Ir. 1. A. Jlackeown: I am coming to that later on. The only point I wish 
to ~  t.here is that \\,'e have recruited considerable numbers of Muslims, 
Although we h'we not been able in all cases to maintain the correct proportions. 
Now. Sir, I can soy, Imd mislead the House very much by saying. that we have 
" high pererntn.ge of Muslim officers in certain branches. For instance, I may 

'I>ny we have !'iO per cent. Muslims among the Chief Controllers of Purchaae.-
ve'ry hiJ,:n ofibers-. heads of the Purchase Branches. But when I tell you there 
Ille en1v t·wn l'!uch officers. :V0ll will realise that the position· is not lIS favourable 
to the ~  M appeared at first sight. In the same way my Honourable 
friend. S:ved Ghulam Bhik Nairang, ran through this list and hastily drew 
"ttention to ca.es where there were no. Muslim officers. There are nOI11'1 in the 
Controlle"of PurehMe's office in Madras. There actually there are only fin 
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~ r  ~ ~r and I think it is ~ to claIm that a ~  like that ~ be 
8 ance y  e cases ~ the Mushms have-a higher proportion than 26 
ce:t. thTake the. ~  m the Chief Controller of Purohase, Supply's 0&: 
w ~  e PJ?portIOn IS 41'5 per oent. ~  Sir, I have tried to aaoertain for 
the ~r  of ~ Honourable friends whether there has been any imrove-
ment since SIr. Homl ~  wrote his lettl::lt to Syed Ghulam Bhik N.:fran 
thd Mover-of thIS ~  motIOn. I have not been able to get full figures, but ~  
those ~  are avallable I shall give the chief items now. Th . rti f 
~ r  the office ~ ..  the Chief Controller of Purchase, Supply, eh:;O;::en ~ 
4.1 5 per cent. to 43 I per cent. In the ministerial and routina staff it has 
l'lselJ from 2Y'6 per ~ .  27'7 per cent. It was mentioned ~  there 
wvs no MuslIm officer III the Controller of -Supplies Office Bomba Th . 

~  one s.uch officer. It is rather difficult to read these' figures :ttickly ~  
~  long hst. J 40 not want to ~r  the Rouse with a lot of figures, but here 
Ii! a ~  ~ r  there hU'S, been an lmprovement in the Chief Controller ~ Pur-
-qhasa s clerICal staff, ut Calcutta. There has been a.n improvement from 23'8 
per ceUli to 24'S per cent. In ~ ~ r  staff, Con}iroller \)f Supplies ofIioei 
)3engal, . ~ r . there was no Mushm before, now there are three. Now, the 

~  ~  are-from whllt I have been able to find out--thut since the 
MUEalm ~ Party d.rew the attention of Sir Romi Mody to this matter there 
has been .considerab.le Improvement, and I tl1ink I can best occupy the time 
~  reIIl:alns to me m ttll.mg. the House what we are doing to improve the posi. 
tIOu, whICh we do not cialfi IS yet altogether satisflK'tory. 
When it was discovered last year that there was considerable difficulty in 

recruiting 25 per cent. or Muslims in all the PaTtI.: ()£ India to which the Supply 
Depa.rtment operations and staff had by then extended, it was decided, iD (lonsu}, 
tation with the Home Department, that tho percentage of compulsory recruit· 
ment of Muslim clerks should be raised in those areas whele recruitmtlDt was, 
from our experience, easier and lowered elsewhere. AccordmgIy, at the end 
of September last year percentages were fixed for tho different localitie8 so &8 
to bring the average recruitment based on thc number of posts in tbe department 
to 25 per cent. As a result the recniitment of Muslims in the Calcutta, 
Karachi. Lahor(l and Cllwnpore areas now is 30 per cent. and falls in the CUb8 of 
Bombay and Madras to 8lrd per cent., that is to say, in the areas where reoruit-
ment is eaRiel' we have fixed a higher percentage of ' Muslims so that wo may 

balance the defficiency in other areas. 
Then, aUAr the investigation caused by the Honourable the Mover's letter 

last year and when we had examined all the figures that had emerged from it. 
'Sir Romi Mody ordered that a special circular should be sent to all branches 
'-of the Supply Department drawing their attention t.o the necessity of IItrict 
enforcement of the rules about minority representation, and we expect to got 
during this mont.h returns showing the effect that the two measureli, whi(}h 1 
have Illreadv announced, have taken. Those returns are due on the 16th of 

March. • 
In addition to this examination of the figures which Sir I10mi Mody 8upplied 

:to the Mover led to the belief! that one reason for Muslims sometimes ~ yet 
having rE'ached their correct share. of the higher ~ r  ~  is tha.t no pro· 
portion had been fixed for regulatmg the proportlOn of dU'6ct reorUltment as 
compared With promotion to such ~~ . I ~  were IIMerl'd 118 to 
what proportion should be fixed for ~ hIgher. grade posts 1!1 the pepartment and 
when this is complete and it is I ~ to ~  r ~  ~  may. he ~ that. 
another step will have been taken whloh Will result In Improvmg Muslim re-

presentation. • -
I see that I have hardly any time left now. .  . .• • • 
JIr. Pr8llldent (The Honourable Sir ~ Rahim): If the. ~  Mem-

bers havE' no objection, the speaker can contmue for anQther D.Vt> ~  .. 
, lb. I. A.)IaCkeOWD: I would like to touch on the questIon ef r ~  
of offieera--I have already dealt with I.C:B. post8-Such a8 plal1.", anel 

• 
• • 
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engmeering posLp aud the posts which need special knowledge of trade and 
industry-what we may call the Deputy Directors, Assistant Directors and a.U 
thaL kind of POtlts. We htl've a. real difficult.y there in getting enough suita.ble 
men, ~  I can USSUl'C the Honourable Members in the Muslim League Party 
that jf they I..re able to givtl us the names of IIny officers who are suitably quali-
fied for posts of that type, as they fnll vacant from time to time. we 'shall bl' 
only too pleased fogive tht! fulle'it possible r ~ te their suitablity for 
~  posts and to employ imy w'ho are suitable. We are often in difficulty in 

filling posts in our depnt·tment lind ill Honourable Members will only prrlseut the 
namcs to lis and help us, we will respond and give the very fullfi'lit considerution 
to the Question whetIier tbey lITe >suitable or not. . 

lnnallv I should like to mention the matter, which bhe Honourable the 
MOVl!'f had not the time to touch upon, but he raised it by his motion,and t.hat is. 
in regOTd to the paucity of Muslim contractors. On that question, Sir, all I. ~  
say is this that t.he Supply Department itself does not know whether r~ II! JTI 

fucL, anyrelrl paucity of Muslim contract()rs.. Wp, have over 6,000 r ~ r  
contractors but we hftv€, never been able to analyse what perclmtage of tho.t 

r~ is Muslim. There nre certaih firms ~  have Muslim ~  and are ~ r 
ill "fact, Muslims, just as there Ilre firms WIth European names which are Indian. 
We know that. for Q, pm,itive fact. In addition to that we cannot possibly aU'l1yst! 
e'vtlry r ~  I)f the many thousands that we award ,:,nd find Ollt how fur' 
Muslims .~  from thoo;e controots. "The real complmnt of m.Y Honourable 
friends, if I may suggest that, is tha.t their share in th.e trade :md. ind.l1s!ry of 
India is not all that. they would like It to be, but that IS a fact which It IS' not 
within the power of. the Supply Department to remedy. We. need the help of 
all the reSUllrMS of Indin to ll'leet the enormous demands winch Ilro placed 011 
us und jf Muslims nre ahle to obtain a IUTger Rhare of. t.he trade and industry of 
Indin Rince the mothods hv which we npFJl'oach indmltry to help \18 nre open to 
an.' t.1;e improvement which the Muslims are able to effect ~  their own. ~  
stai.us will fit ollce he rciieeted in the umoullt of help winch they wIll give ~ 
our department 1111(1 we will gluclly receive that help and appreciate it as we wiH 
from :1"11 !wetiollf) of i;he Flo\llle. Sir,"1 oppose thiR motion. 

Maulyt SyedMurtuza ~ Bahadur (Squth Madras: Muhnmmadan): Sil', 
mlly I us);: one ~  Is t.he mengrB representation of Muslims 'in Bombay 
and Madl'aj,\ due to Wlllll of quulified Muslim!:!? If so, will the Honourable 
Memher .~ plenHfld to rder snch cnsej,\ t.o the Muslim League so thut they may. 
make recommendations of suitable qualified candidates? 

Mr. 1. A. Kackeown: Sir. it is. I understand. a fact that there are few 'luali-
fied M:ulllim!l" in Bombay and Madras. Rnd if the Muslim League ':'iIl "erld in 
nRlII(:S of lilly F;uitabJe candidates that they know of in Madras lind ~ . 
w£' will srive due conlliderntion to those condidnteA. 

~. President (The Honourable Sir Abdur Rahim): The quel\tioli is: 
- That. the. demand under .the heAd 'Exet'utive Council' he red.ced hy R.I. 100." 

The llIotlnn ~ negatived. 
TIle A!l8embly then adjourned for Lunch till Half Pal'ot '1'wo of t.he Clock. 

The ~  re-assembled after Lunch at Half Past Two of the Clock' 
Sir 00"'a8]ee Jebangir (one of the Panel o..f Chairmen) in ~ Choir. r 

"'---
Mr. Ohalrman (Sir Cow8sjee Jehangir); It ill now the turn Of the European 

Group. I ~ No. 28 ou the consolidated list. ' 
. M"anR wherebfl the present pr08f}6rOUR Agricultural Oonditionll might be u.ed 
" , fo! the PtJrmahP-nt Rehabilitation o.f .4griculture ;n.· India .. ' 
. Ill. O. P. LawlOn (R£'nIl81: Ellronelm): Sir. I move: 

"That. ,f.he. demand ~ r the h".d 'F!xerntive, OOl1nt'i\' bP l'tIduced hv 'RA. 100." 
Mr. I r ~ . SIr, my I,eader has already tOllched in l'eDeNi discu.ion llporr 

t·he rea!y)11I1 which lun'e Ifld lUI to propOlIe thi" cut. Tn the Honourable the 
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prices have done ~ ~ . e obsery!ld ~ eyen if rising agricuJtur-.i 

a.griculturw indeotedn g e. they do ?bv10usly dlnunish t
he reul burden of 

beset the Indian ~ r \:ource :0 which SO many of the maj
or ev.ls which. 

pric:es . ~  produced other ~ ~ ~  ~~ ~~~~. ~~r ~ ~~~rr  

~  ~~ r ~ ~  ~ ~ ~r~ ~ ~  ~  ~~ ~~ ~ ~  making fuji 

~  to ~ I .wlth the debit side also. There is 
no doubt ~~~ ~  

th: ~ ~ ~ ~  d nowmexperiencing a period of prosperity 
it is 8 period t.o 

w 1(', e 18 .en 1  e  . 8 economic situation has for 
r~ compared so . 

~~ r  wIth that of t.he industrial worker in 
every way that any raising U:f 

IS general ~ ~ r  of .1i!e would be a most welcome 
feature. The uestioD 

~ r  ~ IS ex.erC1smg our minds is will the. i
mprovement be p/nnanent· 

or will the agrIcultur1st in due 
courSe return to the husks' of 'bat

e subSistence.' 

• kpropose to leave the matter 
of the ecoDomic life of the c

ultivator to my 

. 01iOIlJ'8.ble colleague, Mr. Gray,
 who will, I hope, spea" later 

in this debate 

and r ~  confine my. remarks mainJy to conditi
ons which are ancillary to ~ 

. ~  th.e cultivator rather than to his pre
sent living conditions and' 

t  e ralsmg of hlS standard of li
fe. 

As my Leader has said we quit
e . realise that agriculture is a

 provincial 

subject, and at the first glanc
e it may seem I~  some of my remarks Ilre 

directed towards the wrong sourc
e. I, .therefore, wish to make it c

lear that while 

agricultural policy' must ·in the 
main be carried out by provincia

l units there 

!s a great need n·ow and a great 
need in the future for central 

~. r ~ . 

l£ not centrlll control. A 'war pro
duces many thiJlgs which are ba

d Ilnd a few 

things which ure good. One of 
the latter is 11 fuller realization of

 the necessity 

for agricultural and food econom
y. Nations at war are dependent

. upon food, 

and 'if the war is to be ~  the greatest ,economy in food pr
od1lction must be 

exercised. Equal economy in p
eace times could not bllt be It b

enefit, bllt for 

some reason or other there is l
ess urgency in tho consideration 

of Ulis matter 

in pCllce times than there is in
 wllr time e\'en though Indin i

s primnrilv an 

ngricllltllral country rlOd 1(\pends
 on agriculture for the welJ.b,·inll

_ of hundred ... 

of miIliont'1. Hundreds of crores of rupecl'I m
RY be !,pent in defendinr;r t.he 

country against Nazi domination
, and I thank Ood that t.his is 80,

 but T coulll 

wish that something more than
 B fraction of this expenditllre c

ould be "pent 

on defending the country ~ ~  bad agriculture lind agRinllt. n 
stRndBl'fl of life 

. amongst. agriclllturists which is 
lower than that of any Redion of

 th,. people. 

Let Us eXluniue the reactions of
 advisory bodies as 60011 us war 

conditionK 

forced them to examine lIerioulll
y the food Ilituation. The first re

commendation 

of the Centrul Food Advisory Cou
ncil was that to the extent und de

gree neCtlllllury 

the Central Government bhould 
exercise control und co-ordinutioJ

J. Later we 

had the lllluual meetiug of the A
dviSory Board of the Imperia

l Council ot 

Agricultural Research which dis
cusled the. future planning and co

-ordination of 

agricultural research in order t
o get maximum results for all 

proviDCt!s. If 

there is any doubt us to the need 
for central r ~  and direction, 1 would 

merely ask two questions: first,
 what would be the effect on o

ther provine ... 

adjoining a province \vhich subsi
dised and increased its food cro

ps on a very 

large scale, so that there ~ r  l
arge surpluses for dispoeal in othf

'r proviDCeII 

at cheap prices; and·, then. what 
would he the effE'ct if a province 

r ~ the 

production of JRrge quanti tieR o
f poor crops to t)te detriment of 

the 8011 add 

the standard of life. of its cultiva
tors and marketed this prodw:e i

n any province 

which encollraged better and more 
expensive methods, raising the liv

ing standard. 

of its people and preserving th
" fertility of its lOil. It may· be

 argued thai 

control would militate against 
provincial autonomy, but there 

Mould be no ' 

reason for this if lilQund economy 
aud ~ could he univoraally agreed Upo

D. 

~ ~ .l.1.A fth .. ",nt'.' nI l:nch co.ordinat
ion which has Jed in lOme me"u

re to tht) . 
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poor standard of agriculture and the p<l(>r level of prices which prevailed in this 
country up to the outbreak of the war. The vicious circle was started'whereby 
the cultivator, although he might be able to feed himself, could posBess but 
little m6ney for his other needs, and, therefore, descended into a quagmire .of 
indebtednE'ss which impoverished himself and his land. If we have temporanly 
broken that vicious circle "by increaSing the price of food crops, can we not do 
something to enSure that ilie circle is not reconstituted? Can we not, for 
instance, establish in all provinces a fixed minimum price for crops and make 
central arrangements for dealing with surpluses and deficits? Clearly there is 
no chance of fixing minimum rates if cultivators are left "rith large surpluses 
for private disposal, :mdi£ these surpluses are not ttl reach uneconomic levels, 
there must be careful planning upon which all provinces would require to agree. 
"But there seems to be no reason why some steps should not be taken in this 
direction before the Grow More Food campaign induces a situation wherein 
agricu1t.ure will slip back to its old uneconomic price levels. 

This is a broad point ~  the necessity for maintaining price levels may be 
regarded liS a truism. I am not unaware that crop yields in one provinoe 
. differs from crop yields in l111other, so that a price which would mean prosperity 
in one c!ntre might mean poverty in another. But this problem should not be 
incapable of solution, first by careful planning so that the land produces the 

. ()rop for which it was best suited; secondly, by improving methods of agriculture 
and irrigation; and thirdly, if necessary, by subsidising backward areas. As 
regards crop planninrs, there are c1enrly a number of main divisions which can 
be made, provided there is mutual agreement and a mutual guarantee of 
prices; and upon improved facilities for agriculture, I have a few remarks to 
.make. In the first place, if the economic state of the cultiv!1tor is improved 
and if that improvement can be maintained there is no reason why the fertility 

'Of the land should not be. protected, if necessary, by law. If the proper 
manuring of a crop will give a cultivator say, 20 per cent. increase in crop yield, 
the cost of such manuring must not exceed the value of the 20 per cent. yield 
increase. Unfortunately pre-war crop prices did not give this return and 
inadequate manuring leads to a progressive loss of fertility. Also the large 
majority of cultivators were too poor to buy fuel and the natural manure which 
should normally find its way into _ the soil found its way only to the cooking 
stove. The crops which nefore the war were generally manured were the money 
<lrops and not the food crops. Tea, sugarcane and the like gave sufficient 
-return, but the country cannot live exclusively on ten and sugarcane. If food 
crop prices can be kept up there is no reason why good manuring should not 
pay in rupees, annas and pies, and in the longer view the fertility of the soil 
would he maintained. The utilisation of refllse and othermpthods are freely 
suggested, but there would be no difficultv in ~ sufficient manure if 
manuring paid_ In green manuring alone a large nnd most effective method lies 
open. 

And now, may I say a word on the subject of irrigation. India' is both 
fortunate and, unf?rtunate in ~  a rainy seBSon whi('.b provides a khan! crop 

·of a type wfuch IS eaBy to cultIvate but which takes a lot out of the Boil for 
little ~ r  Apart £ro.m this, there are dry season crops which depend largely 
-upon IrrigatIOn and WhICh Ilre most important. In the whole of British India 
. s?me 55 million ~r  can be irrigated and the water which supplies -this irriga. 
-tlOn .comes very roughly, ~ quarter from wells, one quarter from tanks and 
·thl'l like, and ~ half from canal schemes. In other words. the irrigation water 
-of India comes roughly.one quarter from below the ground, Ol1e quarter from 

.. the l!Toundlevel, and on,e half from above the ~  level. Now, it is obvious 
that water cannot be r ~  or transported over the level without lome labOur 
.01' power, .end we are all uaed to the Bight of draught cattle which require to 
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be fed :,nd O1umtained, r~ ~  ~  wells the ~ r which irrigates the fields. 
A.bout 00 per cent. of the llT1gatlOD water of lndia presumably finds ita way to 
~  fields by, the force of gravity and the other 50 per cent. mainly by labour 
or power ~  costs money ... Many provinces have irrigation schemes of which 
libey . are Justly prou?, ~  If O1ore money could be sent on further echemell 
~ thIs uature, ~ r  is httle doubt that they would not only improve the situa-
tlOn of the cultlvatol' but also prove to be valuable investments. As un 

. ~  I. ~ ~ ~  ~  Ganges Canal Hydro Electric Grid. It luppIiell 
mallJ dIstrlCts wIth IrrIgatIon water, 93 towns are supplied with electric ourrent 
for ~  and fans; nearly 1,700 electrio tube wells r~ work«!d by the electricit, 
I ~ ~  ~ a number of mmor industries draw tlieir eurrent from this BOuret!. 
Is It Impossible thu.t Olle day' more of the millions of tons of water whia) find 
~  way to the sea from India's great northern water-shed may be harnes_ed 
10 the place of the bullock so that they provide ndt only irrigation for the fields 
but electricity ~ r iudu.stries, railways and. household UBe? I claim no originality 
~ r the BuggestlOn whlCh has been ~  by maqy Provincial Governments 
In past years, but when "rores of rupees are being spent by the Central Govern-
~  for the ve':Y ~r  purpose of defending the country against. aggres-
Sion, I cannot stl1le the wlsh that some crores could equally be made available 
for such schemes as the Ganges Canal Hydro Electric Grid, which are not 10 
much expensive welfare measures al good pa.ying investments. 

There ure wany other undertakings which might well be planned llOW whel.l 
the financiu! poSItion 8f the ryot has somewhat Improved 1&1111 when wnh (lov-
ernIllent assistance pernlauent uenefitsmight nud ~  ~ . .For 
instance, I wou!d like to see a renew of money crops which can be g!'Own In, 
India and which could be used not ,oniy fOr internal consumption uut atso for 
export. ~  crops as Cinchona arid Pyrethrum would bring in money and 
supply a very great need in Indio. itself. I know I shall be told that j..bellC 
matters have already been examllled, but the fact remaiDli that ~ hIlS had 
to import quinine in the pust and has now found herself short of a produot. 
which can be produced ill the country. I believe also that the health of, tbl.l 
cultivator is 11.. matter which greatly affects his ability to work and to work 
etliciently. 1£ some system of medical benefit could be started whereby the 
cultivator could be certain of cheap medical attention and ~  to the necessary 
remedies for universal troubles, I feel certain that the generul health of till! 
agricultural population would greatly improve. Malaria, hookworm and other 
diseases are present locally in llll provinces and they limit. the efficiency of 
cultiva.tionwhile increasing the general burden. ~  so, little ~  be done 
until housing and sanitary conditions receive attentl?n. If the ~ r could 
be assisted to build for himself pucca structures whICh last for years matead of 
I'equiring repairs Ilnd ret.hatching every year" his. housing could be far rD?"l 
economical snd far more sanitury.' Once agalu, I feur that I am puttiJ:Ig 
forward nothing llew. Efforts in this direction have been made. ~ the past ~  
have met with some local success, bllt equally I suggest that It IS a long tIm • 
• ~ agricultural conditions have given us, such an r ~  for renewed 
eRorts. Should we succeed DOW in even ODe of the avenues whlCh I have RUg, 
gest-ed, we will establish something of pennanent benefit. 
These ure ull schemes for' the bettennent of agriculture which by cent-raJ co-

ordina.tion and guidance might help to place India's agriculture on a ~ 
which would not be the lowest commOD factor but the highest c.ommOD factor. 
Much depends, I admit, upon the education of the ryot ~ ill Ii matter 
with which my Honourable colleague will . ~ . All I will aay 10 ~ • 
is that we'have here ail opportunity of deMvmg aome good fror6 much that II 
bad The first st-ep in any achemfl for the rehabilitation of agriculture mult 
be to improve the standard of life of the cultivat4r. If ~  wl/r bas foroed U8 
to take this initial step, can we not eDIUre that, even If we caDnO\ PJ'OINII. 
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we at least do not resile. In times of emergency, the Central· Government has 
to take to itself certain overriding powers as ·necessity demands. If these steps 
necessitated by war time (!an produce the beginnings of agricultural co-ordination 
for peace t.imes we will be justified in saying that it is an ill wind which blows 
no one nny good. Sir, I move. 
Kr. Ohairmsn (Sir Cowasjee .Tehangir): Cut motion moved: 
-"That the demand ~r the head 'Executive Council' be reduced by R •. .~  

Kr. B. L. Gray (Umted Provinces: European): Sir, my Honourable colleague 
~ ~  this cut ~  ~  it clel\r ~  in my speech I would be dealing 

mamly With the economlC hfe of the cultivator ana the means 'Whereby his 
stllndard of life might be raised. I take it as axiomatic that if we can raise the 
standllrd of life of the cultivator in India, we will raise also the· standard of 
cultivation and this is Ii development "devoutly to be wished. ,. As the Hon-
·ourable the Finance Member said, agricultural indebtedness is the source of a 
number of major evils which beset the Indian cultivator. -Let us consider what 
· some o! these evils are. 
h the first place, a' ~ r is usually borp. in debt, lives his life in debt 

snd diE'S in debt. He..is thus dependent during the whole of his life upon money 
which is advanced to him, frequently at a very high rate of interest. Without 
suah lonns he cannot pay the rent for his lands or purchase the seed or equip-
ment necessary for "the earning of his livelihood, and clearly, since he must 
plt.)-heavy interest on everything that he borrows, he limit, his purchases to the 
· ba1'e minimum which will ~ him some return on his money. The loans made 
to him cannot be described as unsecured loans. ~  though the interest is so 
high. There is always the security of the crop, but whether this turns out to 
be good or bad, the proceeds go to the moneylender rather than to the culti-
vator. Because he lives on a. ba.re subsistence, he is unable or unwilling to give· 
the lund the treatment which it requires. Truly by overcultivation he knows 
that the land will deteriorate, but to provide for the more distant future, is a  . 
lnxurv in which he does not as a rule indulge. Neither the culthator nor the 
moneylender are seriously concerned with maintaining the land at-a high stand-
ard of fertility; the concern of both is t&· get a quick return for -their money. 
As my ~  has said, -the first step in any attempt at 'improving this 

deplorable situation must ~  to improve the financial state of the cultivalor and 
if by reason of war profits this step has been taken. the Central Government 
Bnd the Provincial Governments have two clear duties; the first is to sec that 
t,he period of prosperity is used as far 88 possible for permanent benefit and the 
second 'is to try to a.rrange tha.t the improvement  is maintained: May J say at 
· once that my sympathy with the cultivator does not ~  to countenancing 
proflt.eering on his part? I have heard that many cultivators are witllh-:>lding 
their produce in the hope of securing higher prices, and if this is the CBse, cor-
· recti.ve measures may be necessary. On the other hand, I am of ~  that 
the universal indebtedness of the cultivator will not penuit of a general reten-
tion or supplies and I certainly would not ~  the middleman of a wish to 
profit by any shortages in foodstuffs. However that may be, I certainly realise 
· that the cultivator is singularly deficient of any leaning towards thrift, and if 
he findl' himself with money to bum, burn it he will. He has never been 

•. t,sugh4, to do otherwise; so, if -the money-lender does not take his profits, he 
SpennE t.hem on such articles as cheap jewellery anll things of no productive 
Vhlue. This r ~  me to my first point. 
The HonouTab\9 the Finance Member, in his Budget speech, referred to war 

~  whic:h he sa.id ~ to the State an indisp_ensa.ble aid to victory and 
\0 thn investor.a precaution against the perils and llncertainties of the transi-
tion from war to peace. Even U the cultiva.tor could be ma.de to understand 
. til is , he has no.facilities for investment nor any understanding of what s\l.ch 
invpstment mea.ns. There muat. be many producers and dealers in produce who 
'110W have .toney to invest and indeed while I appreciate the difticulti8ll. J can 
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'See virtue in compulsory ~  But even if investments canncit be made 
~~. I  there can at least be .r~  some means whereby the bare POB-
'9lblhty of mvestments, .~  the provlslonnf facilities can be fostered. I do not 
:propose to go at length mto the matter of co-operative societies or farmers' 
banks; most provinces have attempted such development 'in Olle fonn or another 
'Bnd without mych succe.ss. They have found it generally impossiole to compete 

~  wIth ~  methods of ~  whi<:h were based on perma-
nent mdehtedness. But if that permanent mdebtedness has been in any way 
'l'emovfld, there is a chance for another attempt to promote habits of thrift. It 
.is worth spending a comriderable amount of money on propaganda to this end 
but I do admit ~  the ~ rr r of ~  will be formidable. When a rr ~ 
.can absorb a man s earnmgs for a penod of years, and when death can involve 
him in a ceremonial of a most expensive nature, it is difficult to conV'ince him 
that thrift is desirable. I trust that I will. give no offence to religious 8uscept-
lpiliMes when I say that it seems to me that the expenses incurred by poor 
people on such observances cannot be justified from  any moral view-pOint. I 
would earnestly inquire from my Hindu friends whether they cannot devise 
,some ~  ?f removing this burden from the ~ r  of the poor. 

To return once again to the more general question of rural uplift, I realise 
'tbat many Honourable Members will already hRve experience of provincial 
endeavour in this respect. In many provinces there are Purchase and Silles 
Sooieties,· there are "Better r ~  sooieties, there are Debt, Redemption 
AocieticB and Debt Conr.iliation Boards_ All these are excenent in their way, 
but thev have not. even scratched the sur!ace of rural indebteanesli. Perhaps 
indeed indebtedness had gone too d.cep to permit of their Sllccess or 'of the 
I ~ of any measure inclining towards thrift. If you are facing Il lifetime of 
debt, the degree of that debt declines 'in importance. There is 1\ helplElBslWBII 
;n the situation which precludes the appreciation of anything bllt preAent bene-
fit and this is an attitude of mind which will be difficult to change. A cultivator, 
finding himself at last with a little money to spend, will wish to enjoy thllt unique 
i>ituation even if afterwards he slips hack to his old flituat.ion of hopeless debt. 
This, therefore, is the psychological moment to strike and to rerlouble the ~r  
which have produced the Debt Redemption Soeieties, Purchllse & Sales SO<'let· 
les and the like. 
In the larger agricultural countries, farmers' co-opera ti ve • societiell, stand-

ardising the prices of produce Ilnd advancing Beed. or equ.ipment are ~  the 
rule rather than the exception. Indeed, the SovIet Unron ~ ~r~ r III co-
operative farming as State employment. I do not suggest that mdlvldual ~ r  
in Buoh undertakings can be eliminated, but certainly the small ~ mIght 
find relief in 100al oo-operative ~ and some r ~ system mIght b.e 
devised whereby the needs of good agriculture ~r  ~ ~  to the cultl' 
vator by some Government-supported organisatIOns whIch wrll also guaral!tee 
(he disposal of farm produce at minimum rates. ~  meltSures w?uld. certl\1nly 
neocssitate the enforoement of some ordered p}annmg and would Impmge upon 
the liberty Df the cultivator to grow what he Irked, ~ r  he liked aD.d bow he 
liked. ~  if he oould be made to understand that thIS ~  be to brA benefit, 
h would Boon know where his interests lay. I can, 10 ~  see no meallll h b ,. um prices can be maintained unless there eXIsts some purchaa-
~ ere y ~~ on the lines of'the farmers' co-operative societies to which I 

~~ r ~ .  ~  ~  ~  main 1 tain ~ ~  ~~  ~~ ~ ~ 
and supply the orgaDlBatlon by whIch surp use. an e Cl s cou. 

. . ob bi th mpst independent member of 
The farmer all over the world IS pr aye . terf noe .1I1th hill • 

sooiety and rp.sents, more fully ~ RDy ~  ~~  any ID ~  luite hiro. 
liberty to cultivate or to cal'!'Y on hIS famnng In t  e ~ ~  or new res-
He is the aome of conservatIsm and strongly resent. be of restrictions aiming 
r ~ . But howe,:ertrue t?i& is, thehr? :re "I ~ ~ r countries Iud misb' 
at the general protectlon of agnoulture w 10 app y 10 • 

, . e. , 
• 
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welrr; ~  ~~  in India also. There will be obstruction to ~ with 
• and possibly trouble; but l.Ms should not ~ r ~ r ~  

3 P.IL from introducing measures which will be of ~  benefit to ~  
icultUral cOlDmunity as a whole. Apart from the ~ ~ of the fertll-
~ 01 the land there is the maintenance of livestock regardmg whlch ~ r. present.. 

~  has made such great. efforts. The ~ to v.:hich such restnctlona ~~ 
be enforced by law is 0. matter for careful consIderation and dcenhtral. ~  f 
til/no The extent to which good breeding can. be enforoed an t  e provlBlon 0 
Imitable animals for stud, are aU matters whlch can best. be ~~~ ~ 
the cultivator is in the best position to faCIe the .. growmg paws . whIch the 
initi,\l stages .'would probaoly produce. 
Although possessIng some oonnection with farming interests in Bihar and 

the United Provinces, I speak as a layman with no partlicular knowledge of agri-
culture or of livestock farming bl!t no specialised knowledge is required t.I:. 
realillle that the removal of antiquated mct.llOds must involve early difficulties 
and early disabilitlies. With the cultivator in his pre-war state of indebtedness 
and poverty, such difficulties and disabilities might rule out the possibility of 
a step forWard, but if the Honourable the :Finance Member's ~  re-
garding the situation of the cultivator are in any way justified-.which I believe 
to b,) the case-the latter can face some early discomfort. There, will be many 
problcrus ~  ~  find their solutlion only hy trial and error, but trial can 
now at least tul(e place without undue risk. There will doubt1ess come a 
period after the war, when ther(l will be financial stringency and considerable 
dislocation in transferriug the needs of wur to the needs of peace. I1 agricul-
turnl relorm is left. unml then, a great opportunity may have been missed. 
There will not only be changes from war to peace but also changes of a political 
nature involving the dislocation of muny established qrganisatiohs. 'I'he pre-
occupations of war are many and pressing but to some extent the central organi-
sation and control of agriculture which war conditions have necessitated, run 
parallel with the more permanent needs of t.he agricultural situation. Necessity 
~  in fact provided the machinery for central activities in connection with 
food cropl>l whojch may well exercise permanent as well as temporary significance. 
Rural uplift once established will not be readily relinquished whatever the other 
changes may be. Once good farming becomes the standard, it will be or pemu!-
nent . ~ I sincerely trust that tho,,;e in authority will not permit the 
opport.unity to lapse. 
Kr, QoviDd V. ~  (Nagpw' Divsioll: Non-Muhammadan): Sir, the 

fir .. t thing I would do is to express my sutisfaetion ut the European Group 
taking such keen hit.crest in agriCUlturists and agriculture in the country. 
The. prosperit.y of any country depeudl>l upon the purchasing power of the 
peor"! of that country and India. being an agricultural country, the ProS'perity 
of ~  country WOUld. certainly depend upon t.he purchasing power of the agri-
U~ r . The mo;e 8111'11 ~r  the Illore are ~ r  Iikel;v to prosper in 
tlllS country. It IS not neceSBarv that because tlllS count-rv has once been 
~ r  r ~ r  ~ should ·remain an r ~ r  . country indefinitely. 
l'hls country contmns mmerals and other raw matenals whICh can be utilised to 
promotol the industries of this country. If this countrv is industrialised then 
!!urely, it will become rich. As in the case of all industries, so in the dase of 
agriculture, two things are necessary,' namely, capital  and lahour. The agricuJ-
'i.urist's capital js the 1and and the man himself is thE; labourer. There is no 
Iloubt that the IMre skilled the labour the better the outtum. So, if the agri_ 

r~  who labours on. the land is an educated person and has knowledge 
. nf agriculture, then certamly he can get greater outtum on the land than any 
illitera.te person. If the ~  ill ~  ~ r ~  it will bring him greater 
return. Let me say that though the Indian agriculturist may be illiterate he 
. knowl his profession very well. He may not be able to read and write but he 
mon whAt, crops are good for what soils and he is not inclint>d to W88te hi. 
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DlO!l0Y and lab ~ . ~ ~  he will not· get ~ proper retul'll .. B,Y t.heexperience 
whlCh he and hlB .fol'efat..bers have ~ . he ~  become wiser ~  knows 

~ ~  ~ good for what. U ~ . It ~  be that some provmcl:IlI are 
subsldised by Government and other prOVlllces ~r  oleslled by ~r  '1'11erl:l 
ma! ~  'Bood facilities fO.r irrigation m ontl r ~  and thel'e may be 'no lIuch 
~ ~ I m. another provmce. In some provmces. conditIonli ~  more favour-

able than m others. It cannot be said ~  in any particular province the 
agricultll!lsts do not know what crops to grow and now to grow them and 

~ . ~ grow :them .. ~  have .been ~  that the pl'elllJnt position of. 
thd I r ~ ~ .IS .due to his spendmg extravagant SUIUS on rr ~  
and other functIOns. Ihls IS a very very old charge. 1 do not think that the 
preoeut indebtedness of the agriculturist is due to any such thing. I can very 
wall suy that. from my own experience. the agriculturists huve not much 
montlV to spend on these objects. The agriculturist of today ill llot the same 
?-s ~  agriculturist of 50 years ago. The present day agriculturist is not 
IJlclmed ·to spend money on extravagant matters. 'l'his false charge shows the 
mentality of the officers who do not want to take any responsibility for their 
actions. They lIay t4at the. agriculturist has brought all his troubles on hilllself 
through his own actions and that he is illiterate. You cannot very well raise 

• that argument now. These are very old and eX'ploded arguments. Rural uplift 
is very much associated with the uplift of agricultW'e, becllllse the agricUlturists 
live mostly in rural areas Ilnd if there is a rural uplift, it will certainly benefit 
thb agriculturists. The introduction of medical help would oertainly help the 
agriculturist and make him more efficient. Efficiency of labour is always 
lIecessary for proper outturns .. The emaciated agI'iculturist who is knee deep 
or ears deep in debts has yery little health or sustenance left in him but he 
carries on somehow. If proper help is administered to him in the shape of 

~ and medical assistance, he wuuld certainly be very efficient in his 
work. . 

Now, Sir. 'frow my point of view the one thing that is essential is to fix 
the economic minimum price of the agricultural produce. If that is not done, 
nothing else can help the agriculturist. You are carrying op "Grow' more food" 
caUll'sign. But if the agriculturists were to grow more food in response to 
.your demand and irrespective of other things. the supply will increase. .If the 
supply increases. the prices must go down. This is' a very simple rule which 
he has learnt by experience. If you are not going to guarantee the minimum 
ecollomic price, there is nQ incentive for any agrieulturist to grow more crops, 
whetlld' they are food crops or money crops. I had raised on the floor of the 
House so many times the question ahout the short staple cotton Ilnd I was 
alway .. told by the then Commerce Member. ·Sir Ramaswami MudalilU', that 
I made the most bitter speeches when I was speaking 8s an agricmlturist. I t.old 
him that he would have to listen to most bitter speeches from me hereafter. 
Thm'e is somebody else to hear my speeches today in the absence of Sir 
)tamaswami Mudaliar. What I used to insist upon then was that you must 
fix th,e minimum economic price, for ,this variet." of cotton. The' then Com-
merce Member was in favour of fixing the maximum price which was too low. 

.~ were not 'prepared to ~  ~  at that p!'ice. So,. what you ~ to do 
is to fix the minimum economIC pnce so that persons Dllght compete Wltb t>8ch 
other in order to get more cotton at a better price. By fixing the . ~ I  
piice which was low in itself every purchaser speculator profited In buymg. 
Evt';} the Government themselves went to the market And purchsfU'd at a. 
lower price. The only body.that would ~ into the market and purcha!16 cotton 
~r  be the Government· Just to keep theIr word. ~ hRrllfixerl 8 very ,low 
price, In fact, it was 80 low that it wou!d not ~  the COllt. of productIOn, • 
I wished to benefit those' who were growmg food crops. tlnd II ,,'af! becnullf' 
of t};at that. on the floor of the House I constantly urged that there should bl'! 

. no price OO!ltrol. I carried a campaign in my province and aI\o through the • c 
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preHS that there should be no prICe control of the foodstuffs. lfor years ~ r  
very noarly till ].a8t year, the agriculturists were, suffering from r ~. 
'this depression was brought about by world conditi!?us 1111 well as by the cond.l-
tioD>& ill this country and when they were just going to have fa.vourable circw;n-
stances' to improve their conditions, a hue and cry was raised. ' It was said. 
that the prices were. going up and they should be controlled and they should 
be brought down. Aq persons except agriculturists had benefited owing to 
this depression because their purchasing power had automatically gonl!' up twice 
or thrice,. because the food and cloth they used to purchase for a particular 
amount were 'llOW being p'urchased fora much lower amoun¢. When the 
ugl'ieulturists were suffering from depression, Government did not think of 
starting any relief societies for them. Government did nothing of the kind. 
Neither the public did anything. 80, if you want the food to ~  produced 
on an exfensive scale in this country in order ,to meet the needs of the civilians 
and the army, you must fix the minimum price and the minimum price should 
be such that the agriculturists ought to be' able to have a fairly good margin 
of profit so that they may recover from their present position. In other words, 
you must guarantee the minimum econclnic price for a very long period of time 
in orda!" that they may cover the 10sR I they have already incurred and save 
something. It is a misrepresentation of facts to say that the agriculturist 
today is benefiting tremendously or the conditions are very prosperous for him. 
The conditions have only recently started im'proving. They have not been able 
to geL themselves out of the woods. They are still in debt. There is nobody 
to fnc! them from the quagmire in which they find themselves at present. So, 
the most essential thing is to fix the minimum price for a long time. That 
is the ollly way of salvation that I can Bee for the agriculturist. 

Then with regard to co-operative societies and co-operative banks. These 
~  have been in existence for a very long time, but the real agricul-

turist. has not been benefited by them. That is my experience 'so far as the 
co-operative societies 'are concerned. It may be that people in the Punjab 
are more fortunate but so far as my province is concerned, I do not think 
that lhese co-operative societies have to any extent benefited the agriculturists 
as It cIas". 

Then, the next thing .that, I wish to touch upon is the marketing. The 
Government must devise certain methods by which they could dispose of the 
prod1Jce that may be surplus or that may have been produced by the agricul-
turist which he oon safely put on the market, merely fixing the minimim 
'price will not do. They must themselves purchase his produce. It they pur-
chase t,he whole stock, then alone can they come into the market with a certain 
price. Government can very well have a margin to meet their own expenses 
for transporting and disposing of tbe agricultural produce and the original cost: 
at which they have been purchased. So, it w<'uld pe necessary for them to 
open up their own agencies so. that the crops of the agriculturists may Qe sent 
to the agriculturAl markets and reasonable and profitable rates could be secured 
for them. It may be necessary on account of the war condition!! not only 
now hut, hereafter also that certain long contracts would have to be entered 
into with other nations which import agricultural produce, In those circum-
st,ance'!. it would be necessary for tbe Government to secure suGh contracts as 
wonJ:l be profitable to this country. It would be no use giving preferences to 
other c.ountries in the matter of ~ r  raw produce to the disadvantage 

,)f t,his c'ountry. It may be ths.t tariffs would also have to be fixed in order 
tl,at . ~ minimHm price should be maintained. It may be that leei!!lation 
will hn"p to be enact.ed to .,maintain theRE" minimum prices. but thE" hAsic thin!;!" 
il; t,o fix thc minimum economic 'Price for n long period of time so that, thE" 
agricu1t.nriRt, may feel safe anel secure; it is the panacea for all the evils of t,he 
p.!!ric111turiBt. • 
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.dnys for the . r ~ . 1 do not agree with that: these are Dot ptot!perolls 
,days f.or them. .Owmg to control system, whatever is produced by the agri-
. ~ ~  J\.Ist. after ~  harvest season, has to be ~  at a very low price. 

\lJOVel'mllent. fix ~ lll'lces for foodstuffs, Itud the agriculturist has to sell it. 80 
.the pOOl' agnculturlst has to. sell all hi.::!,. foodstuffs, etc" at a very small • price. 
Last year there was a case m the PunJab when the Government of India fixed 
'price for wheat at RI>, 5 per maund but the Government of the Punjab pur . 
.chused wheat at the rate of B.s. 5-8 per maund. However take it that the 
.control price wasRs, 5-8 Ii maund, Now, the wheat is ~  sold at present at 

• more than Rs,15 per maund. Now, the poor cultivator sold his produce at the 
maximum price of Rs. 5-8 a maund in the beginning of the year. Who are 
being benefited and who are in prosperous conditions? Not the poor agricul. 
turist who sold hi!:! produce at Rs. 5-8 0. maund, but the companies-middlemen 
.and the like-V. K. C. C,-which are going to take the place of thc East India 
Company. 'rbey purchased in lot and exported it to other countries at the oost .of the inhabitants of this country. There is a campaign called "Grow More U'OOd"rc'lullpaign, It is just on paper, and it is not helping the poor cultivators. 

~ help is required to be given to these poor cultivators. There are oertain 
. ~ which stand in the way of the poor cultivators. They may be helped IU1d 
they should be r ~ to grow more food in 'the interest of .others also who 
are living in this country and elsewhere. They require help in matters of 
'manure, irrigation and consolidation of their holdings. Their holdings are 
divided. If any cultivator wants to irrigate his holdingR or to put man.re in 
his holdings, it is very difficult for hirrY'with 0. small area-:-suy half an aore here 

;and half an aore there-soatteted over different places. He feels great. difficulty 
in the supervision as well. I think, it is the duty of the Government of India 
to impress upon the various Provincial Governments to legislate on this point 
that. there should be 9. law enforcing consolidation of holdinga, so that the I&gri. 
oCulturists-cultivatorF-may be given facilities and it will help t.hem much. A 
cultivator who has one acre here and another acre there, it is difficult for him 
to look after it properly. If there is a law permitting consolidation of holdings, 
cuItivator.s can very well irrigate and take care of the holding without much 
.difficulty. 

In this country on aooow;tt of poverty, a8 you know ,S.u:, the manure which 
.is in the shape of cow·dung, 18 used as fuel. If ~ authorItIes here: ~ mean the 
Government ~  India, should have taken care to lDlptove the conditlOn of poor 

.. cultivators, they would have provided some mO.ney in the shape of subsidy ,in 
their budget and with that amount the poor ~ . ~r  would have ~ supplied 
with manure free of charge. Some yystem of Imgation shopld also be Introduced 
i!l this country: not like big irrigation systems as in Punjab and Sind and other 
places, but on a small scale. ~ . r the ~ ~ of consolidation of holdings 
60me . system of pumping ~ ~  or somethmg like that can very well, be 
introduced by which they can Imgate more area than they are at ~  domg . 
. Sir, in this way they can be held and they can. r ~. r  food and In. that case 
only when they will be growing more food theIr condItIOns lX!ay be. &ald to be 
prosperous one. . These days are not prosperous for the ~  . at all . 
. After great ~ r in Bihar they produce r ~  The ~  pnce fixed 
in the beginning was annas eight, per maund: now It ~ heen ralsed.to annaft ~  
.or twelve. But the poor cultivlltorfl who had !!Old theIr sugarcane In the begtn-
.1iJlg of the year, would be lORing three annas or ~ U  annas a mAund. ~  are· 
not going to get anything more. When At. fhl' tIme ?f ~~  t certain control 
pr.ice is fixed for food grains and if afterwards that P".C6 IS In,creased tow'lrIill the • 
end of the year then the poor cuIt.ivators should get proportJl)Date. share of ~  .. 
increase,c in that case the poor cultivators can be helped. It may be ~ .  .• f 
Government are out· to bring the poor cultivators • in r r ~ I ~ . 
'The Government should also provide some money m the shape of 8ubsldv to . , c 2 
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help the agriculturists and tlmt would be u better substitute for dearness allow-
ances. All the 6IDOunt which has. been provided under dearness allowance can. 
with some addition be provided under oue head. and given to the Iloor cultivators. 
as subsidy. Manure should be distributed free of 'charge and loan may be givetl i 
11<) tMm without interest and irrigat.iol1al facilities should be provided. 'rhus 
the quantity of food grain will certainly be increased. It has been pointed out 
on another occasion that with all the efforts in the direction of •. Grow mote 
food" the acreage under cultivation of wheat and rice has been decreased to a 
large extent. If it is going to be decreased, how the outturn will be increased,. 
except by means of subsidy, so that they may get manure free \nd they have 
e:ome facility in the matter of irrigation. With these few wotch, I r ~  
my seat. 

1Ir. Lalchand Havalrai: Sir, I think we are covering a very wide issue at 
present when we should only look at the present conditions and try to meet '" 
those conditions. Now, the ~ at present are that there is a scarcity 
of food; food is wanted for the poor as well for others and for war front also-' 
How are you going to produce more? This is the main question and every 
question should be considered in this light. There ought to be some co-ordi-
nation between the Central Government and the l.ocal Government. The 
scc;or,d thing is that prices should be considered and when you have more pro-
du('tion, then and then only you can ~ r of this minimum and maximum 
prices. First of alt look at the production and the means by which you will 
do it. \-Vhat have you done upto now:) Local Govel'l1Jllents have been doing 
in tlleir own way. Some Local GoYel1lments nrc bankrupt to give help to the 
poor lIgric'ulturist. You have been negligent all this time, and it is on that 
account that there has been no sufficient production. But now, the time i" 
cowing when you cannot afford to be negligent. I know, Sir, of the agriculture-
in Sind. We haYe got bHl'rage which gives wuter. Apart from the eonsiderLl-
tion or Iather thtl dispute between the Puujab Government and the ~ .  
Government, I think there is still water for purposes of more' culti-
vation. WhRt are the conditions 'there? 'I'here are three classes of 
'p(!ople. Everybody should not be called CUltivator, there arc big Rnd small 
Illndholderr, and t.here is the cultivator who onl" tills auel who own's no lund ... 
In Sind. the first category is the class of tiIlE:l: or the cultivator. The second 
is the small landholder. who owns u few acres of land. one ,or two acreI', Qnd 
the third is the bIg landlord who R~  he eaUed the bull dog, who controls tho 
uneler-dog, ~  the cultivator. The cultivator in Sind does not get even 
liS much as an ordinary labourer gets. The cultivator has no land of his own. 
tHe has to provide himself with seed, he has to till the land himself. Of course, 
1;e borrows· from the zamindar and pays afterwards for the seed. The second 
thing is he should have bullqcks to plough. Mone,\' is needed for nll that. The 
zamindar gives him money but at t,he time of the harvest, he has fir[';t lien on 
the produce for Ilis money. When the produce iR read.;\., n division is made. 
In 8ind, it is mostly half and half. The cultiyutor is Rctually H beggar. Even 
half the produce which is his due does not go to him. The landlord has to 
p!ly Government assessment. So far as the cultivator is concerned, he must 
,also pay for the perquisites of the zamindar. The zamindar will tell him, I 
haw- bee]1 payinr; something to the tax gatherer, something for entertaining 
t'.ome officerR and ~  on, with the result that the cultivator hRs to bear all these 
expenses. Then not,hing remains for the poor cultivator. This is the condi-

.. tir.n of the cultivator. who is the tiller of the soil himself. You cannot expeet 
him j,o til,1 mote land when nothing is left for him to live. There is no surplus 
left for. him. He is actlfil.lly living from hand to mouth. Who is going to cIo 
somHthing fdr him? What, the Government CRn do? I shall come to it 
lntC'r on. With regard to the !'mall landho1cler. his condition may be a little 
hf'ttl'r "f'CAI1R1.' he hM ~  hi" own land to some extent.' He is At the same time 
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~ ~ umch diffel·tlnt, from the cultivator becllu .. e he ha .. to r ~  for bullooks, 
101 tnt: manure .und for evel'ythmg. 'l'heu comet; tilt! !JIg landlord. 

~ ]loDioura.b1e .Kember: 'l'he Cottoll gl'OWtll·. 
. ~. ~ . ~  Yes, ~  grower 111;0. Cotton i .. of late' growth 
In t:ilDd .af.tldr ~ r barrage. 00 fllr as the bigger zamindlll is concerned. 
11e I"; ulso ~ . He husgot large tracts of ~  but he is not able to cult,i. 
v:ute all of them. He lellves llirge tracts wlcultivllted. ·What have 
~  :Uovei'nmnet done for hilD to enlible him to bring undel" cultjvll-
Uun . aU the lllnd he pOliseSStls. Have the Uovenlment. helped him with any 
.subsldy. If ouly the Uovernment hud enabled the big lundlords to cultivate 
.all tho:: hmds ~  posse .. s, then there would huve been no occasion for cow 
I,luu:ing ~ scarcity of food. In !:lind, where there is much scope for cultiva-
tion. the r~  ure not ,doing anything. The I:)ind Uovernment is"peing 
,run (,n ~  ,Bubsl(ly from the Ctlntral Government. If the Central UoverD!nent. 
~ ~  tor more food for the purpose of keeping people satisfied ILnd I ~  for 
wlllnlp.g the war, then they must come forward to help the zlUllindars. Now, 
then, il: ml!-y be said, there are co-opera,tive societies. But the condition of 
co·opel'utive l>ocietieB in I:)ind is not rosy. Th'.)y are in the most deplorable Il1ld 
in .the 'lDOSt uoodemnable state. Of course, there u.re co-operative societiel in 
Sillli. The co.operatlve system prevails there. Hut what happens? 'J'he 
.cultivator is in n<:ed of money, ,,0 is tht! big zamindar, the big zamindur wallt.; 
more LInd more money than the cutlivatol'. The poor cultivator at least can 
.go ('II jf ~  .has sw:ne smnll mealls to eat und he can pull on, but what about 
the big :t.llmindal',i' He has to livd 'ill luxury. What the big zallundu.r doell ~.  

£tlt I!lOIlt)y nOlD the co-operative bank is this. He goes to a co-operative banI .. 
along witt. ·theseculti:vators lind then represents to the officer in charge of the 

r~  society that these ~ r  WBut mOIlI:!Y for tiling .the land, for 
purcbafung manUl't· and purchaSIng bullocks and so on. In th18 way th.:l 
,big zarniDtlar is .able .~ get a lot of money in the name of the cultivators and 
takes it away. Now, these poor ~ r  do not know what ~  ~ . 
They Lave simply to sign the fonns. Such cases 'were very many ID 81Dd. ~~ 
mucu eo, that some co-operative societies become bankrupt on ~  acco.unt 111 
.Sind. The big zamindar takes awa.y all the money. He keepil It to. ~. 
When thE: time comes for payment of the debt. and when the zammdar IS 

-culled upon to PIlY u,p the duell, he refers them to the cultiva.tors. The ~r 
oCultivat.ors are hauled 'up, but then they have 110 property. an.d the co-operabw 
,.society is not able :tg. .r.ealise the money fr?m them. 'rhls ,18. what ~  
in Sind. I have leamt that ill some l'rov1l1ce& the co-operatl"e . ~  /lrd 
\wol'king well. But in ::;md, unfortunately it is not so. J submit It I~ the 
.(It.tvof the Central.Government to !lee that all the lands al'e cultivated If .~  
wn.:lt to .get more :food, ~  'should see that no land is left uncultivated on 
;',accoullt 'df 'the negligence or fault of the zltmindurs. The Government· ~ 
:advflIlce the 'big 'zaaiindars Rnd cultivators !lome money to eJ1Qble them to cult!· 
'vate these 'lands jn lull. YO\1 ('Imnot depend upon the ~  Government,. ~  
.caUtle ~ 1Ioco.1 GovermlD:en± in Sind ~ not rich. Though they say thRt It IS 
the peoIlle"sGo:vernmen't in Sind, ~  it is not so. ~  represents mostly ~  
'Muslim League people. So, I ~  the Cent,"sl Go,'cmmellt should til" 
'up the matter in their own hand", If they really want to further. wllr efforts. 
If Hie Government on the other hand is only bent IIpon c?llectmg laJld ~II  

~  or othdr without caring ",hether the lauds Bre culbvntl;>d or not. fa:J to 
'are not om to solve this food problem. They cannot produce more . 
When r~ r!ore food is produced, tHen will arise tIle time . ~ r I r ~ . 
'and fix minimum prices or ~  prices. Of ~. ~ ~I  ~ ~  
.control is' aTFlo very- ~r r . It. '1'1 ~  B roo::: ~~~ r  Rcute ':! RlIketl 
'of it 'is more prorluctlOn. When the food pro . em ~  more-food becauAII) I 
'the Commerce Member as to bow he proposed to t ... "", k the r front 
ihe muP!; of'last year did not :vield sufficient ~ ~ :p ~ The 
$toing or eveD to feed the people, even thoug • 

-, .. 
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amwer was that t'hey expected more productiollthis year. When we asked the 
Department, how much, they were lIot able· to give the figure because the 
nlllIlih ,was not .yet over. They said, let .February be over and then they will 
gn'c Ul> figures. 'J.'hut is how they are tU(!kling the problem. What confidencl;" 
can we llUve in what they BUy. We will all starve and then there WIll be a great. 
trouble. UOYel'lllllent should realise that all are not Mahatma. Gandhis to go on 
fabling and yet live; tht;l people should be given enough to eat.. They l'equu'e 
food uml if ;you are not gomg to provide them with food, then tWo: GoY-ernmen I, 
will come to an end. All kind of foodstuff should be cultivated more and 
more. That. is ~  solution. No doubt people need. more food and also more 
dothes. I think foodstuffs should, however, take precedence.. In certain areas-
where there is Iliore cotton cultivation, let there be less cotton .growil1g. But. 
what A more r ~  required is the cultivation. of Dice·, wheat,. jooT and ba.jTa;. 
All these grams are needed for all people and, therefore. the oultivation of .~  

crops should be increased. Of course; in Sind, they have restrjcted· certaiu 
porI ions for rice, they have also restricted certain portions for wliest. They 
also nllow !>ome land for cotton. There again they a:re creating many difficulties. 
If land is such that on1:v rice CUll be cultivated, they still want that wheat shoula: 
be cultivated. Why? Because they say that Engineers have earmarked the land 
for thl; purpoRe of wheat. These are the difficulties. The Central Government 
shoulel be very "'igilant for moreproduetions. They should co-operate, rather 
co.ordinate, with the Provincial Governments and give them enough ~  

for Rp-rieultural purposes. If they do so, the whore difficulty will be .solved. 
Sir .,. E. JUles (Modr8'8: European): I should iike, if I may, to bring the' 

House back U> the main ~ which were made by my Honourable colleagues. 
1[r. Lalchand NavaJrai: -I hope I added to them. 
Sir 1'. E. James: T ta]{e it that my Honourable friend WRE> Rlwflking as a-

cultivator. (Interruption) I hope he cultivates his constituency. But T :\'11 
silre, like m(}l;t of ns, when he plol1ghs and RC!ltters his seed. it falls upon ext,ru-
ordinarily ~  groulld ann in some cases the weeds grow up and chock it ~ 

gether. 

I think it is better to get bnck to the mnin topics of the cut motion beCHll.';e 
we nrc very' fortunate this nfternoon in having, to listen to this debate, -mIl 
I hope to reply to it, the Honourable Member in 'chflrge of Ed'uc!1tion, Healtll 
and Landfl. I am tempted to repent what 8 Palmerston onee wrote to some one: 
"Thank Goel·. At last we have a farmer in charge of agriculture". The Coundl 
consists of very eminent and wise men: We have the big business m!lgnates ,.r 
iuuesel'ibnble riches; we have the finllllcier; we have the lawyer; we hnve tht>" 
abRentee landlord; anel we have some distinguished mellibers of the Civil Hen·ice. 
but we have in Sir Joginder Singh a farmer. one who has hlld practic.t1 11'10 
rlirect farming experience and, therefore, we look to him to give us a repl" to the 
main points that have been urged in the course of this debate. . 
Now, whut are these main points:' As fllr as I understood the speech of in.r 

Honourable friend, Mr. LRwson, he -!lsked u general question. He s·aid, wh'li 
if'; perfectly true, that through the exigencies of Will' we have leanlt some yer:" 
valuable lessons. One lesson we have leRrnt is that by direct centralcontroT 
and co-ordination WI: can benefit the agriculturist by keeping in rcserve lllrgp· 
stock" which can be thrown into the market, aud which by their purchq"e c'\u 
.. ensure !I rellsonoble price to the Ilgriculturist, and at the Bame time break th .. , 
hideous ril1g of ~  midelleman who stands between the welfare of the agri(lUl. 
turist and'the benetit of the consumer. Now. if thAt can be dOlle in war-i.imc 

• ·why ~  it!> be' dOlleduring peRce-time. I myself have had experienct' in thp 
last two years of u form of co-operative marketing in connection with the 'Joffee, 
industry. I have been completely cOllvinced by my own experien,ce ill tbnt 
small industrv of the enormous possibilities of widespread co-operative marketing, 
under ~  and control. What has that ~ ~ tlle ~ of coffee? Rathel.' 
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I would say what is it doing in ~  case of coffee? It is, fitst of all, ensW'ing 
~  ~ producer, who ~ get rId of hilll produce within a. comparatively ,1hort 
time, ~ not forcbd to get rid of that produce' at a very small price. In other 
words,. lUstead -of his being forced to seH to the middleman at a low price while 
~  ~  can afford to hold for some months and then seil later ~ .It a 
lugh ~  the co-operative marketing organization has DOW stepped in and is 
purcha,sl?g. coffee £:om the producer at a reasollable and remunerative rate. 
Indeed 1t 1S borrowmg, at reasonable rates, from the Central Hank iu order to 
?a.y the producer whomul3t have money in hand at the beginning of the season 
m order to ~  his r r~  expeuses. Then, when the marketing organization 
holds the crop and releases It to the market over the remaining months, it ~  
at. least ensure that the crop does· not go uncontrolled into the hands of lhe 
middleman, and the middleman is thus prevented from hoarding to ransom the 
~ r. Now, Sir, it ~ that kind of action that, I believe, my Honourable 
fnend, Mr. Lawson, had in mind when he spoke of the necelisity of currying iut(, 
peace some of the methods which the emergencies of Wllr have shown to be 
so feasible and so advantageous to the producer. That is aile point. 

Another point he made was that it was essential for the economy of this 
Ilountry that ,the growing of money crops should be encouraged. Now, what is 
my Honourable friend in charge of the Department doing to plan and r ~  

the growth of money crops? 
The third point he made relates to, what I may call, the rationalization of 

agriculture. 1 was' very interested to hear the Honourable the Finllnce Member 
to!llk about the utilization of .the sterling balances, and ahout certain proposals 
which were in the air in regard to a ~ r  Fund whioh might be 'J8ed 
for the reconstruction of industry in tbis country. May I suggest to him Ihat 
one of the most valuable uses for some, at any rate, of those sterling balalll.wa 
would be the reconstruction of agriculture? May ,I suggest tbat he listens occa-
sionally to the voice of the agriculturist, which is not quite so vocal QS the "oi'!e 
of the industrialist in that matter? 1 am told there are countries which r:lve 
purchased on a large scale for llgriculture within their ~rr r  pumplfor 
pumping water, tractors, ploughs, threshing maohines, and 80 on. W.hst '1 

remarkable thing it would be if some of this money, which belongs to Ind18 .:nd 
is paid by the agriculturist, what a remarkable thing it would be if Bome of that 
money could come back to t\J,e. agriculturist ~  could, benefit him.. ~ a.ll. 
the benefit of the agriculturist In the long run IS the benefit of the IDduatrialilit 
and indeed of the whole country. 
Then Sir I would like to add to these three points which my Honourable 

friend,' Mr. ~  made, and which I have ~  to r ~ ~ one further 
point which I regard as equally ~ r ~  llnd that 111 the prOVISion ~  chl.!up 
and effective transport for the agr1cultunst; for how can he market hi. ~ ~  
unless he can bring his goods into the market ~ . If. the r ~ ~ facilltl(>8 
are there and at reasonable cost, it will help the 88!1cultunllt tn bnng hll ~ I  
to the market-place, and that is what you want. to ~ r . I wa.1! ~  In 
mention this matter on nnother oecI18ion, but I mIght. Just UII well. mentum It now, 
because my Honourable friend. the WRr Transport liember, IS '.Iera. I wall. 
T must say, rather disheartened the ~ day ~  I was ~  ab?ut re- • 
. ~ r  After the war and the necesllty of dowg somethmg for {'kId &pd 
rail trllnsport. I was rather discouraRed bJ' what I thought ~ a ~ eit'lt't -
and somewhut indeterminate reply. It ~. ~ me that on ~ Teu. ura 
uestion the )roper planning of tl"lD8port faCilitIes after the. "ar 18 0 pnmR'7 
~ ~ R  RInd if the benefitll which the I\gricultudst halO gamee} b, war. condj-. 

~  'are to' be retained in his il}terest, then I. do beg of ~  ~ ~  . .. ~  
apply his greatinleUigence and indu8try to thl.S r ~ ~ of :he ~ .  for ~ 
facilities for transport both ~ road and ~  ~  all Y :h:r ~ r  ,of ce .... 
agriculturist. ThAlle four thmgs, then. • ... -°0 
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(:ontrol and oo-ord'matlOll is possible I10nd f\:lasible in order to preserve to the 
agriculturist the benefits tha.t the war has givQn him; secondly, what can be 
tione to,ensure for him, and, therefore, to give him confidence, a minimum price 
for his produce; thirdly, what is being done now' to plan and encourage the ·leve-
lopment of money crops in this country ; and fourthly, what is being done. to 
prepare for the future and to open up the country so that the agriculturist is not 
hampered ·and hindered by expensive and diffieult transport, so that he is fretl 
to bring his products to the market-place where they can be ~  to the 
eonsumer. These are some of the greatest probltlms confronting IndiU. These 
are some of the problems which India must face after this war if she is to retain 
any of the great advantages which the w!l.r has J>rought to her. May I express 
the hope that the Government of India will, without delay, make up Its mmJ 
t.o plan wisely in these directions. 
The Bonourabie Sir Jogendra Singh (Member for Education, Health and 

Lands) : Sir, I have listened with interest to all that fell from the lips of Mr. 
1.(\wson. r agree with him that the Government of India must remain for a. 
long time a vitalising cenhl' unO. a co-ordinating centre. I am in agreement 
with much of what he said as I will make it dear as I proceed with my speech. 
He dwelt on the raising of money crops, !';lIch as P;vrethrum and Cinchona, and I 
can tell him that we propose to place at least 5,000 acres under Pyrethrum this 
season and we are making plans to plant more land IInder Cinchona. 
Mr. Gray dwelt on the problem of agricultural debt and I hold that its 

solution depends on cheaJl, short and long term credit. I am hoping to examine 
the problem in all these aspects. I do not agree that co-operative banks have 
not succeeded. If my memory serves me right, in the Punjab we have at least· 

..~  thousand credit societies with a membership whicQ runs into thousands, 
;Imd I know that Madras and Bombay ~  been equally successful. 
Mr. Lalclwld ltavalrai: Enquire ahout Sind, Sir. 
The Bonourable Sir JogeDdra Singh: I did not mention Sind. 
There are areas in the Punjab where the entire money for these co-operative 

'Organizations is provided by the members themselves. 
The Honourable Mr. Abdul Ghani spoke on the need of consolidation of 

boldings. Perhaps he is not aware that in the Punjab there is a law providing 
'Tor compulsory consolidation under certain circumstances and a large number 
~  cultivators are now subscribing money to secure the services of consolidat-
:jng inspectors and a very large area has already been consolidated. 
Dr. P. H. Banerjee. (Calcutta Suburbs: Non-Muhammadan Urban): That 

is onl.v in the Purljab. . , 
The Bonourable Sir Jogendra Singh: 'rhere is one point raised by Sir 

Frederick James with which I cannot agree. As a fanner I have always found 
that the middleman takes the risk and secures tl;1e best possible markets. I 
myself have sometimes tried to put my produce in the market directly and 
;never gained by the experiment. 
Sir Henry Uichardson, while dwelling on the dangers inherent in purchasing 

.power and advol'ating effl?ctive price control, was drawn-b'y a remark of tbe 
~ Member that an increase of price of agricultural produce meant a 

Teduction in the burden of agricultural debt-to ask what is being done to sow 
thc· seed for permanent benefit of the producer. 
... I am grateful to the Honourable friends of the Etlr<!pean Group for giving 
1110 an opportunity, which this cut motion gives, to dwell on the plight of ~ 

'primary produce; and attempt in some me!l-9ure to clear the Roil of the weeds 
• -qf wrong ideas, so as to ~ r  the seedbed for the sowing of the seed of 
pl'osperity. . . 
l\Iny T begin .. by mentioning that even in normal years our production is not 

'sufficient to give all the people a. b!,la.nced diet, and the purchasing power, 
""'hich r ~  Sir Henry Richardson. does not even today pennit a producer 
of food ~  r ~  a new set of clothes' for himself and his family? The 

I .' i 
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.emphasis ?n ~r.  which r~ in an increased purohasing power coming from 
..a !eader of the lirltl!!h mercantile community strikes a note w1rlch recalls to my 
.llllnd\ the words of a Persian poet, who exclaimed: 

"Ohun Kufr az Kaaba barkhezad K-uja manad MU8almani." 
"Whell. ~  springs froni Kaba itself, wel'e Cilli faith abide 1" 
The bmlt of our purchasing power is clearly shown by the currency whioh 

xanged round Rs. 5 per head of population before the war as oompared with 
England and America where it stood ut £13 01' Rs. 133 and $40 01' Re. 160 . 
. Our r ~ r of ~  which was drained when England returned to gold 
~ r~ IS ~ filhng up and we have about TIs. 15 ptlr head of population ill 

~ r ~ . SIl John Maynard, who was the Finance Member in the Punjab, 
~  his new book on Russia has shown how disposable surplus in money has 
.helped in r ~  the economic condition of Uussia. We mu.y alao hope ~  
volume of money m circulu.tioll will stimuilite economic progress in this land of 
io'W purchasing power. " 

May I request the Honourable Memb.er to reHeot how "within the varioua 
.measures for the control, supply and distribution of foodstuffs" is it possible to 
,plant the seed of prosperity? I would beg him to consider the problem in its 
'proper perspective. 

When .we ask fpr control of prices and cheap food, do we not unoon80ioualy 
, demand that the humun labour of 89 per cent. of the population 

1'.11. should remain ~r  at a low . level ~ .. Price" is defined by 
.economists as "the value of a commodity expressed in terms of money". Value 
.itself has two different aspects: usefulness and power to command other goodll 
.in exchange. lia maund of wheat could have the SRme value in exchange, to 
,purchase cloth or a ploughing bullock, 8S before the war, there would be littlu 
Justification for a rise in the price of wheat, but the exchange value ofwhea • 
.(Ir rice caDDot be divorced from exchangeable value of other eood8. 

In the last analysis, we cannot escape the conclusion that it is not pOl!sible 
.to separate produotion from the main structure of rural ecoQomics j we Qallnot 

, ~r  production ~  guaranteeing an adequate return to the growers in 
~  value, nor should we fix a price without taking into account the cost of 

production. The basic agricultural wage should cover normal needs of ao 
average worker regarded as a human being in a civilised .. tate. 

My point is that it is not "within the various measure .. ,of control, supply 
and distribution of food" that we can plant the seed for the permanent benefit 
of the agriculturist, but by careful . ~ of ~  creation ~  agrioul-
tural credits, supported by a financml ~  whIch hILS DO other 81m but to 
.1!lake a better life for all the people of llldu!. 

I am sure Sir Henry Richardson will never be satisfied till ~ ~  
clothe our whole population ~ give them .dec.ent dw.eUing ~ to reSide lU, 
.and sODle share in the gifts which nature . ~ r R III the nllme of God. 

As an essential basis for' all future planning, we IIlreudy huve /I great corp"" 
.of knowledge and experience on the technicnl side readily available for applies-
-,tion once funds are provided and tI polic;y luid ~ . The rt·port of the ~  
Commission on Agriculture still stunds as a gwde for almost any aspect of 
Indian t1.griculture. The labours. of the Imperial ~  of Agricultural J :e-
search in fostering and oo-ordinatmg research over 8 perIod ~ years ~  made 

;available detailed and authoritative information on the techmque of ~ r  
irn:provement for application by the ~r  on which rests, under the ~. .. 
stitution, the responsibility for carrymg r ~ r . ~  .~ ~ of ~ • 

. cultural development. The technical knowledge IS expandIng. what 18 ~  
'18 a policy to inspire and money to give birth ~. ftte dry .bonel\ of Imh• °bwlE' ~ • , . li .. U 'ted K adorn w Ie .... and ,esearch and "make the dry bones ve. DI m,., 'm" 
less area tinder orops than Bome of our major provinces spend f6t kml ons l)D 

. . . . . d tee 'n'mum wage of £8 a wee to. mil. e subSIdIes to agnculture an guaran 8 a ml I, 't --.. Ai 
labourer. In ahort, increased production depends on increased capl ~~ -
.ture on land. • 
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(t::iir J ogendra Singh.] . 
lAt this stage: ,Mr. l'resident (The Honourable Sir Abdur Rahim) resumed 

the Chair.] . ., , 
Under the stress of war, weure at present concentrating on the lllcreased. 

productIon of food crops. In peu.ce conditions we should have to divide Our 
attention, and divide it in some .lCientific manner, between ,food crops and. 
cash crops. Production may be increased either by bringing new areas under' 
cultivation or by securing increased yields from existing cultivated areas. The 

. possibilities of bringing new areus under cultivation are not great. The areas 
that have remained untilled lie mostly in zones of scanty rain'411: WIthout 
rr ~  it is impossible to bring them under the plough. I am hoping, how-

t'\'el' , to start rapid soil-sampling and testing of IiIllb-soil wate.,r-supply in these-
meas to find out whether it is possible to reclaim some culturable lands for the 
production of crops and for afforestation. 

Mr. Lalchand Navalrai: Remember Sind in that scheme. 
The Honourable Sir JOleDdra Singh: I will certainly do that. lncreaae<f. 

. yields are largely a matter of improved seed-strains and of improved methods 
of cultivation, including especially the application of manures. Chemical ferti-
lizers are hardly within reaeh of the cultivator even in peace time. Oil-cake 
can' be used to some extent, but its use as manure 'competes with its use as· 
food for livestock. I have under examination the question whether leaf-mould 
from our fore!;ts can he compos ted and its Nitrogen content improved. ~r 
question under our active- consideration is how to make larger use of our town 
refuse as manure, the feasibility of which has been demonstrated by the 
E,xperiments carried out at the Indian Institute of Scienee at Bangalore 

JlaulanaZafar .Ali Khan: Why do you not include in this, fish manure and, 
mineral manure? . 

The Honourable Sir JogeDdra Singh: Everything is included. Lakhs of 
tOllS of ~ r  are available from this source. These measures, especially the 
latter, WIll be of permanent benefit to India's agriculture. There is also great 
!leope for the development. of other sources of food, such 88 milk, fish and eggs. 
England, with itll rich Rnd varied peace-time diet, consumes 40'7 ounces of' 
milk per head, whereas in India the ~  of milk and milk products is 
10'4 Olll1ces only, I hope to do something permanent for animal hUl'lhRnrlrv also 
by. spreading modern knowledge and methods of feeding and breeding. . 

I" short, finance. water-supply and security are the primary factors of agri-
()lIltural advance and rural happiness,-iust as low and widely fluctuating prices 
are a factor det.rimental to n sound agricultural economy .. It must never be 
forgotten that agriculturlo' ,is our major industry and an efficient Rgricultural 
industry ifl essential to the well-heing of our people. both rural and urban. If' 
agriculture can attain H slItisfact.ol'v economic level }eading to n reasonablv 
prosperous rural life. it will provide' expanding r ~  for tht\ development ~  
trad9 and r~  of every kind. My own feeling is that ngricultllre will be 
unable· to ril:!e above its present low level wit,hout an assurance of stable ('ondi-
tiom; from now onWArds. for at least five years. so that producers 'can be enabled 
to see sufficiently far ahead to plan on the bll.Bis of the continuitv of a well-
dt·fined agricultllrul poliry. . 

Let Jls ta!e theRe three requirements in turn and see what the prospects are· 
and whether the:v CRn be improved. First, tbe agriculturist needs money for 

", hill ngri(!ultural operations, and particularly for the purchase of manure. There 
is; hTlother-Rnd an important-aspe('t on the financial aide, namely, rural' 
indebtedness. Man:v. perhAps mos;t. cultivator!; in Inrlia labour under a heHVY 
,load ('If debt. , Almost evei'y provinC'e has legislated to provide for tbe scaling 
down of ngricultural deht but the volume of indebtedness !;bows no ~ ~ ony 
!lubstantial decrea!le. The prellent rise in prices-which means (aild tIllS is 
ir'lportant) that the cultivator has to devote 80 much less of his produce to meet· 
his re'!t .1)r revenue liabilities ,,·hich are fixed in terms of money. should gi'f'e' 
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~ .. uitivator for so long as it lasts, a golden opportunity to put himself finan-
('iaUy on his feet-provided (and it is an important proviso) Lis expenses which 
Ilre not fixed in tenus of money-his clothing, ~  lighting, ob!iglltory social 
sud religious ceren10nies--do not also cost him so much more aa to putbim, 
relatively on a. worse footing than· before prices began to rise. This involves 
seeing that prices of food gra.ihs are not .forced down out of parity with the' 
other elements that go to make up the cost of living. This is B big matter in 
which I am keenly interested but on which I am not in a positiori to'IQake any· 
pronouncement. as the fixing of prices is_ not primarily the concern of' niy -
Department. ' 
ThF cultivator's second need is an assured water supply, if he is not to 

continue to practise his eslling us a kllId of gamble on the rRins. Under the' 
head water-supply I would include not only ~ the provision of Irrigation facilities. 
through wells, tanks, canals, etc., but the preservation of water in fields by the 
ocolllS.trllction -of embankments and bunds, and thepreveutiou of flooding, water'"' 
loggmg and erosion. Much has alrea.dy been done in 'the way of big scale irri-
gatil)l\projects in the funjab, the U. P., Sind and Madras. Much can prQ: 
bllbly IItill be done everi ,in war time on smaller projects. Mr. Lawson will-be· 
glad ~ know that we have, within the last ten days, offered the provinces, at 
the (xpense of the Central Government, the services of an expert in irrigation, 
to help them to put into effect schemes of this kind which have ~r  been" 

~  for lack of funds. " . 
Sir Oowasjee .Tehaqlr (Bombay City: Non-Muhammadan Urban): Who is 

this . ~r  , 
The Honourable Sir .Togendi'& Singh: Sir William Stamp. This offer, if· 

r(,l('r,tecl, should result in 'benefits which will long outlast the war. 
Sir P. E . .Tames: Please rlon't pigeon-hole his report. 
The Honourable Sir .Togendr& Singh.: So long 8S I am here, it will not be' 
~  . 
. "\<'innJlv. the ctllt-ivntor ~ security. Securitv of tenure is re:l!lonablv well 

IlKsurecl t'IY existing legislntion, The l;rincipal H0curit.y probl"em-and in v many 
wllys it is the crux of thc whole problem-is that of r ~ for 8Eiricultural pro-
dUCll,-to ensure for the cultivator some level (in relation to the general' cost of· 
lidng) helow which prices will not be allowed to -fall in peace tlme-comething· 
perhnps on tIl(' lines of the "ever-normal granal'''';'' prnpo'4nl whicIl has received 
~  uIIlC:h attention in the IT. S. A. and in Englund. Uuder sul!h a system, a 
sprplm; over normal would -be stored aguinst the eventuulity of a lean year und· 
~r  would thereby be maintained in a bumper year (by thll taking of Ill! much, 
Ill! WIIS necessary off the market for storage) Imd would be kept aown-in years· 
of short.lIge. My point is that it is little use giving the !}ultivator improve'd seed· 
ehenp manure and plentiful water if, when 11 bumber crop ~ r  he has 10' 
sell his crop at a price which leaves him with less margin to meet hi., own pur-
chaseo;;·than he enjoyed beforl?; 
It is planning ahead on lines like these that I thInk my friends of th.e European' 

Group wish to see undertaken. While I agree with them 118 to the need, I hope· 
they will not under-estimate the difficulties. Crop planning in the conditions· 
obt'aining lit the moment is not very difficult as so many of tlte factors are ~  
or colculable. 1<'or example, we· know that we have te IeI'd our,selve'!, ',nth' 
next to no help from outSide, while, even if we ~ II I<llrphlli. we shull be· 
unnhl'" to export very much of it for lack of shipping facilities. We 1m;)\\" ~ 
t.hflt, merely to feed ~ r  we can safely offord· fo go "nil ~  for T?"xiJllum 

~  of !ood crops to ~  end. ~ ~. th,\' ~ r 18 ndt entirely frt'a; 
from difficulty. In the ' .. haTI! we suc(leeded In tllcrenslDg t,he ncrltage under food" 
crops by 8 ~  ~r  r ~ ~  rt'plllcing ~~ R  cotton ~  food ('rops: 
\V c. IIrt> 110W faced with the problem how to ret:un tillS :1rea Iljl!tl?r ~ . ~ ~ 
without, making the producers. feel that they have been l?serB by the. ~r .  
A comparison of current prices of short-staple eotton and the Rlterr."ij,ve food 
crops will eloquently. explain my meaning. . .,' ~ 

' .. \ 



"a54 LEGISLAT'lVE ASSEMBLY [10TH MARCH, 1943 

[t;irJogendra ~ .  _ 
Crop planning for the post-war ~ r  raises more ~  r r~  still. 

.What world conditions are we plannmg to meet? \Vhut lS to bt, our uttltude us 
r.egu.rds Hunna rice or Austrulian wheat? Can we say now-ought we to say 
. now-that \\:e wish to he self-sufficient and not to import these in r ~ 

ThesE. are all large matters 0" policy on which the House will not expect ll!e 
·:to ,'oal,e anv pronouncement. I can only BUY that they ore very promment 111 
!'.l'Y mind. :They .are problems of what, after the lust Wllr, we ~ ~ to co.l1 R~
eOllstrllction". On this subject I can assure the House,-and ~ I tlimk, I~ 
~ R  the House wishes to be assured of '" .  . 
Mr. President (The Honouruble Sir Abdul' Rahim); The r ~

:ber's time is up. -
The Honourable Sir Jogendra Singh: Just two minutes, Sir. W,lat the 

House wishes to be assured of is that r ~  problems ore ulready much. 
,;to'the fore. Government have no intention of waiting till t.he WUI' is over to 
lIlature theil' reconstruction plaus. 1'0 do so would oc to rish "wihning the war 
. but losing the peace", On some subjects progress has uln,udy been II ~. 

~ setting up of a reconstruction committee dealing apecificalJy with agriculture 
find l.i.gl'ieultural policy cannot but be among tbe steps to be taken, The dehflte 
hos ufl'orded an opportunity for the expression of views' and suggestions to which 
dUil regard will be pUiid. Personally. I welcome this debate on 11 subject which 
is yel'y near my heart. The European Group have done II great service in bring-
,:ing the matter prominently before the House. The subject mutt,er of the 
.debnti.' vitally affects more than four-fifths of our population which is directl:v 
depe'urlent. all 'agriculture for a living. This alone is a measure of the importance 
{)f the subject. Government ure in full sympathy with the object. of the motion 
aud 1 c:an assure the House that the suggestions made today will receive my, 
.... ~ . I am confident that in the circumstances the lllover will 
\,3gree that his objecthus been served and that he will withdraw the motion. 

Mawvl Muhammad Abdul Ghani: May I ask the Honourable MBmber if he 
will Hsk the Bihar Government to adopt the same legislation regarding consoli-
al1tion of holdings as is prevalent 'in his own province of Punjab '! 
The Honoura.ble Sir Jogendra Singh: I can draw their Httentioll. . 

. Mr. Muhammad Azhar All (Lucknow and Fyzablld Divisions: l\Iuhammadllll 
Hilmi): HiI', 1 hove listened with great attention' to what t.he (j'overnment have 
:&'tid in reply and the spee{lhes that have been made on the floor of the U ~  

today, especially from the European Group. This is the first time in the life of 
this AsseIrlbl:v t.hat. the r ~ I  Group has taken· such l,eell .interest in the 
ngl'icnltlll'ist of Il1dio. Having travelled long and wide distances ill this country 
in cOllllection with the Committee on Co-operation, I know very ",dlthe COIl-
dition,.; prevailing ull over India. My Honourable friend. 1\1;r. Llllchand Nawl!-
l'ni, will'n he WHf: "peuking, showed that he knew l!Iomethillg abont co,oPf'lrative 
tlocieti"". He said thot a zamindar, if he wants money, simpl,Y drags his poor 
tenants Ill1d brings them t.o the Central Bank or co-opel'utive societv and there 
he forms a sr.ciet:v but when the time comes for the !'epnyment of loans, he 
rUlls owny. My friend has shown colossal ignorance of the working of the co-
, flperntive bllnks. 1 have experience of the whole of India, including Burma. 
The positioll is that if a zamindar wants money he will very seldom join with 
..,b,is tenants and bo:'ro\\' money from the cCH)perative hank. inasmuch as ~ r 

~  co-opernt,ive ~  's rules and regulations, the first condition is one of 
joint. r Rr ~ . When it is a case of joint responRihilit;v, how can ~  
.b;iE·nd SHy fhnt. a zHllIindol" would absolve himself of all l't'sponsihilities !lnd 
duties. 
Mr. Lalchand lIavalra1: Is it joint everywhere? It is not so. 
1Ir. Kuhamlflad.Alba.r All: Rend the Act. You have not read the Act. 
The H,tnourable Sir Jogendra BlDgh: It is joint responsibility, . 
.lrtr. !;Althand lIavalral: In practice it is not so, 

a, , , . 
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Mr. ~  Azhar All: If you enter as a member of If co-operative 

bank, you cannot break the rules and regulations. So, this proposition of my 
iriend that R zamindar leaves his tenallts when he joins ~ co-operative bank 
and that the tenants suffer is not cor!·ect. The case is quite otherwise. If:. 
zamindar joins a co-operative society, the Central Bank generally saddles the 
zalUindar with all the debts und the zalllindar has to pay and liquidate all the 
debts of his tenants. . 

Kr. L&lchaDci Kav&lrai: Come one day to Sind and see for yourself. 
Kr. Kuhammad Azur Ali: In Burma, the co-operative societies flourished 

to an extent that we did not dream of in India and the reason was that the 
Europeans living in Bunna and even people in England carne to the help of 
the co-operative banks in Bunna, just as.in the Punjab, co-operation has suc-
ceeded because· our banker friends in the Punjab have done a lot for the co-
operative working in the PlJnjab and, therefore, today we find that the r ~ 
tive banks in the Punjab are in a flourishing condition. 1 do not allege that 
in ull the provinces co-operative banks are in a rlourishing condition. Some 

o of them are in a moribund condition und some are decaying. I~  reason is 
that the Local Governments have not been able to Lnstitute Provincial Banks 
to belp the cultivators of their own provinces. If the Government or the 
European Group want to improve the condition of the cultivators they ought to 
come forward to provide money lavishly for the benefit of the cultivator. My 
friends of thQ European . Group have suggested that the profits of the sterling 
loan should be divided between the industrialists and the cultivators. 'I wel-
come that suggestion. The Government may give money as a sort of subsidy. 
as my friend, Mr. Abdul Ghani, has 'said but what yOU give with your right hand 
you take away with your left hand. What do ~ find in every pro'\'ince today? 
The cultivator is taxed for war subscriptions. If you ask your poor naked 
tenuuts. for subscriptions to your aircraft, your war loans, your parachutes and 
other war arrangements, how you call expect the cultivator to flourish. I want 
t.o suy to the Government plainly that this collection of SUbscriptions for war 
are harassing the tenants everywhere, in every tahsil and every sub·division. 
These cultivators for whom you profess such lip ~  will never flourish. 
unless and until. you Bee the conditions for yourself III the .villages. You must 
see how they live, in what way they cultivate, The suggestion has been made 
that one method of imprqving his condition is to provide him with water for 
irrigation. We have got canals in the U. P. We have got canals in the 
Punjab but the taxes you levy are simply crushing the cultivators and killing 
them. Canal dues are prohibitive and badly realized. The only way to help 
t·be cultivators is for the Government and the European Group to find Jihe money 
to help them. You should not take away with the left hand what you give with the 
right hand. 

The cut motion is to the effect that we should discuss the means fOr the im-
provement of the condition of the cultivator. How can you do it? I would refer 
to the sad spectacle that you see in every Province' today. If you go to the 
law courts, you will see the condition of the. cultivator. Every law court, 
every small cause court. is full of cases between the brmiya and the cultivator. 
The baniya forges pro-notes and advances money to the cultivator. He goes 
to the fieldR Rnd gives the c.ultivator 20 or 80 rupees and jots it down in his 
note book that. he gave the money on such and such date and at such aneJ 
such rate. This pamphlet is the only evidence sometimes in t,he courts against 
the cultivators and decreeR are passed on the strength of this evidence. ThZ-
cultivat.or hilS no mt'llns of disputing this evidence .• The decree is pusen ana 
·.,-hllt hnppE'TIs ~ The next day. the haniya. takes thE' decree in nis hanrl Rnd goes 
to the cultivator's villllge with two chnprssis of tIle tahRil and robs the culti-· 
vRtor of his wholf' II.SRets. Even the standing crop ill ~  away. ThUll 

~  Rnd villages are looted. 
Sir, these lire fhe facts which we have to look into. It'is not enough t.o ~ 

whnt we should do and what we should not do. You should look ~  facts; 
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like a sympathetic man and then you will realise how the cultivator is Builel'-
ing in lndia. Yod HIly you must provide him with .good seed. But does the 

. cultivator get good seed"! No, he does not. He has to approach the Agricul-
ture Department and my Indian friends can very' well realise what process a 
man has to adopt when he approaches Government Departments. He knows 

,how to get money; he knows how to get seed; he knows how to·get help from 
aLybody and ~r  but to repay them is his difficulty. Then othflr dilli-

. culties are·in the way ofihe cultivator. It is not an easy job that we can here 
today bUy thkt if we do this or that for the cultivutor, he will ~  money. 
You may have schemes but those I:!chemes should be practical and . 'Ought to be 
considered in the light of the true perspective lind not in the light that the 
industrialist should get so much money and so much money should be'given to 
the cultivator. I am sure Government will not agr.ee to this proposal of the 

,European Group.' ThereforeJ I know that the cultivator will get llothing. It 
is only lip sympathy that'has been shown to him. Btill, because the Em-opean. 
Group has taken up this subject, I am glad that the Government has promised 
to do something for the poor cultivator and I shall wait to see, if 1 live, what 
the Government does for the poor cultivator of India. 

'Kr. oTamnadaa K. Il&hta. (Bombay Central Division: Non-Muhammadaa 
Hural): Bir, the cut .~  a'" very ambitious programme on a. somewhat 

. .elusive prosperity of the cultivator. My Honourable friends of the European 
Group want the permanent rehabilitation of agriculture on a partial and some· 
what elusive prosperity of the war period. 1, therefore, very respectfully ask them 
to be careful that they do not i'ide for a fall. The assumption that today the 

. agriculturist is prosperous is somewhat an exaggerated one. Perha.ps my Hon-

. .ourable European friends do not know that nearly 540 lakhs of tillers of the land 
,are landless labourers. Therefore, there can obviously be no agricultural pros,-
perity for them except such wages UR they get which often do not exceed two 
annaS a day or even less or food, clothing and shelter given by the peasant 
proprietor who employs the.. These people have got no prospects of a prosperity 
.and unless this large section is absorbed in some kind of rapid industrialisation, 
.hf', rehabilitation of agrictllture will remain a dreum. The fact that 80 per cent . 

. .of the population of this country depend for their living on agriculture is not a 
matter on which we have to congratulate ourselves but it iR a motter 011 which 
we have to condole with oux:selves thltt this large percentage still continues to be 
:a pressure on land as they 'have done for so many years. Next t.o that is the 
\'ery large fragmentation of holdings whi,ch makes the lot of pellsnnt proprietors 
no better than that of landless labourers. I do not know what the condit,ion 
in all purts of. India is but I can confidently slly about my province of Bombay 

. that the fragmentation has reached the limit beyond which it cannot pOf;sibly 
go and even today it has reached the disastrous limit. Our Government have 
tried to remedy this situation and thev have' met with little Success. There-

r ~ after you have eliminated the landiess labourer who remnills to be provided 
'for 111 the Rcheme of my European friends, they are next to meet this unheard 
ofsub-fragmentatiQn which prB.Cticallv makes the holding uneconomic. What 
tbe three lakhs of the mill hands Rnd other workprs ill Bombay eRrn in mills 
they pay by way of land I"E'venUe for their fragmented holdings. Eyen today 

. it is a wrong assumption to say that they are prosperolls because SR ag;ainst 
, OIIII(Illch hi!!her nrice that they, may be getting' the market rate is not what .. thev 

j!et .. The Ra1Ii Brothers, the Volkart Brother!!. Rnsoon anil Company Rnil all 
the fratemitv of the whaleRale purchnRers are in the field loneT before' thr man 

• ~  knOWR that the r ~ has risen. And they buv him onto His n'PNI" are 
RO !!TeRt that, J,e agrees to he houl!ht. out. He' hns . to pav for the houRe: he 
h81'1 to nav pven to the eo-operativ(' sociE'tie!l: he hAS to pav' to the C';rOvernmf'nt: 
lIe haR to pay tor his salt, for hiR R ~  oil, for the little rags that be$tivM .. 
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.his children ~ for an occasional wedding or funeral among his family mem-
r .bers. Besides, the prices of these articles have risen muoh more than the prices 
.(If agricultural commodities. Therefore, let there be no de!ulion that amongst 
the large class of agriculturists this war time prosperity even exists. The pros-
perity, where it may exist, can r ~  be ~  to rest ~  .large 
landed proprietors who are not addiCted to modem Vlces but who hve tnelr old 
time methods of conventional existence. These people have got some money. 
But the landlords who come' to Calcutta must be ruined men and in my pro-
vince. at any rate, there are not many large land-holders. Amongst the Sindhi 
landlords; all that I heard from late Mr. Bhurgari, who w·e.s a landlord himself, 
was that their lot was not over-happy; that they were sufficiently oppressive on 
,the tenant and they were sufficiently under the thumb of the money-lender. 
That was hill version !;ome years ago; 1 do not know if they lire better' oft now. 
Therefore, this idea that !lny substantial section of the agriCUlturist community 
,today is prosperous is wrong. Even if .it is partially true, then this prosperity 
,iJ; for fI year or two. On that, if you want, to build any large scheme of 
rehabilitation, you are likely to be disappointed. Then I heard at agriculturist 
being weaned from some supposed traditional vices or evil habits which have 
'become "the stock-in·trade of the most ignorant people. What is it that the 
.agriculturist wastes his money on? There are people who ~  of the extra-
vagance of the agriculturist, of his supposed idleness for four months or ~ 
months in the year. Do they know whether that is a fact? There is a r ~r  
'in-the vernacular that the peasant, is ~ r unemployed. In the busy season 
'he is either BOwing or reaping or weeding 01' harvesting and then marketing. 
When that season is over, he has to prepare for the next season. In between 
'he has to arrange for his bullocks and other implements of agriculture. 80, 
there is no tIme in the year when the agriculturist is lazy. This superstition of 
the agriculturist being idle for six months is a calculated propaganda and has 
'no foundation in fact. ' ' 

Kr. C. P. LawsoD.: Who said all this? 
Mr. Jamnadaa II. Jleht&: You said that the cultivator was wasteful. 
1Ir. O. P. LawlOIl: I am sorry to interrupt the Honourable Member, but I 

llever said that he was wasteful. What my Honourable friend, Mr. Gray, Imid, 
was that on deaths and marriages he incurs very heavy expenditure, in cere-
~  expenditure more heavy than he should be enlled upon to bear. 

1Ir. JamDlwas II. Jlehta: I am going to say that is a superstition and it 
js a belief calculated to miE'Jead people. What is an agriculturist? Is he 
:Q humltn being or not? Has he any human rights or not? If a child is born, 
can he eat some sweets ()1' not? What is intended by that which you CAll 
extrnvagance? What bas he to do when ,a marriage takes place? What waa 
dc-scribed by Sir Pheroz Shah Mehta. in 1904, is as true today, as it was then. 
'The so·called extravagance of' weddings consists of rice and little gUT Rnd some 
ghee, if there is any-an infinitesimal amount. That is al1 about extravagance. 
At the t,ime of marriage or wedding has he no right to offer some sweets t<> 
his ,guests. You have a right to attend races an the year ronnd, and this poor 
man, if he has got some liWe family ceremon'y, ~  envy him and you cr-I1 
him E'xtravagant,. After 311 he floes nothing, he is the most simple man with 
simplE' mofle of living that we find in India. The remedv is not to blame him 
or fleny him 1\ little simple eniovment anfl call him ~ . YOll will not 
be 11 b1e to improve thE'. ?ondition!'; of ?l!1iculturiRt nnleRs. you first of 1111 diveRt I 
yourRelf of the s1.lperRtthon 1JndC'T which vou ATe 1abollnng about the aJ:(rlcIlI-
tUriRtR. They ftre the mOl';t hnrflworked lot.' Thry rBrelv lret. "Anv jov 01lt of 
life. ThAnk GQfI. t.hev' !'ITe verv relill'iou!';. They Te'concile ~ ~ to I1ny· 
('onflit.ion, 'M1ey ao not blnm(' you. Yon mip'ht know of their fAte if VO\1 

examin!" th(' Innd Tevenue ~  Ot the GovemmeTlt. Thi!'; hilI! .reen ileg"rihe.d 
Ill'; the highest. hurden on tbE' !tgI'iculturist,g. T do not find that the Honourable' 
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thtl ~ r 01' thlS ~ IllotlOn llllS glven any suggestlolllS that the itmd rtlVtlnue 
burden should bet reduced. In a way III thtl Taxation .i!:nqUlry (JOlllllutWtI thlS. 
question was particularly t:lxcluded from the pun-i!:;w of that vo1ll1U.itletl. Gov-
erlllllent ure so cOllscious of the skeleton in tile cupl>oard that they have nev.er 
charged uny Committee with the question of examil.mg the lund revenue system. 
Thel'tliore, I wish to say t.o him, first you know the problem. And that problem 
is even today in the war time when prosperity has come to some extent, no 
doubt, to. a certain section of the community, but undoubtedly II. large bulk of 
the adriculturists are still dwelling in poverty and destitution. 

I ~ r  with your electricity scheme. I agree with my . ~  friend,. 
t:iir :Frederick James, tliat wany :provincial GOVl'J'llments have got irrigation 
schemes which have been shelved for want of money for u numb'er of years, and 
that they should be put into effect. To that extent I am absolutely whole-
hell.rtedlY at one with that suggestion. In my ow11 Province, for a short timE' it. 
was my privilege to be Revenue Minister, and during tlUtt period I got out a\t 
those shelved documents t,o which my Honourable friend referred. I did my 
little bit in that respect. Sir, I agree 100 pel" cent. with my friends of the 
European Group, but they must also realise the sad plight of the poor r ~ 
turist. • I might tell them that rapid industrialiRation of the country iR. one of 
the first eRsentials for improving the conditions of a large section of the com-
munity which. today is very hard pressed. They must realise that for rehabilita-
tio:n of awiculture in India rapid industrialiation is absolutely necessary. Sir; 
I think, if you renlly want to rehabilitate agriculture in this country, the firat 
And foremost thing for you ill to RRBure that in. normal peace time the aln'icu)-
turiRt getR the wages of hi!> labour. What are wages for the industria.l worker 
nre ,prices to the agriculturiFlt. But they know very well that wages of an: 
ngricmlt.urist are even one RnnR o-{ two annas as ~  six or seven snnas or 
more of the JoweRt Tlaid industrial worker. I Ray the problem is primarily the 
rpmoval of indebtfldneRs in ever" province. That indebtedness is verv f:(!'e!1t. 

The Honollffthle the Mover of thit'l motion. read out a quotation -from thA BeDort 
of the Allriculturnl CommiRsion which is still true t()dav AR it WaS in 1927 when 
the Arnir.llltnral CommiRsron RRt. . 

Kr. PreSident (The Honourable Sir Abdur Rahim) The Honourable Mem-
ber's time is up. . 

J4r • .Ja.mnidas K. Keht&: Therefortl, I say, remove first of all this indebted-·, 
ness. It will pay the . ~  and it will pay the country, if it is taken 
over by the State. tUld debentures are issued to the creditors at foul' per cent. 
or three per cent. bond for the proved and adjusted amount. What amount of 
saving in interest it will mean can he counted by crores. 

Now, Sir, I cannot agree with the Honourable Member in charge of the 
Department that th.e co-operative movement has been a success in m;y province. 
There the p8fJ.sant IS una.ble to pas even the interest on his loans. Interest is 
in ~r~ r  and repayment of loans is also very much in arrears. Co-operative 
SOCIetIeS are very often ('onsidered worse than sahukaTs. Therefore, Sil', as I 

~ r ~ ~  problem, remove indebtedness Bnd rent, tax burden, give the 
agrtculturlst In peace ~ normal prices for his produce, then we can safely 
pass on to the method 'Jf industrialisation and rehabilitation of agriculture in 
India. 

'\ IIr. ~  Kohan D&m (Su.rma Valley cum Rhillong: Non-Muhammadan): 
J"fr. PreSIdent. i1y Honourable frIend. Mr. LawRon, has brought hefore this HOllse 

• ft ·"er."l'. ~  F1uggestion for. the .improvement of agriculture. The question has 
• hef'?l dl.R(,URRM t?readba1'(, 11l thlR House. ~ . those prohlems and implications 

whICh wer(' conSidered by the Roynl ~  on Agriculture have been 
• considered by.this HOllse. The Honourable Metnber in charge in givinl! a renlv 

showl."d ",hili Rympathy towdrds t,he objects of this motion. Sir, I want to pOhit 
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out that the financial problem is the most acute problem with regard to agri· 
culture. 'l'he cultIvator illlDdia II. wilhlli to tllke I ~~ ot the o.l'por •. 
tuuities presented to him, by science, wise laws and ~  adDlllllStratlOn. Jjut 
he is eoonoIIUcal1y unfit to take advantage of these. hewed from th.s angle of 
vision, poverty 1S the oIlly political problem of lndia .. t:\ir, these ~  
buy tbelr plough cattle. 'i'here ure many. r ~ r  who ~  s!ttmg Idle. 
because it is not possible for them to buy one Ordlllal'Y ~  which oost .He. 40 
'Or lts. 50 not, to speak of ~ r . , . 

I wholeheartedly support the suggestion o! my r ~  Mr. Mehta, that rapid 
industrial1sation of the country should be 8erlOusly eOllSldered because that step 
wlll reduce the pressure on ltlllds and the poverty problem of' the rural people 
will be solved to a large extellt by this method. But still there are 
those who will be left to agriculture and their financial problem 
ought to be solved by th? GovernmelJt. The thing ,is that ~  ~r 
!;'eople cannot improve thell' own lot, they cannot Improve theIr condi· 
tions. Every condition favourable for their improvement should be created by 
the Government themselves. All the resources of the t:)tate should 'be brought 
to bear on'the problem of rural uplift. It wust be said to the discredit of the 
Central and the Provincial Governments that the conclusions reached by the 
Royal Commission on Agriculture ~  their recommendations were not given 
effect to by any of the Govarnmeuts, Central or Provincial. It was ilJ. 1928 
that the Royal Commission worked, and llOW we Ilre in 1943. still the results 
of the Commission have not reached the poor cultivators and poor villagers. 
The duty of the Government if; to make t,he results of its labours available to 
the r ~ '£he expert conclusioIls reached by the CommissiolJ should be 
brought to the door of the cultivators. so that agrieulture llIight improve. 

I shall not take up much of the time of the House in dilatmg on this subject 
and on the different proces:ws. 1 Rhall refer to one point which has not been 
tOt1ched upon by any of the Honourable Melliben; or the HODourable Member 
in charge of Educatioll., Health and ,Llmds. Agricultmal banks should be 
established throughout the country. Th" Hes!;l'v(' Bank hilS not been able so' 
far to help the formation or promotion of these Ballks, The Reserve Bank must 
no\\ be able to help the e!'tablishment of theRe Banks with the help of the 
accnmulated sterling surplus lying idle in Englnnd. l\Iy Honourable friend. Sir 
F. E. James, suggested the utiJislltion of stf'rling h:liallces for the improvement 
of agriculture and) wholehEarlpdly approve thut suggestion. This is the oruy 
way in which agricultural h[lnkFl could he estubJiRhpd wit,h Government hAlp 
throughout IQdia, ill ever." Proviuce in every di,;trict and in every sub.dlvision 
and in every "mage. If \\'e ran utilise the sterling resel'Yes lying idle in Englund 
for the establishment of ugri"nltuMI banl{s throughout the country, it will 
be a noble thing done for the good of our people. Wit.h these words, I support 
the motion of my Honourable friend, !\fr. Lawson. . 

Dr. 811' Zi& 'U'dd1n AhD;!.ad: Sir, I should like to ask the Honourable Member 
in charge, if he is in a positioll to do so. 10 anr;wer one or two questions which 
I will put to him. Has be examined the possihility of ill1porting Australian 
wheat in 1948·44 and if so. what quantity and at whnt price? If it is possible 
to answer, he may do so now, or he may unswer later on. About the import 
of rice from BUl'ma, I shill! not touch upon that. because it ill 8 problematical 
r ~  and India ir; not in /l position to say anything about it. But as 

regards Import of wheat flom Australia, thRt ir; an important qucstion, If we /-
make our allotment for 1943-44, then thiR fact will have t? bc taken into 
considers tion. 

The next point' to which I ahould like to draw ~  is that wliile the' 
r ~  Governments have legil!lat.ed to Fafeg-llard the interests of the tenants 
R~  landlorrls, they have taken no nction whatsoever, 80 far u I am aware, • 
~ lIafeguard the interests of the village tl!nants against .ahukar, and baniytU. 'D 
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Whtlll J. pu, Ii ~ .~  ,Oll \.!.l!I:;, I was told that .this practice of money lendin& 
hull beeu gomg Oll U'om tlme uumeworltl! 8Uo., t.Utll'tlLOL'tI, t.ilere was uo rell.biOll· 
'lfD] tile \,HJ vt:!',uWeuu 8ll0Ul<llIltt:lvt:ne uuW. ..L11 th.s iU'eiUillt:ut, t.he ~ U  
,fOl'gtlt .oue . ~ r  w.tl1cn 18 lW!.Ionallt, tUat lrOlll ~ llllwemon"l, ouce 11l 

~r  tilty'years, there used \.0 occur revoiUtions when the bOOKS 01 tne Oani'!laJJ 
were uesLroyed. 'J.'hey ~  shlrted on a Clean slate. We hll.ve no Buch possioulty 
now in thiS country. We ~  been hVlllg for a long tlwe pa"t in peace and 
no factor has arisen to disturb the peace and bring abouttue 4estructlOn of the 
b4niya', account books. 1::)ome method ought to be devised to protect these 
villagers against the ravages of the baniyall. against the moneylending claSB. 
This is really the greatest problem and so far no province has taken any action 
in this direction. They did not dare to take any action. Some, per.;ons . were 

·thinking on these lines, but they could not secure proper votes for legislating 
on this point. The Provincial Governments have always been weak and n.o 
action was taken by them. If the Central Government is bold enough to take 
Bome action on these lines Bnd safeguard the interest of these tenants against 
the moneylending class, ~  and then alone there is some possibility of having 
Bome little comfort in the family of the poor tenant. These are some of the 
points to which I want to draw the attention of the Honourable Member in 
Charge of the Department nnd .l want him to consider these points, 

Ilr. O. P. Lawson: Sir. I beg leave to withdraw my motion. 
'l'he motion was. by leave of the Assembly .. withdrawn 
Ilr. President (The Honourable Sir Abdur Rahim): ,There are only five 

minutes left and no further cut motions can be taken up now. ,. 
In putting the rebtililjihg Demands to the vote of the House. I propose not 

to repeat the words'''to'd,efray the charges which will come in courSe of. pay· 
ment durning the year ending the 31st day of March. 1944". which occur in 
each of the 82 Demands. In this. way unnecessary repetitIon will be avoieed 
and much time will be saved. Honourable Members know quite wen that the 
votes on these Demands arc required for the financial year ending on the 31st 
March. 1944. In the procet'dings. however. each question put by me will be 
recorded in its present form. that i8. including the words which I have considered 
unnecessary to read out each time. 

DEMAND No. I-CUSTOMS. 
Mr. Presldent (The Honourable Sir Abdur Rahim): The question is: 

"That a lum not exceeding Re, 79.39.000, be granted to the Governor General in 
('-ouncil to defray the charg<'s which will come in course of payment, during tbe year 

~ the 3bt day of March. 1944. in respect of ·Customs· .... 
The motion was adopted. 

, . DEMAY!) No.2-CENTRAL EXCISE DUTIES. 
Ilr. Pnsldent (The Honourable Sir Abdul' Rahim): The question is: 

"That a Bum not exceeding Re. 11.50.000, be granted to the Governor General iii 
Council to defray the charltPs which will come in COUfse of payment during the year 
endinir the 31st day of March. 1944, in respect of 'Central Excise Duties'." 

The motion was adupted. 
J)F.MAN'D No. 3--TAxES ON INCOME INCLUDING CORPORATION TAX. 

:Mr. Pnsldent (The Honourable Sir Abdur Rahim): The question is: 
"That a Bum not exceeding Ra. 91.46,000. be granted to the Gl)vemor General in 

Conneil to defra'V the charp;t's which will come in course of payment darinp; the year 
ending the 31at ilay of March. 1944. in respect of 'Taxes on Income including Corporation • 

..... '1'ax·... -
, The motion was adopted. 

• DEMAND No. 4--SALT. 
• . Mr. Pn,..dent ~ Honourable Sir Abdur Rahim): The question is: 

"Thot a lum not exceedJDIt Re, 79.39.000. be granted to the Govemor General in 
Council to defray the chargE'S which will come in coane of payment during' tha year 

~ the ~ day of March. 1944, in reapect of ·Salt·." 
. The motion was adopted. 

7 
• 
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DEMAND No. 5-QPIUM. 

0$1 

JIl'. President (The Honourable Sir Abdur Rahim): The ifuestion is: 
"That a aum not. exceeding Rs. 99,70,000, be granted to the Gover.nor General lD 

Vonncil to defray the charges which will come in course of payment durmg t.be yMl' 
~ the 31st da.y of Ma.rch, 1944, in respect of 'Opium' . " 

The motion was adopted. 
DEMAND No. 6--PROVINCIAL EXCISE. 

JIl'. President (The Honourable Sir Abdur Rahim): The question .is: 
"That a sum not. exceeding Rs. 2,84,000, be gra.nted to the Governor. General ill 

Council to defray the cbarges which will come in CO'lrae of payment durIng t.be yMZ 
l'Uding the 31st day of MlK'ch, 1944, in respect of 'Provincial Excise'." 

The motion was adopted. 
DEMAND No. ~ . 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
~ a sum not exceeding Re. ?B,53,OOO, be granted to the Governor General ill 

Gouncil to defray the cha.rgea which will come in course of payment during t.be .,..., 
~ the 31st day of March, 1944, in respect of 'Stampl' ... 

The'motion was ado}?ted. 
DEMAND No. S-}<'OREST. 

1Ir. PTesldent (The ;Honourable Sir Abdur Rahim): The question is: 
-rhat a sum not exceeding RH. 9,09.000, be granted to the Governor General ill 

Council to defray the charge. which. will come in course of payment duM·ng t.be year 
ending the 31st day of March, 1944, in respect of 'For8lt'." 

The motion was adopted. ' 
~  No. n .. -IRRIGATION (INCLUDING WOUKING EXPENSES), ~ I  

EMBANKMENT AND DRAINAGE WORKS. 

Mi. PTes1dent (The Honourable Sir Abdur Rahim): The question is: 
"That a Bum not exceeding Ra. 1,89,000, be granted to the Governor General iD 

Council to defray the chargell which will come in course of pa.yment during t.be year 
ending the 31st day of March, 1944, in reapect of 'Irrigation (including. Workin, 
Expenses), Navigation, Embankment and Drainage Work.· ... 

The motion was adopte'd. . 
DEMAND No. 10--INDIAN POSTS AND TELRoltAPHB DEPARTMENT (INCLtJDlNG 

WORKING EXPENSES). • 
1Ir. President (The Honourable Sir Abdur Rahim): The question is: 

"That a sum not, exceeding Rs. 12,55,33.000, be granted to the Governor General in 
CClulicil to defray the charges which will come in courlle of payment during the year 
Anding the 31st day of March, 1944, in respect of 'Indian POlts and Telegrapha Department 
(including Working Expenses)'." 

• The motion WQS adopted. 
~I  No, ll-INTEREST ON DEBT AND OTHER OBLIGAT:ONS -AND RBDOO'l'JON OR 

A VOIDANOE (IF DEBT. 

Mr. Preatdent (The Honourable Sir Abdur Rahim): The question is: 
• "fbl\t a Bum not exceeding Rs. 71,99.000. bl' grallted to the Governor General in 

Ci>uncll to defray tIt" charges which will come in coune of payment during th. 1UI' 
~ the 31.t day of March, 1944, in respect of 'Interest on Debt and Other ObliptiOll8 

and Reduction or Avoidance of Debt'." 
The motion was adopted. 

DEMAND No. 12-EXEClTTlVE COUNCIL. 
Mr.· President (The Honourable Sir Abdur Rahim): The question is: 

, 
• 

• 
"That a sum not exceeding Rs. 2,36.000. be granted to the Governor General ill 

Council to defray the cha.rger. which will come in courae of payment during the yearr , .. 
~ the 31st day of March, 1944, in respect of 'Executive CouncU'." 

The motion was adopted. . , 
DEMAND No. 13-COUNCIL OF STATE. 

Mr. Pre8ideDt (The Honourable Sir Abdur Rahim): The queltion i.: 
"That a sum not exceeding Re. 1.15,000. be granted to tbe Governor General ... 

Council to defny the chargell which will come in cour.. of payment.,t,f\lrill. the y.-
emlilll/; thl' 31st day of March, 1944, ill reapect of 'Council of State'," .. . • 

The motion was adopted. . 



'. ottl·· T.l1:GJ8LUrvJl . ASIPBLY 
DEMAND No. I4-LEGISLATIVE ASSEMBLY AND LEGISLATIVB ASSEMBLY 

, DEPARTMENT.· 
Mr. Pnlident (The Honourable Sir Abdur Rahim): The question is: 

'''l'hkt. a sum not -exceeding Re. 6,47,000, be Branted to the Governor General ill 
Council' to defray tlul charges which will come in course of payment dUl·i1!.i the year 
ending the 31st day of March. 1944, in respect of 'Legislative Aaaembly and Legia1ative 
Auembly Department.' ... 

The motion was adopted. 
. DEMAND No. I&-UIVll, DEFI-:NCE DEpAR'rMENT. 

Mr, Pnlident (The Honourable Sir Abdur Rahim): The qvestion is: 
. R~ a aum not exceeding Re. 4,35,000. be granted to t1Ml GovllI'IIor General in 

Council to defray the charges which will come in course of paympt during 
15 P.M. tlul year ending the 31ft day of March, 1944, in reapect of 'Civll Defene. 

Dppart.ment' .•• 
The motion was adopted . 
. DEMAND No. 17-DEPARTMEN'r OF INFORMATION AND BROADCASTING. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a sum not exceeding Re. 14,39,000, be granted ,to the Governer General ill 

Council to defray the charges which will come in courss of payment durini t.he year 
ending the 31st day of March, 1944, in respect of 'Department of Information and Broad-
eutins'·" 

The motion was adopted. 
DEMAND No. IS-LEGISLATIVE DEPARTMENT. 

Mr. Prelident (The Honourable Sir Abdur Rahim): The question is: 
"That a sum not exceeding" Ra. 4,78,000, be grantod to the Governor General in 

Cc>uMil to defray the charge. which will come in course of payment. durini the year 
£ndinll the 31st day of March. 1944. in l'E'spect of 'Legislative Department· ... 

The motion was adopted. 
DEMAND No. 19-DEPARTMENT OF EDUCATION, HEALTH AND LANDS. 

Mr. Prelident (The Honourable Sir Abdur Rahim): The quest.ion is: 
"That a 8um not exceeding ~. 6,28,000 be granted to the Governor General in 

CQuncil to defray the charges which will come in course of paymeut durmlt t.he year 
onrliD<! the 311t day of March. 1944, in respect of 'Department of Education, Healt.h and 
Landa'." 

The motion was adopted. 
DEMAND No. 20-DEPARTMENT OF INDIANS OVERSEAS. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"Thllt a lum not exceeding RR. 1,84.000, be granted to the Governor General in 

COllncil to r~. the charges whicn will come in course' of fayment duriui the year 
~ t.he 3bt day of March, 1944. in respect of 'Department 0 Indi8lll Oveneal'." 

The motion was adopted. 
DEMAND No. 21-F'mANcs DEPARTMENT. 

Mr. Presldent (The Honourable Sir AbdUl" Rahim): The question ·is: 
"That a Sl1m not ~  RIo. 5.46,000. he grant.ed to the Governor General in 

(l(IU.ndl to defray tht> cha flteR which will come in course of payment during the year 
end",,, thr 3ht day of March. 1944. in ro>.pect of 'Finance Department'." 

The motion waR adopted. 
DEMAND NQ, 22-COlerMERCE'DEPARTMENT. 

,Mr, Pnlident (The Honourable Sir AbOUT Rahim): The question is: 
.. ' ~  a Bum not exceeding Rs. 12,16,OC¥J, he granted to the Governor General in 
Councll to defray the ~  which will come in course of payment. during the year 
endinll th. 31st day of March, 1944, in respect of 'Commerce Department'." 
- The motion was adopted. 

DEMAND No. 23-DEPARTMENT OF LABOUR. 
Mr. Prelident (The Honourable Sir AbdUl' Rahim): The question is: 

"ThAt a lum not pxcpeding B.s. 11.84.000. be gr&nted to the Governor General In 
-'"-\ Conncil to defray the charges which will come in course. of payment during the Yl&r 

endin.! the-. ~ ~ of. March, 1944, in reapect of 'Department of Labour'." 
The motion "'was udopted. 

DEMAND Nd. 24-DEPARTMENT OF POSTS AND AIR. 
Kr. Prestaen\ (The Honourable Sir Abdur Rflhim): The Question is: 

• "),h at, a lum not exceeding Ra. 1.13.000. be granted to the Governor General in 
• (".(iIlnt'i1 to ~  t.hoe charlt8s which will coml! -in course of paVltlent durinlr the year 

andinll thfl 31st day of Mareh. 1944. in respect of 'Department 'of Poda ud Air' ... 
~. ~  was adopted. . 



TUB ~ BUDeH' 9GJ' 
DEMAND No. 25-W.u TRANSPORT DBPARTMBNT • 

. Mr. PreBident (The ;Honourable Sir Abdur Rahim): The ~  is: 
"That a Bum not exceeding &. 3,54,000, be granted to the ~ r General in 

('ouncil to. defray the chargee which will come in course of payment during the year 
enllins the 31st day of March, 1944, in respect of 'War Transport Department':" 

The motion was adopted. 
DEMAND No. ~  DEPARTMENT. 

Mr. PreBident (The Honourable Sir Abdur Rahim): The question. is: 
"That a sum not exceeding' RH. 00,81,000, be granted to the Governor Gener&! in 

Council to defray the charges which will come 11\ course of payment during the year 
ending tbf 31st day of March, 1944, in respect. of 'Food Department.'." 

The motion was adopted. 
DEMAND No. 27-CENTRAL BOARD OF REVENUE. 

Mr. P1'esident (The Honourable Sir Abdur Rahim): The question is: 
"That a sum DOt exceeding 'RH. 7,23,000, be granted to the Governor General ill 

·Council ·to defray thB charges which will come in course of payment. during the yea.r 
endi!!H the 31st day of March. 1944. in respect of 'Central Board of Revenue'." 

The motion was adopted. 
T>Jt:MAND No. 28-INDIA OFFICE AND HIGH COMMISSIONER'S ESTABLISHMENT 

. CHARGES. 
Mr. PreBident (The Honourable Sir Abdur Rahim): The question is: 

"That a Bum not exceeding RII. 18,95,000, be granted to the Governor General in 
Council to defray thB charges which will come in course of payment during the year 
~  the 3l&t day of March, 1944, in respect of 'India Office and High Commislioner'a 
~  Charges'." 

The motion was adopted. 
DEMAND No. 29-PAYMENTS TO O'rHER GOVERNMENTS,. DEPARTMENTS, ETC., ON 

ACOOUNT OF ~~ AllMINISTRA1'ION ~  AGENCY SUBJECTS ANIl MANAGEMENT OF 
TREASURIES. 

Mr. Pre81dent (The Honourable Sir Abdur Rahim): The question is: 
~  a Bum not exceeding lis. 1,06,000, he granted Lo the Governor aeneral in 

Council to defray the cbarges which will come in courae of payment r ~ the year 
ending the 31st day of March, .1944, in respect of 'Payments to other Governments, Depart-
ments, fltC.. on Recount of the, Administration or' Agency 8.Jlbjerts and Management of 
Treasuries'. " 

The motion was adopted. 
DBMAND No. SO-AUDIT. 

Mr. President (The Honourable Sir Abdur Rahim); 1'he question is: 
"That, a sum Dot exceeding Re. 89,81,000, be granted to the Governor General ill 

Cc:.uncil to defray the chargee which will come in course of payment during the year 
ending ~ 31st day of Mareh, 1944, in respect of 'Audit'." 

The motion was adopted. 
DEMAND No. Sl-':"ADMINISTRATlON OF .JUSTICE. 

lIr. President (The Honourable Sir Abdur Rahim); The question is: 
~  a SURI not. exceeding lis. 57,000, he granted to thti Governor General in 

Council to defray t.he charges which will como in course of rayment during the year 
endinq; the 31st day of March, 1944, in ",spect of ~ r  0 Justice'." 

The motion was adopted. 
DEMAND No: 32--J AJLS AND CONVICT SETTI.EMENTS. 

Mr. President (The Honourable Sir Abdur Rahim); ,The question is: • 
"That a sum not e:l(ceeding ItA. 2.06,000, he granted to tl,e Governor aeneral in 

• 

Council to defray the cl,argee which will come in" courAe of payment during the year 
.ndina: thp 3bt day of March. 1944. in respect of 'Jail. and Convict. SettJement&'," ,--' 

The motion was adopted. 
DEMAND No. ~ I . 

Mr. Prnldent (The Honourable Sir Abdllr Rahim); The question is: 
"That & !um not eXt'eedin:!; Rs. 1.63.10.000. I,,· granted to the Govcrnor Gen"ral in 

Council to defray th.e chargea which will come in course of ~ during t.be year 
,ndin'! the 31st day of Mal'cb,.l944, in respect of 'Police'!' • 

The motion was adopted. 

-. , ., 
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DEMAND No. 84--PORT8 AND PILOTAGE. 

, 
[10TH MnoH, 1MB 

Mr. heald-antf (The Honourable Sir A.bdur Rahim): The question is: . . 
"That a sum not exceeding RI. 18,25,<m, be granted to the Govemor. General In 

Council to defray the charges ~  will ~  in course . of ~~  dU!1ng t.he year 
rtlding !.be 31st day of March, 1944, In respect of Ports and Ptlotage. 

The motion was adopted. 
DEMAND No. 35-LwHTHOUSE8 AND LWHTSHIPS. 

:Mr. Pt'esident (The Honourable Sir Abdur Rahim): The question is: . 
"That a: sum not exceeding Rs. 8,211,000, be granted to the Governor General m 

Council to defray the charges which will come in course of paymen't. durin, t.he year 
ending tho 3ht day of March, 1944. in respect of 'Lighthouses and Light.abipa." 

The motion was adopted. . 
DEMAND No. 86-Sl,JRVEY O}o' INDIA. 

111'. Pt'esident (The Honourable Sir Abdur Rahim): The question is: 
"That a Bum not excooding Rs. 16,55,000, be granted to the Governor General in 

Council to defray the charges . which will come in course of payment durinS tJre y .... 
tndinll: thl< 31st day of March, 1944, in respect of 'Survey of India'." 

The motion was adopted. 
DEMAND No. S7-BoTANrCAL SURVEY. 

Mr. Pnsident (The Honourable Sir·Abdur Rahim): The question is: 
"That a sum not exceeding Re. 74,000, be granted to the Governor . General in 

Council to defray the charges which will come in course of payment dnring t.he year 
~ the 31st day of March, 1944, iJi respect of 'Botanical Survev'." 

The motion was adopted . 
DEMA.ND No. S8-Zo0LOGICAL SURVEY. 

Mr •. Pt'ealdent (The Honourable Sir Abdur Rahim): The question is: 
~ . a sum not exceeding B.s. 1,16,000, be grallted to the Governor General in 

~  to defray the charges which will come in course of payment during t.be year 
• ell<i1nll the 31nt day of March, 1944, in respect of 'Zoological Survey' ... 

The motion was adopted. 
DEMAND No. 89-GEOLOOlOAL SURVEY. 

JIr. President {The Honourable Sir Abdu; Rahim): The question is: 
"T.hat a sum not exceeding B.s; 41,11,000, be granted to the Governor Genere! in 
~  to defray the charges which will come in course of payment. during the year 

~ the ~  day of March, 1944, in respect of 'Geologteal Survey' ... 
The motIon was adopted 

DEMAND No. 40-MINES. 
111'. President (The Honourable Sir Abdur Rahim): The question is: 

• "fila! a sum not exceeding B.s. 1,71,000, be granted to the Govel'llor General in 
('ou wil to defray the charges which will ceme in course of payment. during the year 
ending the 3bt day of March, 1944, in' respect of 'Mines'." 

The motion \Vas adopted. 
DEMAND No. 41-ARCHAEOLOGY. 

:Mr. President (The Honourable Sir Abdur Rahim): The question is: 
r~  a sum not exceeding Its. 11,09.000, be granted to the Governor GNlerlll in 

('"oUDell to defray the charges which will come in course of payment r ~ the year 
endinq the 31st day of March, 1944, in respect of 'Arch8!019gy'." 

The motion was adopted. 
DEMAND No. 42-METEOROLOGY. 

Kr. President (The Honourable Sir Abdu'r Rahim): The question is: 
"That a Bum not. exceeding RI. 2£1,24,000, be granted to the Govemor Geoeral in 

Council to defray the charges which will come in course of payment during the year 
_ .. nding the 31.t day of March, 1944, in respect of 'Meteorology' ... 

\ The motion was adopted. 
~  No. 48-0THEB SCIBNTIFIO DEPARTMENTS. • • '. 1Ir. Pt'esident (The Honourable Sir Abdur Rahim): The question is: 

"ThRt D sum not exceedin\t RI. 5,32,000, be granted to the Governor Genera! in 
Conncil to defray the charges which will come in course of pavment durin/( the ~ 

."ndm;t th" 311t alY of March, 1944, in l'9pect of 'Other Scientific Depanmepta· ... 
~  wase.dopted. 



, 
, To G.dIw. r ~ HI , 

DEMAND No. «-EDUCATION. 
Mr. Prealdent (The ~ r  Sir Abdur Rahim): The,question is: . 

"That. a IUID not exceeding H.. 12,Z'to,OOO, be iranted to the Governor . G.neral UI 
Council to defray the c •• ariea ~ will come ~ cour .. ~  ~ durUli ~  year 
elU.bng the 31at day of Marco, 1944. m respect of ,Il;ducatlon. 

The motion was adopted. 
, DEMAND No. 45-MEDICAL SERVICES. 

Mr. Pns1dent (The Honourable Sir Abdur Rahim): The question is: . 
"That a sum not exceeding lw. 12,79,000, be granted to the Governor: General UI 

Coullciito defray th8 c •• argea ~ will come, in ~ r  o,f p.ar,nent durmi the lear 
andiug the 31st day -of March, 1944. In respect of Medical Servlcea . 

'l'he motion was adopted. 
DEMAND No. 46-PCBLIO HEALTH. 

Mr. Pnsident. (The Honourable Sir Abdur Rahim): The question is: . 
'.'That a aum not. exceeding Re. 13,09,000, be granted to the Governor. General III 

Council to defray the cuarges ~ will come ~ ~r  of ~ .  dunng the year 
"ending the 311t day of March, 1944, III respect of Public Health. 

The motion was adopted. 
DEMAND No. 47-AoRICULTUnE. 

Kr. President (The Honourable Sir Abdur Rahim): The question, is: . 
"That a sum not exceeding Re. 26,72,000, be granted to the Governor General III 

Couucil. to defray th8 chargea which will come in coune of payment during ~. year 
ending tho 31st day of March, 1944, in respect of 'Agriculture' ... 

'I'he motion was adopted, 
DEMAND No. I ~R  COUNCIL OF AGRIOULTURAL RESEARCH. 

Kr. President (The. Honourable Sir Abdur Rahim): The question is: 
"That a Bum not exceeding Ra. 3,39,000, be gpanted to the Governor General in 

Council to defray t.be Cllargea which will come in courall of payment. during the ),ear 
onawg ~~  31st day of March, 11*44, in I·etpect of 'Imperial Uouncil of Agricult.ural 
R"searcb·. . 

'fhe motion was adopted. 
DEMAND No. 4\f-AufUCUL'fUKAL ,MARKBTLNG. 

Kr. President (The Honourable Sir Abdur Rahim): The question is: 
"ThaL a Bum not exceeding B.a. 4.43,000, be granted to t.be Governor General in 

Council to defray t.h8 cnargea wbich will come in couue o! payment during t.he year 
ending the 31st day of March, 1944, in respect of 'Agricultural Marketing'." 

'I'he motion was adopted. 
DEMAND No. 50-IMPERIAL INSTITUTE OF SUGAR TECHNOLOGY. 

Kr. Pru1dent. (The Honourable Sir Abdur Rahim): The question is: 
"That a lum not exceeding Rs. 1,000, be granted to the Governor General in 

{'oullcH to defray th8 charges which will come in courle of payment. durini .. he year 
•. ~ the 31et day of March, 1944, in rllllpect. of '!mpel'ial In.titute of Sugar TeclmoloiY· ... 

Tne motion was adopted. 
DEMAND No. 51--CIVIL VE'l'ElUNARY SERVICES. 

Mr. 'l'nI1d8U.t (The Honourable Sir Abdur Rahim): The question is: 
"'fhst a sum not exceeding &. 10,47,000, be granted to the Governor O.iJwl<1 in 
~  to defray the charges ~ will come in. ~ r  ~  payment r ~ .. h. year 

. .~ the 31st day of March, 1944, ID respect of 'CIvil Veterinary Service.'." 
The motion was adopted. 

DEMAND No. 52--INDUSTIUER. 
Kr. Pt'aaldent (The Honourable Sir Abdur R ~ The question is: 

"That " Bum not exceeding Re, 9,38,000, be granted to the Governor Oeneral in 
':ouncil to defray the chargea which will come in courae of payment. during the y ...... 
IInding thE 31st day of March, 1944, in re&pect of 'Indnitrillll'." I 

The motion was adopted. . • 
DEMAND No. 58-SOIENTIFIO AND INDUS_IAL RESEARCH. 

Kr. Pnlddent (The Honourable Sir Abdur Rahim): The qutlstion is: . " 
"That 'fA .um DOt oxoeeding Ra. 13,49,000, be ,ranted to the Governor G.ell81'al 1.0 

CO\1Dcil to defray tb.e cbargea which will come 111 courae of paymeat during the ,.... 
eliding t.hf. 3l1t. dar of March. 11M4, in rwpect of 'Scientific and IndUitrial ReleVch' .. 

The motion was adopted. • ,-' -
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DBMANDNo. 54-AvIATION. 
Kr. Prealdent, ~ r ~ l:lir Abdur ,ltahim): Tbe question is: 
"'ll1lLt 'a lum Ollt eX'<e6Ullli liB. l,v4,41l,OOO, Ile ,ranted to the uovernor General' in 

,CUWI(:u to ~U  ~I  enal',ell Wblch WI!! uuwe in ellUI'lie of paymen, durllli ~  year 
II ~ ;Ile ').loL allY 01 MarCil, 11:144, in l'cspeet of 'AVlatIQll'." 
'.rne mOLlOll was adopted. 

J)):;MAND No. 55-CAl'l'lAL UUTLAY ON CI\'lL AVIA'l'.ON OUAROED '1'0 REVENUE. 
Jw. ,ti-resuient (The HOllourable l:lir Abdur ltahim): The question is: 
.. .lllut a swn not exctlcdmg its. 1,OOO,Ue gl'anWd to the UOV.el'DOI' General in 

COllJlCI! to uenay tile c.na.l',elio willch will come 111 courlle of paymenb.durlng tae yea.r 
cmlll.g tile ,H.t uay of MarCIl, i\lq4, -in I'espect of 'Cap,Lal Uutlay 011 lJlV\l AViatIon clJal'ged 
lu J."I..'\,l'uue'. OJ 

The'motion was adopted. 
DEMAND No. 56-BROADCASTLNG. 

Mr., PTesident (The HOllourable l:lir Abdurltllhim): 'rhe question is: 
~  a 8UDl not exceeding RII. 59,64,000, be ,ranted to tb.a Governor General in 

Coullcll to detl'a.y the charges which will come in coure of payment. durin" ihe yeat' 
~ U  tbe 3Ibt. aay of MILI'CIl, 1944, in l'e8pect of 'Broadcallting'." 
'l'ne motion was 'adopted. 

DEMAND No. 57-CAPl'fAL OUTLAY ON BROADCASTIIW CIlARG,BD '1'0 RBVL.-iUB. 
Mr. President (The Honourable l:lir Abdur ltahim): 'l'hc question is: 
"That a sum not, exceeding RI. 1,000, be granted to the Governor General in 

COUDCll, t.o' dehay t.he cila.r"es wluch will come in COUflie of plIoyulent durmg tone lear 
I ~ the .)lst day of M.an:,I, 1\144, in respect of 'Cu.plta.l Outla.y on Broadca.ating charged 
t.o ltevenlle'." 
The motioll was u.dollted. 

DEMAND No. 5B--E1'41QRA.TlON-INTERNAL. 
Mr. President (The HOllOUrabltl bir Abdur B.ahim): 'fhtl question is: 
"'I'uaL a IIllm not exceeding l{oj. 16,000, bll il'anted to the Governor General in 

COWICU to oelray t.be .r~  which will collie i.u COUI'se of pv.yment during U1e year 
&:11<.11111( tbe 31llt allY of .L'dafch, 11144, ill respect of ·b:migrlltion-.1nternal·." 
The motion was Ildopted. 

DEMAND No. ~ . r R  
Mr. ~  (The Honourabletiir Abdur Rahim): The question is: 
'''l'llat a Bum not exclleding RI. 1,89,OUO, be gl'auted to the Governol' General in 

Cowu:il to deh'ay the chargell which will come ill course of payment dUl'ing the y.,r 
l'ndiug the 31st day -oj' lVia.rch; 11*44, in )'tlspect of 'J!:migratlOn-.l!:xt.ernal'." 
'l'he motioll wall adopted. ' 

DEMAND No. Uo-COMMElWIAL IN1'BLLlGBNCE A.'iD l:lTATlSTICS. 
Mr. President (The Honourable l:lir Abdur Rahim): 'rhe question is:, 
"'l.'bat a Bum not. excel'ding Ha. 8,96,000, be I r . ~  to the GoverllOr General in 

Council to dcfloay the ~ ~ wlll come, ill course, of payment during t1;Ie. y,e,ar 
en(lmg the 31st lUi.y of Mal'c.n, 1944, m res.pert of U r I~  lntelhgence and Statl.tUfa. ' 
The motion was udopted. 

DEMAND No. 61-CENSUS. 
:Mr. PTeaident (The Honourable Sir Abdur Rahim): The question is: 
"'1'llaL a 8um not exceeding RII. 2,000, l>e gra.nted to the Gov.emor General in 

Council to defray the charges which will come in cour.e of pa.yment during the year 
end ins the 31st day of March, 1944, in respect, of . ~U I  

. 'I.'he mot.ion WIlS adopted. 

DEMAND No. 62-.JOINl'-STOCK COMPANIEI:i. 
JIr. Presldent (The HOllonra.ble Sir Abdul' Rahim): The question is: 
"That a eum not exceeding Ra. 1,92,000, be gr&nted to the Governor General Us 

C(lnncil to defray the chargee which. will come in ~ r  of ~ ~ r  the y.r 
~. . "lldiur( th .. 3lat. day of March, 1944, m reepect of 'JolDt-Stock Companle •• 
\ 'rhe motion was adopted. 

r • 
DEMAND 1-{o. 63-IMPERIAL DAIRY DEPARTMENT. 

• • JIr. Preai4ent (Tbe Honourable Sir Abdur Rahim): The question is: 
'''That a 8um not exceeding Re. 2,91.000, be granted to the GOVi!rnor 'General in 

Conncil to defrvr the charllee which. will come in. I ~  of' payment r~  .. t.lM! ,ear 
,: finding the 31at aa.y of M&l-.:h, 1944, In respect of .Impenal DalJ'Y Department. 

~~  ~  ,adopted. ' 



, 
DBKAND No. 64-MI80ELLANKOU8 DBPABTIIBNT. 

1I7 , , 
Mr. Pnald8ll\ (The lionourable Sir Abdur Rahim): .r ~ question is: 
"That • lum not exceeding RI. 1o;90,IXX>, be granted to the uoYernor General in 

'Council to defray the chargea which will come in courlle of payment. r ~ the year 
_din" t.he 3lat day of Maron, 1944, in respect. of 'Miacollaneoua Department.'. ' 

~ motion was adopted. • 
DaHAND No. 65-COBBBNOY. 

Mr. Pnlldent (The ;Honourable Sir Abdur Rahim): The question is: 
"That a 811m _t exceeding RI. 60,83,000, be granted to the Governor General in 

·Council to defray'1Jie chargell which will come in course of payment. during the year 
.eDdi11i thl> 3lat day of March, 1944, in reapect of 'Currency' ... 
The motion was adopted. ' 

.. DEMAND No. 66-MINT. 
Kr. Prelldent (The Honourable Sir Abdur Rahim): The question is: 
"That • 8um not exceeding R&. 91,33,()(X), be granted to the Go't'ernor General in 

·Council to defr.y the chargee which' will come in course of payment. during the year 
~ r  the 31st day of March, 1944, in respect of 'Mint'," 
The motion was adopted. 

DEMAND No. 67-CIVIL WORKS. 
Kr. President (The Iionourable Sir Abdur Rahim): The question is: 
"That a 8UDl not ~ Ra. 70,84,000, be granted to the Governor General in 

·.council to defray the charges which will come ill coune of r ~ during t.he year' 
~ ~ tbf, 31st day of March, 1944, in respect of 'Civil WoUtS'. ' 
The motion was adopted. . 

DEMAND No. 68--CENTRAL ROAD FUND. 
Kr, Pnsident (The Honourable Sir Abdur Rnhim):The question is: 
"That a sum not exceeding Rs. 1,70,00,000, be granted to the Governor General in 

Council to defray the chargc& which will come in course of paFent durinr the year 
.ending the 31st day of March, 1944, in r ~ of 'Central Road Ii und'." 
The motion was adopted. 

DEMAND No. 59-SUPERANNUATION ALLOWANCES AND PENliiONS. 
Mr. Pnlldent ('fhe Honourable Sir Abdur Rahim): 'fhe question is: 
"That a sum not exceeding Rs. 1,00.44,000, he granted to the Governor General in 

Council to defray the chargclt which will come in course of payment during the year 
~  t.he 31st da.y of March, 1944, in respect of 'Superannuation Allowances and PenlioDl'." 
, The motion was adopted. 

• DEMAND· No. 70--STATIONERY AND PRINTING. 
1Ir, President ('I'he Honourable Sir Abdur Rahim): The question is: 
"That a sum not excoodiDg Rs. 4,46,72,000, be granted to the Governor GeDeral in 

Council to defray the charges which will come in course of payment during t.he' year 
~  the 3lat day of March, 1944, in respect of 'Stationery and Printing'." 
The motion \fts adopted.. . 

DEMAND No. 7l-MISCELLANEOUS. 
'. Kr, President (The Honourable Sir Abdur ltahim): The question is: 
"That a lum not eXaleding Re. 15,21,000, be granted to the Governor General in 

Cuullcil to defray the chargea which will come in courle of ~  during the year 
'ClDding the 31st day of March, 1944, in reapect of 'MiscellaneoulI." 
The motion was adopted. 

DEMANlJ No. I~ U  ADJUSTMENTS 'BETWEEN THE CENTRAL AND 

PROVINCIAL GOVERNMENTS 

Ilr. Presldent (The ftonourable Sir Abdur Rahim): The question is: 
"That • Bum not. exceeding Rs. 94,000, be granted to the Governor General in' 

Council to defray the chargee which will come in courle of ~ during the year.· 
ending the 31st day of M.rch, 1944, in r6lpect of 'MisceIlaoeoue Adjuet.menta betwIHID the 
'Central and Provincial Governments'." • ~ 
The motion was adopted. , 

DEMAND No. 73-CIvIL DEFENCE. • 

JIr. PreIld8D\ (The Honourable Sir Abdur Ralflm): The queation is: • 
"Thai. a Ium not. exceeding B.a. ~  be granted to the Gcmrrnor General in 

Council to defray the ehargea which will come in conrae of ~.  dutiDg the year· 
~ the 3lat day of March, 1944, in ~ of 'Civil Defence." • 
The motion was adopted. .. 



• r , 
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DJUIAND No. 74--DBLJII .. 
Ir~ PnIldem tThe Honourlloble Sir Abdur Rahim): The question is: 

• ''lJl»t " .um not N:ceediDg &. 94,W,OOO, be graut.ed to t.he Gov6naor Geur-.l in 
Couw:i1 io defray th. char.- which will cOme ill COW'H 9£ payment. duriJli t.Iie ,.tier 
elldiDI .tIf 31..1. day of Marc.b., 1944, in l'8Ipect or 'Delhi':" 

The motion was adopted. 
DtwAND No. 70-A..JMER·}.{UWARA. 

Mr. President (The ~ r .  Sir Abdur Rahim): 'I.'he question ~ 
"TbaL a .aum not. uceeding &. 31,06,000,' be grallted to the ~ G.BDeral ill 

~  to defray the ehargea which will come in cour&e of p&ymentduring the year 
endiol the 31&t day of March, 1944, in Hllpect. of ·Ajmer·Merwara' ... 

'I.'he motion was adopted. . 
DEMAND No. 76-PANTH PlPI,.ODA. 

Mr. I'nIldent (Tilt: HOlLOurable Sir Abdur Rahim): The question is: 
'''rilat a Bum DDt exceeding RI. 14,000, be .. "ranted to the Governor General in 

Council to defray the charge.. which will come In cour.eof payment.' during the 1-
. ~  thE' 31st day of Mal'ch, 1944, in reapeclo of 'Panth Piploda'." . 

The motion WIl.8 adopted.. . 
DEMAND No. 77-INDIAN POSTS AND TELEGRAPllS. 

Mr. ~  (The Honourable l::)ir Abdur' Rahim): The question il>: 
"'fhat a lum not. exceeding Re. 3,10,08,000, be granted to the Governor General . in 

(louncil to defray the chargell which will come in courae of paym.ut r~ the year 
. endillS the 31st. day of Mar!!h, 1944, ill I:WSpect.. of 'Indian Posts and Telegraph •. " 

The motion was . ~ . . 
DBMAND No. 78-INDIAN J:'OSTS .'ND 'l'BLEGRAPIIS·-t-J'fORES SUSPENSE .(NOT 

CHARGED TO RBVENt1B). 
Ill. Ptelldent ('i'he Honourable Sir Abdur Hnhim): 'l'he question is: 
"That a awn not exceeding Re. 24,31,000. be gn.niad to the 'Governor General in 

Council to defray the charge,. which will com .. in course of payment during the year 
ending the 31st day of March, 1944. i11 resped of ']ndian Posts and Telegral'hll-Storea 
Buspellt'(, (not 'Ilhal'ged La liewmuc)'." 

The motion was adopted.. . 
DEMAND No. 79-DELHI CAPITAL OUTLAY. 

Mr. ~  (The Honourable Sir AbdUl' 'Uahim): The qU61>tion is: 
"That a sam not exceeding Re. 19.48,()()(J, he .,granted to the Governor General in 

Cou.neil to dl!fray the charges which will cOllle. in. ~r  of payment.,., during the year 
. ~  the 31st day of Mal'ch, 1944, In respect of 'Dlllin Ca.pltB.1 Outlay. 

The motion was adopted. 
DEMAND No. 8O-COMMUTED U~ Ol" PENSIONS. 

Mr, Pnsid&nt (The Honourable Sir Abdur Rahim): The question is: 
"That a swn not exceeding Re. 1.000, bl' granted to the Governor General in 

Council to defray the cha.rgea which lIIill 'come in course of pa.yment during t.he year 
eliding the 31st day of Ma.rch. 1944. in respect of 'Commuted Value of PensioDII· ... 

The motion was adopted. . 
DEMANQ NQ. 81-INTEREST-FREE ADVANCES. 

Kr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a 8um not exceeding Re. 2,76.50,000. be granted' t.p the Governor General in 

Clluncii to defray the chargell w'hich y.>ill come in coune of payment during the year 
endinl!' ~ 31st day of March, 1944, inresped of 'Interest·Free Advances' ... 

. The motion was adopted. . 
D1'.:MAND No. A2-LoANS AND ADVANCES BEARING" INTEREST. 

111'. President (The Honourable Sir Abdur Rahim);: The question is: 
",'hli.t a 8Um not exceeding Rs. 3,62,93.000, be granted·, to the Governor ,Gener-.l in 

Council <to -defray the charp:e. which will come in COUNe of payment dnring . the year 
• mdlnlZ the 3ut dllY of March, 1914, in re6pect of 'Loane .and Advances bearing IntereBta·." 

The motion was adopted. 
~ \ The Assembly then adjourned till Eleven of the Clock on Thursday, the 11th 

Maroh. 19f8. • . . . . • 
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